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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES
(ParT I—QUESTIONS AND ANSWERS).
Thursday, 10th February, 1949,

The Assembly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. Speaker (The Honourasble Mr. G. V.
Mavaelankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS.
AMOUNT REALIBED BY DisPosAL8 DIRECTOBATE FBOM SALES

985, Sari R. K. Bidhva: (a) Will the Honourable Minicter of Industry and
Supply be Meased to state what was the amount of sales by the Disposale
realised from July 1948 to date month by manth?

(b) What is the amount from disposals still remsining to be realised snd:
when are all articles likely to be disposed of? !

(c) What is the totsl amount 8o far realised from tlllé beginning to date ?

The Honourable Dr. Syama Prazad Mopokerjee: (a) The amounts realised
from sale of surplus stores and salvage are as under:

Jaly, 1948 1,90-60 Lakhs,
August, 1948 1,20-32 lakbs.
September, 1948 . '1,68-01 lakhs.
October, 1948 ) 1,00.28 lakhs.
November, 1948 ’ 88.06 lakhs.
D‘mo 1946 i d ¢ “'« l.khl.

(b) The book value of surplus stores awaiting disposel at the end of
December, 1948 was Ra. 141.3]1 opores. In addition, there were 1,18,180 tons-
of military salvage and process asorap to be disposed of.

At the moment the disposal of bertain stores is under an embargo pending:
an examination of the requirements of the ministries »f Defence and of Relief
and Rehabilitation. Tt is, therefore, not possible to forecast st this stage
-vhen the balances are likely to be disposed of. If the embargoes are lifted,
about 75 per cent. of the stores ean probably be disposed of in a year.

(c) The total sale value of surplus stores and military aslvage and process
scrap sold upto the end of December, 1948, amounts to Rs. 145.18 crorea.

8hri R. K, Bldhva: Is there eny likelihood of removivg this embargo of
@overmuent whereby this Ra. 145 crorea of goods can b= disposed of essily ?

The Honourable Dr. Syama Prasad Mookerjee: The Ministry of Defence
has agreed that the embargo will be lifted and we are now ocompleting our
discussions with the Ministry of Relief and Rehabilitation,

8hri B. X, Bidhva: May I know how many agencies operate in each regior:
for the disposal of these articles?

The Honourable Dr, 8yama Prasad Mookerjee: There are mainly half a
dogen main centres in different parte of the country, snd there are ofbcers
aelected in relation to the quantities that are to be disposed of In ¥he dopots.

(461)
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Shrl B, K. 8ldhva: My question was thut in onc regiou, for instance,
Bombay, who is the authority to dispose of articles? 1s it a fact that not only
vegionul officcrs decide certain things but the disposal of certain otker sriioles
are decided by the Iron and Bteel Commissioner? Js this a practical
proposition

Mr. 8peaker: The lust part of the question is s matter of opinion. That

ueed wol be unswered.  ‘The information asked for in thie first part may be
given.

The Honourable Dr. Byama Praaad Mookerjes: The policy is laid dcwn
Ly Government. It is implemented under the uuthority of tie  Director-
Generl who is in Delhi. There wre Regional Commisgioners such as in
Culcuttn, Bomhuy und Madras and there are Direclors serving uuder the
Regionnl Comrirsioners,  ‘There are officers who are placed in charge of each
depot, but all work under the directive policy of the Director General.

8hri R. K. 8idhva: That ic ull right. But may I know whether Regianal

Connnissioners ¢nn dispose ol eertuin articles which are in the jurisdiction of
say, Delni?

The Honourable Dr. Syama Prasad 'lookorjee: 1 do wot. wnderstand whas

the lienowrnble micaber wmeans.

8hrl R. K. Sldhva: My point wus vhether the Regionu! Otficer haa an
antliority {o dispost: of goods lying in thut region, say Bombay: or hus he to
take permission of the lron und Steel Commissioner from the Head Office
tere ?

The Honourable Dr. Syama Prasad Mookerjee: So far as Iron and Steel
are coucerned, wo put the entire stocks in the common ponl and they are no
allowed to be sold by the Regional Commissioner excegt under the autherity
of the Iron and Steel Controller in occordance with the All.India programme.

8hrl B. 8hiva R80: iIns my honourable friend a complete inventory of all
the articles in the disposnls® -

" The Honourable Dr. 8yams Prassd Mookerjee: Well, we have prepared
an inventory and we have tried to make it us complete ns possible.

8hri B. Shiva Rao: Is it not a ‘fuct that there are many cases lying un-
opened in Bengal and his Ministry is ignorant, of the contents of those casee?

The Homourable Dr. Syama Prasad Mookerjee: I tlink the contents are
Lnowy but somie cnsex are unopened hecause if you open them they may be
-complets Iy xpailt.

8hri T. T. Krishnamachari: May I know if all the ouds which are 1o be
traneferred to the Disposals by the Defence Departinient have heen transferred,
or does the Honourshle Minister expect further tranfers from the Defence
Depurtment !

The Honourable Dr. 8ysma Praasad Mookerjee: The Defence Department
I now pteed that there will he «uicker sales. There are certain things
which they wunt for their own uke. Buat so far as the bulk of the stock ia
coneerind. theyv are now prepared to release .them.

Shii V. O. Keaava Rao: ITow much time will the Ministry tuke to dispose
of these articles?

The Honourable Dr. S8yama Prased Mookerjee: 1f the embargoes are lifted,
%5 per ernt. shonld be dixposed of in the conrse of 1949.

g8hri T. A. Ramalingam Chettlar: Tave not all these articles deteriorcted,
Yiving oxpoxed to sun and sir?
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The Honourable Dr. Byama Prasad Mookerjee: Of course some of these
sfocks ure deteriorating. There is no doubt about; it.

Prof. N. @G. Ranga: Have Government hegun to implenient the reccmmen-
dations of the Defence Depurtment thut whenever any denactment wants nny
popular muchine or goods, and it mukes an enquiry to the disposals, tho Dis-
posals Ollicer who ig in churge of it should certify that that purticular comn-
tnodity or machine is not wvailahle with him?

The Honoursbie Dr. Byama Prasad Mookerjee: Whnl we have now done
is this. Our priority indentors are the Centrul Wnd Provineial Govermments
»and the Stutes. With regurd to the next indentors, we lave decided that we
will give preference to organized induatries so that the ;nods may not paes
into the hunds of middlemen und speculatars ind they inay be utilised to
the best advantage of the country. That poliey i now being pursucd.

8eth Govind Das: Ix proper care tuken to see that only such urticles are
disposed of which are not required hy the Government in futurs?

The Honourable Dr. S8yama Prasad Mookerjee: T think 1 have just answored
thai the first priority indentors are the C'entral Governinent, the State Govern-
unieats angd Provineial Governmmants: next vomes the onnmised industry, hefore
we sell them to the ordinury tradern.  If the organised incdustry c¢an use them
to their best ndvantage we give them preference.

8hri B. Das: ls the Hononrable Minister not changing his time-fahle of
winding up the Directorate of Dispornls from six months to one yoar from
now?  Will the Honourahle Minister ennsider handing over the differcns, stores
to thes virious Ministries concerned according to their needs nod wind yp the
Dircetorate of Disposils? 3

Mr. Speaker: Order. order.

Pandit Hirday Nath Eunzru: Since the publication of the voport of  the
Dixposals Utilization Committee, what steps have heen taken by the various
Ministries to see what material wonld be useful to them?

The Honourable Dr. Syama Prasad Mookerjee: Wo hnve circularised the
list to all the Ministries and the delay that har occurred is mainly due to the
time which- various indentors under the Government took for the purposo of
determining how quickly they can utilise it. That stage is over and we have
their replies more or less complete.

Pandit Hirday Nath Kunsru: Wil] the Honourable Minister please teld
us what proportion of the materinl will be utilised hy these Deparkments of
the (iovernment of India put together, and what will remain to “e disposed
of?

The Honourable Dr. S8yama Prasad Mookerjee: 1 :iplose ubout 20 i 25
per cent.. should he utilised by the Government departments and the Provin-
cial Governments.

Pandit Hirdsy Nath EKuasru: Does that include the Defence Department?

The Honourable Dr. Syama Prasad Mookerjee: I am zxcluding the Defence
Depertment. 3

Pandit Hirday Nath Kungru: Why has the Defence Department been so
dilntory in making an examination?

8hri R. K. Sidhva: May T know whether the retail shopa opened in certain
citivs are contiming?  Are they uleo experiencing delnys?

The Honourable Dr. Byama Prassd Mookerjee: They wre continuing in some
places. There is one in connanght eirens in Delhi. T will give the honourable
memher the nddress in case he derire to umke some purchnges.
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ANIMALS ¥ROM PAKISTAN FOB GOVERNMENT DATRY FABMS
*268. Bhri B. K. 8idhva: (a) Will the HHonourable Minister of Agriculture

be plcased to state whether it is a fact that Government obtained & permit
last year to import animals from Pakistan for Governwent Dairy Farme?

(b) Have the animals been purchased ?

(c) 1f 8o, at what price were they purchesed and were enquiries made from
various concerns before making the purchases? )

The Honourable Shrl Jairfindas Doulatram: (a) Yes. Permit for importing
660 animals from Pakistan was obtained last year-—which is wvalid upto the
BOth June, 1949. :

(h) Only 150 animals have been purchased so far, and brought to the Cattle
Breeding Research Station, Jubbulpore. The purchase of the rest is under
consideration.

(¢} The enimals were purcbased at a oontracted price of Rs. 7(i F.O.R.
Jubbulpore for each cow yielding 16 lbe. of milk per day. The price was
increased or decreased by Rs. 10 per Ib. according as the anilk yield, which was
Paken at Jubbulpore, was more or less then 15 lbs. Five of theee cows, whick
were dry at the time of purchase, were purchased at Rs. 700 per head F.O.R.
Jubbulpore. Twc bulls were purchased at Rs. 700 F.0.R. Jubbulpore while
one pedigree bull was purchased at Rs. 800 F.O.R. Jubbulpore.

Necessary enquiries were made before fixing up two contractos viz., (i)
M/e. JJ. R. Patel & Bans, and (ii) All India Livestock Bupply Agency,
Karachi, which are the only two firms in Bind who could undertake supplies
of lsrge number of cattle.

8hri R. K. 8idhva: Have I clearly understood the Honourable Minister
that the lowest prioe for an animal was Rs. 700?

The Eonourable SBhr! Jairamdas Doulatram: Yes.

Shri R. K, 8idhva: May I know whether quotations were invited from
the two firms mentioned by the Honourable Minister and whether this wes
the lowest quotation ?

The Honourable 8hri Jalramdas Doulatram: It was not a question of the
lowest: it- was also a question of the yield of the cow.

Shri R. K, Bidhva: Consistent with the yield may I kmow whether nny
other firms in Karachi quoted rates lower than Ra. 700?

The Honourable 8hrl Jalramdaa Doulatram: Not, so far as I know.

S8hri R. K. Bldhva: May I know who went to make the purchase?

The Honourable Shrl Jairamdas Doulatram: 8ir Datar Singh, the Vice-
Ohairman of the Indian Council of Agricultural Research.

Bhrl R. K. 8idhva: May 1 know why the Dairy Development Officer, who
has been making purchases of cattle, was not sent?

The Honourable Shrl Jalramdas Doulatram: In this matter, because we
were dealing not with any part of India but we were desling with Pakistsin,
special arrangements had to be made and we wanted some man of influence.
And because of his personal intimacy with a number of men in Pakistan,
both official and non-official, we selected Bir Datar Bingh deliberately.

8hrl R. K. 8idhva: Why could not the Dairy Development Officer be sent
¢o Pakistan as had heen done before?

Tho Honourable S8hkri Jalramdas Doulatram: He might have gone there
before buv under the new set up 1t was felt that Bir Datar Singh was a parti-
oular]ly influential man who would secure & good bargain.
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Bhri V. 0. Eamvs Rao: Out of the 150 animals imported may I kuow
bow many were cows and how many stud bulls?

The Honourable Bhri Jairamdas Doulatram: Two or three were bulls and
the rest were cows.

Seth Govind Das: Out of 550 cattle which wero going to be purchased only
160 have been actually purchased. Is it nob a fact that on account of the
small number the work at the Jubbulpore Dairy Farm is being hampered and
is not in full swing?

The Honourable Bhri Jairamdas Doulatram: We wanted to purchase Imcre
—150 from Karaohi and 250 from Lahore. But now on account of
famine conditions in Cutch we find that we will he able to purchese similar
cows at Re. 100 to 160 per cow. Therefore the intentjon is to purcbase them
now from Cutoh.

8eth Govind Dua: Is it not a fact that at the time when this permit was
taken from the Pakistan Government there was no famine in Cutch? T
want to know why at that time these cattle were not purchased and only about
150 were purchased from that side.

The Honourable Bhri Jairamdas Doulatram: As I said, it was felt that
they would be able to supply the pure breed of Sindhi but later on it was
found that_ from Cutch also we would be able to get-a fairly good supply of

eattle.

Bardar Bhopinder Bingh Man: Out of these purchases made. (id Bir Datar
Singh purchase any of his own cattle?

The Honourabie §h:l Jairamdas Doulatram: No, he has no cows at Karashi..

Pro!. N. G. Ranga: Is it not a fact that tiis officer used to be the Dairy
Expert of the Government of India and more than 1,000 pedigree cattle of his
own were confiscated by the Pakistan ‘Govermment?

The Homnourable Bhri Jairamdas Doulatram: Yes.

8hri R. K. Bldhva: May I know whether the Goverrment have got receipts
from the company from which these animals were purchased? Have the
Government obtained receipts for the payment of the price .of these animals
from the company, from whom they were purchased?

Mr. S8poaker: What is the suggestion behind the questiocn?

Shrl R. K. Bldbva: ] want to know whether vouchers were obtained foe
payment of the price of these animals.

Mr. 8peaker: What is the suggestion of the honourable niember? He
48 going inio unnecessary administrative details. )

8hri R. K, Bldhva: I want to know whether the company which actually
#0ld the animals issued the receipte in their own name.

Mr. Speaker: ‘1 do not think the Honourable Minister need answer the
question,

8hri Mithir Lal Ohattopadhyay: What are the different breeds of oattle tha$
have been purchased?

The Homnourable Shri Jalramdss Doulatram: I will not be able %o say
definitely. There are two breeds called the Bindhi and Tharapad breeds. X
will nat be able to say definitely how many of each of these two breede have
‘een purchased. .

8hri R. K. Bidhva: Sn' I only wanted to know whether the company which
©old the animals issued the receipts.
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_ Mr, 8peaker: The question goes into unnecessary administrative iletails and
it is therefore disallowed.

Foop GRan¥s IMPoRTBD ¥FROM FOREIGN COUNTBIES | _q__—

*287.. 8hrl B, X. 8ldhva: (a) Will the Honourabie Minister of Food be
pleased to state the quantity and price of all kinds of oereals purchased from
various countries and total amount paid for them-—each item separately with
the names of countries from where they were purchascd each year—for the
years 1945, 1946, 1947 and 1948?

(b) How many delegatidna were sent to foreign countries to make such
purchases?

(c) What are their names (for each year separately) and what is thae totul
smount of expenses incurred on: such missions?

(d) Has any transaction been made by correspondence during these years
with any foreign countries by the Government of India 7 If so, what arc the

delails thereof?

The Honourabie 8hri Jairamdas Doulatram: (a) to (c). Two statements
giving the requisite information are laid on the table of the House.

(d) The purchase of foodgraine from abroad is a voatinuing process and
some truneaction or the other is pursued through correaapondeuce every day.
I6 is only when there is & big dcal being negotiated and the purchase necessi-
tates a negotiation at the spot that a delegation is sent.
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8hri R. K Bldhva: Out of the four vears, during which year the lowest
price wus paid for wheat and rice?

The Honourshle Shri Jalramdas Doulatram: I am afrald 1 will require
notice of that.

8hri R. K. 8ldhva: The Houourable Minister has said that the informution
oalled for by me is placed for infermation on the table oi the House.

Mr. Speaker: The honourable member may read that statement.
8hri R. K. 8idhva: The Honourable Minister can gno pie the answer from

the stateinent.

Mr. Speaker: The Honourable Ministcr need not*go into the statement
at all. 1 do not propose to encournge the practice bf gecting statemeats read
out lere, the effect -of wbich would be that, the particular question would
eontinuc for & long time and further questions for ornl answer would be harred.

8hrl B. K. 8ldhva: May I submit in that case the statermr:ent should he
supplied to the ‘membhers one heur in advance?
Mr. Speaker: That is.a different watter which I shall have to cousider.

8hri Biswanath Das: The difficulty of honouruble 1members here is. that
the statements are not rend but they are pliced on the table of the House,.
and it is not possible for us to muke them avnilable for manthe together.
How are we under the circumstances. to frame supplementary questious?

Mr. Speaker: The first difficulty ir created by the nature of the questions.
It a question requires a statcment of information, then neoessarily a state-
ment bus tn be made, if full information is to be gvieu.

As regards the other point, namely the difficulty »i members in getting
the statements, a set of statenients together with the answers is on the table
of the House and another set of the statements and answers is placed in the
library, so that any honourable member who wishes %o see :my answer or
statement given to a questian on s particular date can casily have gocess to:
them. 1 quite agree that the official publication of the debate takes a long
time. T do not, however, see any present or immcdiate prospects of our
being nile to expedite the publication of these queations and unswera so long
aa this TTouse loes not possess n press. of itx own. An [ have already stated,
so far ar the other facilities are concerned, a set of answers ir always placed
on the table of the library immediatelv thev are laid op the table bere. It is.
avoilable here ton with the Secretary during the course of the day.

8hri Biswanath Das: May T make another submission? It is net corrcot

M:. Speaker: The honourshlc membher can do so :fter the question hour is
over.

8br{ H. V. Kamath: In view of the fact that India has been ahle to ¢btain:
consiclernble quantities of whent from the U.8.8.R. without a delegation or a
mission being sent there, why was it considered necessary hy Government to
send missions and delegations to other conntries to negotiate the purchase of

these cerenls?

The Honoursble 8hri Jairamdas Doulatram: We did not get th¢ cntire-
amount of wheat from Russin. T might expliin that negotistions ure conduct-
ed at different times and at each time it i8 not that the conutry with which
we negntiate is prepared to givée the maxdmum anount. Therefore in the case
of U.S.S.R. we had to undertake negotiations on two different occasions. On
the it ccension we were able to secure 50,000 tons. Iater, affier about
three or four months they were able to make us mnother offer. 8o the entire-
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amount is not negotiated at one particular time. We had to negotiate with
Australis also; the dewund for wheat is much more than we bave been able
to secure from these two countries.

Shrl H. V. Kamath: My question wus why did Goveruniont consider ib
necessary to send delegations to other countries to ncyotiate the desl while
~Goverument did not send one to Russia but in spite of thai we yot wheat from
Russia.

The Honourable Shri Jairamdaa Doulatram: That bappens In the case of
-other countries also. We do not always send a delegation. Delegutions are
sent only where other contacts are not available.

Shrl B, P. Jhunjbunwala: Apart from the food graine purchased tbrough
the negotiation of delegations from Governments, were any food grains pur-
chased through private parties during any of the years and if eo ot what
rates ? What is the differencs betwecn the rates offered by private parties
.and the rates at which food graine were purchased through the delegation?

Mr. Speaker: I am afraid the loud consuliations inside the House disturb
ithe proceedings.

An Honourabls Member: They are more on the Jreaswry Benches. Bir.
Mr. Speaker: Will the honourable member please repeat his question?

S8hri B. P. Jhunjhunwala: I want to know whether any offers for the supply
-of foodgraing were received from private parties and if so at what rates; and
~whether any offers were refused though they were at cheaper rates.

The Homnourable 8hri Jalrandae Doulatram: I think a few thousand tons
in all Lave been purchased through private trade in some of the East African
-oountries. There ar¢: cases where we have refused to accept the offers though
at reduced prices, The reason is this. Some grain was offered through the
Government and we found tbe grain rotten and unusable, and therefore rejected
those Government offers. The same grain was offecred to us through private
trade und we had to refuse it.

Shri Mahavir Tyagl: What is the method whereby the Miuistry decides
uvpon the prices of various graine which are had from different countries?

Mr. 8peaker: I am afreid it is too vague a question to be answered.

sari 8. V. Krishnamoosthy Rao: Cannot these ‘purchnses be made through
‘the Commercial Attaches of our Embassies so as to save the cost involved
in sending these delegations?

The Homnourable 8hri Jairamdas Doulatram: The purohases for instance
in the United Btates and Canada are conducted through the Indian Supply
Misgsion who represent the Government of India. In regard to most of the
Fast Asian countries these are done through our own Embassies who repre-
sent our country there. In regard to these transactions there are consultations
&eld by the Food Ministry with the Ministry of Finance, and sometimes with
tbe Mivistry of Commerce and the Ministry of Industry and Supply salso,
deoause there are certain barter transactions and therefore in rogard to fixing
‘up of these rates more than one Ministry has ¢ hand. In the case of the
‘main purchases it is done through our own offioial organisations.

S8eth Govind Das: Ts it not a fact that the grain which wag supplied by
private parties from East Africa was satisfactory and is it not also 8 fact that
‘they were ready to supply more at reasoneble prices?

The Honourable Bhri Jairamdas Doulatram: Wherever the grain is satis-
factory and the price also is patisfastory we do accept the offers. There can
be no reason for rejecting them because we do want foodgraine. But where
the quality or the rate is unfavourable we do not accept the offers.
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Beth Govind Dea: The Honourable Minister stated that the grain which
was received from private parties wss rotten. I want to know whether it is
not a fact thét the grain received froru Eust Africa fron: private parties wWas
satisfactory and whether it is not also & fact that they were ready to supply
more grain of the same quallty st reasonable prices? \

The Honourable Shri Jairamdas Doulatram: If the honoumble member
has got any particular instance of this in view I am prepared to go into it.
But so far as I know the rcjection was only on the groumd that it was not
acoepteblo because of quality, and may be also because of the price.

Shrl Mahavir Tyagl:-Hes any instance come to the notice of thc Honour-
ahle Miniaster of refusal by his secretariat to accept many thoussud tons of
wheat from Australia at much cheaper rates offered by u private person?

The Honourable Shrl Jalramdas Doulatram: I am not aware, but I will
enquirs into that.

Shrl R. K. 8ldhva: May [ know whether the quahy received is id:ntical
with tbe quality for which contract is made from time to time?

The Honourable Shri Jairamdas Doulatram: This is normally so, but tha-:
contracts provide also for the occasion when we find that the quality is not
a8 contracted for, and a provision is made for a differant rate being paid on
that ground. Normally the quality is what has been contracted for. In
Australis and in some of the European countries there sre established orgeni-
sations recognized by al! Govermmente which test the quality.

Prot. ¥. G. Ranga: In the light of the information given by the Honour-
able Mmister and the supplementaries put, may I usk the Honourable
Minister whether he would consider the advisability of himself personally going
into these various transactions and of seeing to it that everything is all right,
or if there is anything wrong it is put right?

Mr. Speaker: It is a suggestion for action.

8hri Mahavir Tyagl: What is the policy with Yegard to private persons.
who offer to import wheat and other grains at much oheaper rales from
foreign countries? Are Government prepared to aocoept such offers?

The Honoursbls 8h:i Jalramdas Doulatram: Government is always pre-
pared to accept such offers. But honourable members may realize that in
most cases it is & government to government deal. In mnost of the countries
sales outside are controlled. When we purchase from Americt for instance,
we do not purchase direotly from private traders. It is Government wbich:
controla transaotions,

LaxDING FEES FECOVFRED FROM A1BWAYS COMPANIES

©288. shrl B. K. 8idhva: (a) Will the Honourable Minister of Communica-
tions be pleased to state the total amount of landing fee at various aerodromes
reoovered during the years 1947 and 1948 from all sirwsys companies, giving -
the figure for esch company separately?

(b) Are the companies required to pay the said fees in advance and if not,
within what period?

{c) Is there any landing fee, outstanding ageinst any company and if so,.
what are the namines of the companies and what is the amount due from each?

(d) Were any efforts made to recover the dues and if so, with what result?

Shri Khurshed Lal (Deputy Minister for Communications): (a) and (c). I
lay on the taol'n of the Houss two statements giving the required information..
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(b) 'The landing fees are payable at the time of use of the .erodromes, or,

in the case of approved regular users, on demand at the e¢vd of each calendar
month. .

(d) There are only threc cases in which the arrears ave at all comsiderable.

Efforts ure being mode to recawver the arrears and it is expected that the matter
will be settled ut an early date.

STATEMENT 1.
Amount recovrered from various airline oomponu oin 1947 and 1948 on acoount
of landing oharges.

1947 — Ra.
1. Air India Limited . . . . 5 . s ‘ 1,605,439
2. Bharat Airways . i i i " : . 24,122
3. Indian National Arwaya Litited . . . . ¥ » 1,11,978
4. Airways (India) Limited . 3 : . A R s 10,266
5 Indian Overseas Airlines Limited . = : . . i 38,008

. Air Bervices of India Limited % 7 i 3 . G 41,127
7 Dalmia Jain Airways ; 3 . 2 5 . S 15,907
8, Deocan Airways . o dh A . ; . % - 36,582
9. Jupiter Airways . . . . . . . 5,925
10. Air Burvey Corapany of India. . : . . . . 2,298
11. Indian Air Burvey & Transpart Lxmxted . . . . i 490
12. Asiatio Aviation Corporation . - 5 . . : 84
13. K. .. M. Royal Dutch Airlines . . . q p . 22,660
14. British Overesas Airwayn Corporauon . . . : : 70,960
15. Pan American Airwaya . ' 5 . . ; 12,600
18. Traus World Airways s , p ; : s . 12,400
17. Orient Airwayn . . . . . v 8,094
I3, ®hina National Aitwayw t‘orpomtuon . . P 2 : 8,940
19. Air Ceylon . : . : § 5 1,100
-20. Air Fram-e Limited : ; FRRPE RS . i s 150
21, Ambica Airlines . . . , . . i 8 4,380
" 22, Tata Aircraft Limited - : i X 3 . ; 41
28. British Aviation S8ervices London 1 i ; : . : 40
24. London Aero Motor Service . ) 5 3 : . E 26
255. Bouth East Airways . . . 5 . . 25
20. Aeronautical Corporstmn of India . . . & 5 . 13
27. Aeronautical Airways Corporation . . . . . . 16
Total . 5,84,539
."1048.-— Ra, a. P,
Air Indlia Limited . . T " . . . . 1,92,362 8 0
2 Bharat Airways . . . . « . , . 88,099 8 o
8. Inditan National Alrwuya lelmd ) : . y 5 . - . B1,974 0 0
4. Airways (India) Limited 5 ¥ + . § 59,467 0 0O
5. Indian Ovecwead Airlines Limited . : . . . . 67,239 0 O
8. Air Servicoa of India Limited . ; . . . . 65,398 0 0
7. Dalmia Jain Airways . 3 ; . : , . 2 46,797 0 0
8. Docean Airways . E . : " i s i - 29,727 0 o0
« 9, Air India Inmrnatloml i 5 " " . 5 . . 21,900 0 0
IO. Jupiter Airways . : : . . . “ 5 . 2 5,436 0 0
. Kalinga Airlinea . ; ; 5 & oa i 5 2,803 0 o0
12 Air Survey Company of Indla i . . : . i 3 2,739 0 o
13. Air Transport Limited = : z 2 @ 5 1.678 0
14. Tndian Air Survey & Tranaport Limited . - % 336 O
15. Indian Oversesa Airways Corporation . . . . . - 325 0
16 Hindustan Aircraft Company, Limited. - . s, 9 i i 100 0
17. Axiatic Aviation Corporation . . - . : % v i 73 0
18. Nalanda Airwaya . i : v . 3 : A 44 0
19. K. I.. M. Royal Durh Axrllnes . . . - . . . 106,800 O
29). Britiah Overrean Airways (‘orporatlon . . . z . . 72,740 0
,21. Pan Amerinan Airways . . 5 . . - i . 45,000 O
26,400 O

.22, Traus World Airways . P . . . . s .
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:23. Orient Airways . = p . . . 13,227 8 O
84, Chins Natioasl Airwayn Corporatl’on . ; " . . 88156 0 0
25. Air Ceylon . . : . P : . 5 7,326 0 O
26. Pak Airways . : : : . i ) - . 2976 0 0
27. Air France . v ¢ . * s . : 650 0 0
.28, Union of Burme Au-wsys ; : ‘ i i . a 60 0 O
Gmanp Totat . . 930,086 8 0

S8TATEMENT II

Landing fees outatanding for more thon 3 months on 31at December, 1948 ugainat
varsoue asrlmq somponses.

Re. aA.?

1. Ambios Airtines . "~ . . . . . : . "IRTE 0 0

2. Orient Airways . : i . ; : ; . %20,078 8 @
8. Jupiter Airways . ! 5 3 i . i 5 . *1nd52 0 0

44 Air India Limited 5 i . p : B 2 5100 0 0

5. Decoan Airways . 3 § . ; . i 3 : 5 4370 ¢ 0

EKa.llngl Airlines . B . 3 2 . 3 : i ; hwot ¢ O

7 Indian Overseas Airlines. 5 . . . < 5 ; : %0 0 0
8. Air India International . . = ' . . : ] 400 0 0

9. Hindustan Aircraft : 5 . . . v % s : 300 60 0

10. Air France . . - : . . 4 : 260 ¢ 0
11. Aeronautioal Lorporatlon of Indm : . . . T . 20 00
12. Asiatic Aviation Corporation . . . . . . . . 2l 00
_ Total . 1,28,4117 8 0

*Includea bills upto Dm embvs 1048,

8hri B. K. 8ishva: If the answer to part (b) is that the fees are raid in”
:advance, may 1 know why exceptions were made in the three cases?

-Bhrl Khurshed Lal: As I have snid they are not always payable in advance.
In the case of approved gegular users they are payable on demund at the
-end of each calendar month.

8hri B. K. 8idhva: What is the system now? Is it payable at the end
<of the month or in advance?

8hri Khurshed Lai: The fees are paynble in advance, but in the case of
‘regulur users they are puyuble at the end of each calendur month. Both the
|ystems prevail.

8hrl R. X, 8idhva: Is the Government likely to vecover the arrears in thege
‘threa cuses?

Shri Khurabed Lal: | hope so. bt
8hri R. K. 8ldhva: Is it not a fact thut Awmbica Airways hos already gone
into liquidation? $

8hrl XKhurshed Lal: Yes, they have gone into liquidation. But my informa-
‘tion is that Government nlso owe them money for operations in Kaslimir
AUTOMATIC MACHINE FOR SORTINO AND STAMPING LETTERS
*269. 8hri R. X. 8ldhva: (a) Will the Honoursble Mivister of Communica-
‘tionk he plessed to state whether it ix a fact that the British Post Offices have
sintroduced a machine. which automatically sorts, arrunges nnd post marks
tetters?

(b) Is it a faet that this machine can pass 600 letters in a minute?
(¢) No Gevarmmeat intead to introduce such machines ia India?
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(d) What is the cost of the machine and have the T'ostal authorities in
Xndia maede any experiment in this regard?

8hri Khurshed Lal (Deputy Minister for Communications): (a) and (b).
Ag far us I am aware the British Post Offices have not yet introduoed any;
machine of the kind mentioned, but they are reported to be working on experi-
ments in this direction.

(c) Goveroment will certainly consider the introduction of such a machine
In Indin if the experiments prove successful.

(d) As no such machine bas yet been manufsctured it is too early to say
what it will cost or to make experiments.

8hri R. K. 8idhva: Is it not a fact that the British Post Office research
station engineers have annonnced that such a machine does exist?

@hry Khurshed Ial: As far as my information goes they sre only on’ an.
experimental stage yet. .

Bbri H. V. Kamath: Before thinking of introducing suoh & machine im
JIndia will Government bear in mind that the introduction of such & machine
might lead to unemployment on & large scale?

Mr. Speaker: Order, order.

COLLEOTION OF RENT FOR TELEPHONES FROM SUBSCRIBERS IN DELERY

~ %370. Dr. V. Subramaniam: (g) Will the Honoursble Minister of Communi--
eations be pleased to state whether it is & fact that in the Delhi Telephone-
District, Telephone rent bills are sent to the telephone subscribers by ordinary
post, and that there is a general complaint by the subsoribers that the bills. -
were not received by them in time?

(b) Has any arrangement been made 8o far by the Telephone Revenue
Branch for handing over the bills direct to the subscribers and collecting the
amount direct or to receive the bill amount throqsb counfers opened at con-
venient places in Delhi? ’

(c) Is it & fact that payment of telephone rent bills can be made at any Post
office by cheque or cash but when paid, the Post offices take a long time %o
fntimate the receipt of payment to the Telephone District, New Delhi?

(d) Do Government propose to lay on the table of the House a statement
oontaining & dozen cases at least in any one month in 1948 (say November,
1948 or December, 1948), giving particulars as to when the bills were sent, when
the amounts were paid by the subscribers in different Post offices and in how
many days the Post Offices concerned intimated the matter to the New Delhi-
Telephone District? e

8hri Khurehed La! (Deputy Minister for Communications): (8) Yes.
Telephone bills are generally semt to subscribers only by post. Occasionally
complaints regarding non.receipt of bills are received from some subscribers
but there is no such general complaint.

(b) and (o). Bubscribers are allowed to pay their telephone bills in cash:
or by cheque at any post office in Delhi or New Delhi. There is a post office
fn Eastern Court next door to the office of the Telephone District, New Delbi.
In a few cases the intimation of payment has been received late in the Tele-
phone District and suitable action bas been teken against the officials ai
fault.

. {(d) A statement is laid on the table of the House.
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8hri B. V. Eamath: Have any cases come to the notice of the Horiourahle

Minster whe:e telepliones were disconnecked merely becuuse bills sent by
post were not prid?

8hri Khurshed Lal: ! do not rceollect having seen any such case.

Prof, N. G. Banga: Is the Honourable Minister aware of the fact that the
names of seversl subscribers, including members of this House, do not. appear
in the latest Directory although they are still on the list of their subscribers?

8hri Ehurshed Ial: I am not awsre of any such case but if the honourakle
niembier would: biing it to my notice I will look into it.

8hri Deshbandhu Gupta:” Is it not a fact, Sir, that after August 1947 it
was found that the accounts in the Telephone Office were in a hopeless condi-
#ion and bills were thercfore sent indiscriminately even to people who had
slready paid their dues and on that account some telephones were disconnect-
ed and people put to inconvenience?

8hrt Khurehed Lal: That was so, but we have taken steps to put the
mattérs right. '

Prod. N. G, Ranga: Is ony effort being made to reprint this new Directory
in order to make it more correct than it is today?

8uri Khurshed Lal: T am uot yet aware that the directory is not correcy,
bat if the hononrable membar brings any cases to my notice 1 will ses to it.

Mr. Trank Anthony: Is Government aware of the considerable confusit
in this Department and the inconveniente caused by the delay in sending
telephone bills which are usually received about 24 hours before the time limit

set for their payment and the fact that reminders and threate of disconneofion
are sent long after bill: huve beeu paid ?

Shri Khurshed Lal: We are taking steps to eliminate all suoh cases, and
if the honourable niember brings to my notice any such cases I will take aotion.

Dr. V., Bubramaviam: Are the accounts checked very often to see that the
bills have been paid?

Bhri Ehurshed Lal: Now they are.

Prof. N, G. Ranga® Are we to understand, Sir. that the Ministry has not
rezeived -any complaints at all of the kind that have been just now made by

{r. Yrank Antkony? That bas been the case with 8o many of us, members
f thiz House.

8bri Ehurshed Lal: In a!l complaints which were received action was taken.
TeLEPHEGNE EXCHANGES 1N DELHI

*271, Dr. V. Subramaniam: (a) Will the Honourable Minister of Communi-

cations be plcased to state how many Telephone Exchanges there are in Delhi
and New Delhi and what their capacity is?

(b) How niany telephone subscribers are there in Delhi and how many of the
machines are new ones?

(c) Will al}, the old machines be renewed and if so, when?
Shri Knurshed Lal (Deputy Minister for Communications}: (a) Eleven
Main Telephcns Exchanges and fifty-three Private Branch Exohanges.

A list giving the names and capacity of the various exchangee and P. B. Xs
is laid on tbe table of the House.

(b) 16804 and 558 respeoctively. o
(c) Yea; by 1049-50.

-~
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STATEMENT
Names of Eschangea and Private Branch Ezchanges

Capacit
, Name pof Y
Exohange
Name of Telephone Exchanges $n Delhs and New Delhs
1. Coinnzught Place Exchange . 5 = . . . 4,500
2. Lothian Exchange ’ . . 1,674

3. Old Bectt. Exchange . . .

2

4. Avenue Exohamg . ‘ . . 060
8. Bhahjehan Ro: Excbmge . . ; i 480
6. Constitution House . i . . 800
7. Contonment Exchange . ‘ v 200

8. Raisina Exchange i *
9. Talkotora Exohange

S T Y
.
.

= s s s e s o
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||

|

10. Lothian Manual . : 3 ; 600
Jl. R.A. X.forHMa . 6 ¢ f 80
» 9,004
Names of Prevaie Branch Exchanges sn Delhs and New Delks.
1. Combined Hospital . . . , . . . . . .
2.D.GALR. . . . . . . oo 1:8
3. Government House . . . . i . . : . . 200
4. Air Headquarters . . . . . A . 500
8. Military Tnmk Exchange i 5 i H : . . . 9
8. Caltex, Queansway, New Delhi . : . . . . gg
9. Btateernan, Connaught Oircus, New Delhl ; . : : . - 80
8. Premn Nath Motors, Scindia House, New Delhi . . . . . ’
9. Irwin Hospital . . ‘ " i ‘ 30
0. U. 8. Information Bol'vnoe, Queenmy. va Delhi . . . . 20
1. Hinduatan Times. . . . . . ” 30
12. Birla House 5 . . - 5 . . ) . . . [
13. Thomas Cook & sona. . . p ‘. ‘ i ‘ . . [ ]
14. B. Lils Ram and Sons.. . . . 5 . . . . 8
15. Tata and Sone.Ltd. . 5 . . . ; 8
16, U. K. High Commissiner, 0, Albuquorque Road . ‘ . 100
17. U. K. High Corumisioner, 2, King George Avenue . B y 6
18. U. K. High Commissioner, ¥astorn House angh Road . . 100
18. French Embassy, 2, Auranggeb Road . . v i i < 8
20. C. O. D., Bhakurbasti . s 4 80
21. Socientific Industrial Rescarch Imhtute Umvenlty (bldl. i H 20
22. Bharat Bank, 6, Darybgmlj . e . @ " i .
3. Birla Cotton and 8pinning Mills . : i . : :

34 gnnona{Oa]l Dan;l 5 . e : ; g
5. Regional and Braployment Exo ange 4. v!agnm .
26. D. G. C. A., Willingdon Air Pon . :
27. R.I. A.F., Palam .
28. R.1I.A.F, Sofdarjung . .
29 .D. G.Civil'Aviation . . .
30. Western COmmand . . .

- W
22838 acaan
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Nane Capacity of Exchaage

Names ef Private Bravch Exchangc: $n Delh
8nd New Delhi—contd.

31. High Commissioner fur Baema, in Indin . : . : . 5 )
32. High Con.s.ikeioner for Pa.klst‘ nin Indis F 2 F A : 8
33. M/S Jovin Bros. Ltd. ) : 5 : ; : ; 80
3¢. Dunlop Rubber & Co. . - : - i z : _ 8
36. 8 dd rjung Auvoxe Hospltnl . p : p : . ; 20
38. D. G. Obsarv.tion . . . . . . . . 8
37. The D .ily Tej . . - . . . ; . : [}
38. Ministry of E, A. & C. R, . . . . . . ) 8
30. ¥edor.l Public S8ervice Commission ; 20
40. Ministry of Centrul Wuter, Irng( ticy & Naug( ticr, Ccmp inr wn . 20
41. C. 0. D., Delhi Cantt. . . 100
42. Enstern Court PBX . ; . ; ; : ¥ & 50
48. M/8 Burma 8hell Oil Cuy. : . . ; ; . . 60
44. Indian Agriculture : ; y ; : - i ; 8
46. Indian Nutional Airwsys, . : . . z : : ; 20
46. Palam Air Port . . : ; ; ; ; 3 ; 50
47. Rudio 8tore Depot B S = g 7 g i 80
48, Administrative Intelligenoc Q/Wu) PBX. : : i 8
49. New Delhi FireSti-tion 5 . ; ; : = i 8
50. Delhi Cloth ind Generul Mills . . . : " ; : 20
61. High Commissioner for Australis . : : ; : A p 20
62. High Comtuissionier for Cunada . . . . .o . 8
3. Works, Mines a.nd Power Mikistry . . . . . 8

Sardar Hukam 8(ngh: Is the Governruent aware that under these new
exchai-ges, frequently subaoribers do not get the numbers that they want?

8hri Ehurshed Ial: In the new ex"gmnges?

Sardar Hukam 8ingb: Yes, Sir.

8hri Khurghed Xal: No instance has come to my knowledge of suoh
troubles in the new exchange, but there are troubles on the old exchange.

Prof, N. G. Ranga: This Ministry seems to be strangely ignorany of
everything.

Mr. 8peaker: (rder, order.

S8ardar Hukam Singh: Has the Government noted a suggestion in a
weekly thnt Government should prepare a new directory giving wrong numbers
so tlmt, ti - .1 scribers may get the correct ones?

Mr. f ei'ter: Order. order.

8hri H. V. Kamath: Is the number of operators in every exohange adequate
to their tusk? Are there a sufficient number of operators?

Shrl Khumshed Lal: The automatic exchanges do not require many
operntors. At the msnual exchanges we have as many operstors as are
neceseanry.

Shri H. V. Kamath: Is the Minister awars "that in the Constitution House
‘ex~hange there is only obe operator at times who is not very mindful of . his
tagk?

Mr. 8Speaker: Order, order.

PRODUCTIOR AND ImrOrT of FOODGRATNS

*272. Pandit Mukut Bihari L.al Bhargava: -(a) Wil' the Honourable Minister
of Food be picased to state the estiinated internal production of foodgraine for

the year 1947-48. the actual promrement und the reasons for the difference?
(b) Was there any increane in the guantity. and price of imported foodgrains
- ag compuied to the previous year, nnd if so, what are the reasous for the same?
() Whal amount, if any, was spent by the Government of India in subsidiz-
ing imported foodgrains to make them available at lower prices to the consumers ?
(d) What were the prices of wheat, rice, other coarse grains and pulses in

March 1948 and what are their present prices? What are the causes of their
thorease and what steps are Government taking to bring down these prioea?
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The Hopoursble Shri Jalramdas Doulatram: (a) The total internal pro-

duction of the mujor foodgrams vluring the Scur 1947.48 was 42.6 million tons.
The actual procurement amounted to 25 million tons. The comparative
failure of the large rice orop in Madras, damage by floods in other areas and
the rise in prices preveuted procurement reaching the target of 88 million
tons fixed for the year 1947-48

(b) There was an increase in imports during the year 1947-48 as compared
to the year 1946.47; and this, along with increase in the world price of
imported grains, led to increase in the price paid for imported foodgrains. The
increase in imports was partly due to crop failure in Madras, and partly to the
extension of the system of Relief Quota Shops to proteot the weaker section of
the people against the effect of high prices.

(c) Re. 1712 crores.

(d) A statement showing the avergge wholesale prices of cereals and
ulses at the end of Maroh 1848 and December 1948 is laid on the table of the

ouse. The main fectors which influenced the price position during 1948

were: (i) the general inflationary situation, (ii) the overall shortage of food-
gmins in the country, (iii) the shortfall in the out-turn of rice and millets in
Madras during 1947-48, (iv) the below average crop of wheat in the oountry
during 1947-48, and (v) the abandonment of control.

_In order to check any further rise in prices of foodgrains, the Government
of India have adopted the policy of progressive re-comtrol which has, as ite
objective, the achievement, under Central direction and co-ordination, by
October 1949, of the same position regarding momnopoly procurement and
evterd of rationing as exirted ir November 1947.

STATEMENT

Average nholesale pricex of careals and pulses ot the end of March and December 1048

(In rupees per maund)

imtrrin T Ve —l ! ek e e i i i

-
Aversg . fur the Average for the
week ende.l woek ended
27th March  2th Decom.
1948 ber 1948.
Reoe—
U.P. i g ¥ . i " 19 ¢ 9 22 14
West Bengul ; . : . a 16 10 0 20 310
~Assam ¥ . & . . G 16 0 0 19 8 3
C.P. and Berar . 12 9 9 13 11 e,
-Madyas ; 7 ” 16 9 & 2314 9
W heat—
East Punjab : . " - 1314 0 24
U.P. . % P : " 18 9 7 2¢ 11 11
C, P. and Berar . § . ¥ " 2211 © 30 10 10
Bokmbay . . i . ¢ . 27 0 9 3315 2
J owar—
C.P. unlBOr‘u" - * '3 . . o 11 )6 6
Maciras N . ° ° . . LI 3 I U 16 9 8°*
8Bajra—-
U.P. . . - i v . S i i § " 1 0 in 5 6
Bombey . . . . . i § . . 16 6 0 17 15 11

_‘T\‘Zs;ga for the week enced 181) December 1948.7
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Week ended ~ Week ended

PUrass (Berir) 27th Murch  26th Decem-
opli— 19438 ber 1948
Patoa 3 f 18 8 0 23 0 ¢
Delhi . . 16 0 0 15 8 0
Bombay . : t712 0 27 4 0
Madras . . 20 0 0 26 5 0
Mung (sphit)—
Calcutts (Ordlnary) " . 2 0 0 33 0 0
Patna . . 25 0 0 26 0 0
Bombay . . ) ; 26 2 0 3210 0
Madras . . : z 28 6 ¢ 27158 O
Moot o plit)—
Calcutta ; i 0 0 0 24 0 O
Patna 2 . 16 8 0 19 8 0
Bombay . . 161t 0 24 2 0
Urod (epht) —
Delhi . i6 0 0 20 0 O
Bombay ” 26 11 0 33 3 0
Mudras . 2413 0 27 X 0

Shri Deshbandhu Gupta: May I know if gram is included in the list of
foodgrains which have been procured?

The Honoursble Shrl Jaramdas Doulstram: Thin vear it hus been included.

Shri Dashbandhu Gupta: May I know if the Honourable Minister is awure
of the fact that lal<hs and lakhs of maunds of gram is lying waste in Eeﬂ
Punlab and the Patiala Btates and there is nobody to take it?

' The Honourable Shri Jalramdas Doulatram: There are large quantities of

grem availeble in East Punjeb and now we have included in our basic plan
that it is one of the grains which will be distribuied through rationing.

Shri Deshbandhu Qupta: Will the Honourable Minister satisfy himself
that by including it in the basic plan the large stocks of gram which are
rotting will be purchased aud muade use of?

The Honourable 8hri Jairammdas Doulatram: Arrangements sre being made
to purchase and prices have been fixed both for East Punjeb and for. the Eaat
Punjab States with a view to procurement of the gram and distribution to such
parts of India as would consume it.

Prof. X, G. Ranga: Are arrangements being made to provide adequate

transport facilities to move this gram from East Punjab to the other parts of
India?

The Homourable Shri Jairamdss Doulatram: The maximum smouns of
transport facilities are being made available.

Bhri 8. V. Krishnamoortdy Bao: Has it come to the notice of the Govern-
ment that the prices of foodstuffs have gone up after rationing has been re-
introduced?

The Honourable Bhri Jalramdss Doulatram: They have gone up slightly
last month.

Bhri 8. V. Krishnamoorthy Bao: Were the Provincial Governments con-
sulted before rationing was re-introduoed ?

The Honourable Shrl Jalramdas Donlatram: Yes, there was a8 conferemce
at which all the Provincial Premiers and the Ministere concerned were invited.
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I think it took place in September last. In consultetion with them the control
wag re-imposed.

8bri 0, V. Alagesan: Who fixes the wholesale and retail prices in the
Provinces ?

The Honourable Bhri Jairamfiss Doulatram: The Centre fixes the issue
prices after getting proposals from the Provinges. ,

Bhr{ L. Krithnaswam] Bharathi: Is it not a fact that the Madras Govern.
ment or the Muadras Premier was against the introduction of ratiouing and
control?

M. Speaker: I do not think the question can be permitted.

8hri 8. V. Krishnamoorthy Rao: May I know what steps are being taken
to bring down the cost of foodstuffs?

The Honourable Shrl Jeiramdas Doulatram: I have stated it in my reply.
The best step is control and we are re-introducing control,

8hri 0. V. Alagesan: Are Governmes:t aware that there is a large margin
of difference hefween the procurement prices and the retail prices, in some cases
even to the extent even of 48 per cent., and that is the real cause for the in-
creased price? Will Government take steps to bring down the margin to ca
small an extent as possible?

The Honourable Shri. Jalramdas Doulatram: The difficulty is thai il pro-
curement prices are high, obviously we cannot reduce the prites through ration-
ing. If our procurement price is too low there is difficulty with regmrd to
securing foodgrains through procurement. We are trying to strike a proper
mean in consultation with the Provinces.

8hri K. Hanumanthalya: Is it a fact that the QGovernment is paying
higher rutes for imported foodgraing than for internaily procured foodgrains?

The Honourable Sbri Jairamdas Doulatram: I could not say struight off,
it may be possible that in some regions the prices may be lower. But it is all
a question of being able to pro-ure.

Shri Mthir Lal Chattopadhyay: The Honourable Minister stated just now
that in view of the fact that the procurement price is higher, the¢ rationing
prices are higher.

The Honourable 8hri Jairamdas Doutatram: Not the high price of pro-
curement, hut the compluint is that the procurement prices are low and if we
raise that with a view to tally with the prices in the market, then we would
not be able to reduce the prices for the people.

Mr. S8peaker: I am afraid we are entering into arguments. I do not pro-
rose to sllow questions hy wav of argumients. What is the information which
the honourable members want? .

Shri Mihir Lal Chattopadbyay: 1 should like to know the reason why the
procurement price of rize in Bengal being Rs. 12.12.0 the sale price by Govern-
ment is Rs. 19-0-0?

The Haroursble 8Shri Jalramdas Doulstram: I will require notice for thus.

Oh. Ranbir. 8ingh: Has the procurement price of gram been fixed for Eaa$
Punjab and East Punjab States ?

The Honourable 8hri Jairamdas Doulatram: Yes.

Ch. Ranbir 8fngh: May T know what the price is?

The Honourable Shri Jairamdas Doulatram: I could not tell you from
memory, because prices are fixed for so many centres.
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»

IMPORT OF Foob GRAINS BESIDES ALLOTMENTS 8Y F. A: O,

4273, Pandit Mukut Bibar! Lsl Bhargava: Will the Houourabis Minister
of Food be pleased to stuie whether the Government of India are negotiating
for the import of foodgrains independently of the allotment made by the ¥.A.0.
and if so, from which countries, in what quantitios and on what terns?

The Honourable Shri Jaliramdas Doulatram: The F.A.O. does not make
allotments of foodgraine directly. The I.E.F.C. which works under its
auspices is concerned with allotments and it makes certain recommendations
regnrding cereals cther than rice which may be imported by memb:r countries.
Thereupon it is left for the importing country and the exporting country to
_ negotiate terms and quantities ‘within the' broad pattern laid down by the
IE.F.C. As regards rice the I.LE.F.C. makes specific allocations detailing the
&mntity which may be imported by each member country and in respect of

is commodity there are no negotiations regarding quantities but only those
about terms. Negotiations to secure the quantities recommended by the
ILE.F.C. are a continuing procé¢ss and the possibilities in all exporting countries
are under continuous consideration. A decision as to terms bas to be taken
on each occasion on the circumatances of the case. I regret it would not be in
the public inferent to give » description of the tertns on which we  wre making
negotiations with each country.

Prot, N. G. Banga: Ia there any chance of the International Wheat Agree-
ment coming to be accepted and the price of wheat beimg brought down?

The Honourahle Shrl Jalramdas Doulatram: There is every chance.

Prt. X. G. m What is it that the Government of India is doing in
order to promote the &cceptance of this Agreement?

The Hanourable Shri Jairamdas Doulstam: Government of India have
got their representatives at the Conference and they wre trying their hent to
see that the Agreement goes through.

8hri Mibir Lal Chattopadhyay: May I know what was the lowest rate at
which rice was purchased from outside last year?

The Honoursble Shrl Jairaméas Doulatram: I would not be able to give
the figures atraightaway. There are so many separate transactions.

Prof. N. G. Ranga: Have Government any ieformation when this Agree-
ment is going to be phiced before the -American Congress’ for its acceptance?

The Honourable 8hrl Jairamdas Doalatram: It would be placed after it s
eonsluded. It is not yet concluded.

Foob GRAINS RYSERVE AT (KNTRE

*274. Pandit Mukut Bthazi Lal Bhargava: Will the Honourshle Minister
of Food be pleased to state whether the Government of Indiu intend to atiok
_ to their previous policy of building up a reserve stock of food grains at the Contre
according to the recommendations of the Foodgrains Policy Committee to meet
the demand from the Provinces and if wo, what steps huve heen tuken in that
direction?

The Honourable 8hri Jairamaas Doulatram: Yes, it is still the Government
of fndin’s policy of building up a ventral reserve of foodgraing. T 1948, how.
ever, a central reserve could not he bvilt up as supplies to deficit provinces ad
etates had to be increased bevond the figures suggested by the Y oodgrains-
Policy Committee. As the honourable member is aware, prices began to rise
Jduring 1948 and to keen the aituntion under check ralief quotsi shops bad to be
set up necessitating additional supplies from the Centre. An attempt will be
made during 1949 to build up reserves if price and other considerations are
favourable.
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8hri L. Krishnaswaml Bharathi: What is th: present stock position? 1s
there any stock at the Centre? Has it beon huilt up?

The Hanourable 8Bhri Jairamdas Doulatram: We have got a stock in tho
Centre. .

8hr{ L. Krishnaswami Bharathi: What is exaotly the position? What is
the total amount in stock at the Centre?

The Honourable Bhr| Jairamdas Doulatram:, At present it may be round
about ten to twenty thousand tons, but it is a8 continuing procees; foodgrains
are coming in and are heing distributed.

Prof. N. G. Ranga: What stegh do Government of India take in order to
see that all the foodgraine which the peasants are prepared to place in the

, market are purchased on Government account in all the provinses as and when
they are coming in sonn after the harvest?

The Honourable Shri Jairamdas Doulatram: That is a matter for the Pro-
vincial Governments and I expest the Provincial Governments sre making
- their best efforts to procure, but it is also true that in some parts of the country
the cultivators are not co-operating.

Prot. ¥. G. Ranga: Have Government any information that some of the
Provincial Governments hsve given instructions to some of their offcers that
they need not be in any great haste in purchasing foodgrains just now, heoause
peassnts are too anxious to supply them at as low a price as possihle?

The Homourable Bhri Jalramdas Doulatram: Govcrnment are not aware.

Prot. N. G. Ranga: Will Government enquire? i

The Honourable Shri Jalramdas Doulatram: Certainly, if the reference s
to Madme.

Prof. N. G. Rangs: But is it not a fact that Government of India have

. received representations from various organisations, including the organisation
which T myself represent, that that is being deme in Madras.

The Honoursble Shri Jairamdas Doulatram: (lovernment have received
their representations.

Prof. N. G, Banga: What aotion have Government taken?

Mr. 8pesker: Let him not pursue his representations here.

. 8bhri H. V. Kamath: What is the reserve contemplated? Is any tu'yl
fixed by Government?

The Honourahie Shri Jairamdag Doulatram: No definite target is fixed for
this particular year. It will depend on how much we are able fo procure from
" the country and how much we are able to import from outside. We do eon-
template building reserves. *

IXTXNSION OF RATIONING ByaTlzM

*276, Pandit Mukut Bihari Lal Bhargaws: (o) Will the Emourable Minister
of Food be pleased to state what are the future plans of the Government of
Indis in respect of the extension of rationing—complete or partinl—in the
different provinces and by which time is this likelv to be earried out completely?

(b) What nrea and whut exi-ent of population are likely to remain ontside the
" proposed systemn of rationing and what steps have Government taken or ore
intenrling to tuke to cnmure supply  of food to the arens notf. covered by the
rationing avstem?

The Honourstle 8brl Jalramdas Doulatram: (a) The future plan of the
Qovernment of Tidin in respect of the extension of rationing in  emhodied in
the decision tuken in September, 1948, to achieve hv October, 1949. the sime
position in regerd (o feod control and rationing that existed in Novemher. 1047,
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prior to the edoptionr of the policy of decontrol. This policy of exteuding
raticuing will «kviourly depend on the stock position in the different arcas,
and for this reason the period of time taken by different Provincss and States
to exteud rationing i likely to vary. A etatement is laid on the table of the
Houee, indicating the poeition in regard to extension of rationing ‘n eath
Provinc: and State.

(b) The inforration required is contsined in the Statemnent I have laid on
the table of the Houese. For areas not covered by the rationing system, Gov-
ernments will adopt a system of relief quota shops. and euppliee through these

shope will be 1nade according to requirementq as far as available resources of
graing permit.

-

I STATFRMENT
Preaentposition of rationing sn different Provinces/States

e e S

Berlal’ Provinoe/ Posgition regarding re-intrcdv:icticr of rationing
No. Administration
1 Assam . . Before decontrol, Asa.m had stntutary rotienirgz in 13 tc wre,

but during the period of decontrol rationing continued only
in 4 towns (Shillong, Genhuts, Dibrugarh snd Tinsvkis) 1 rnd
wetrallad fdistril ution in 8 tcwna, gtahm 1y rstioning hus
now boon extrinded ti one more town and will be extended to
one moro tuwn if ooneidered nocessury.

The orgunieed itdistries (vz. the Tos Industry) and Alhilwn,\a
h.ve their own seheme of rutiencd dietrilation,

Jontralled digtributien ir in force in the ccflcit arece it urder
stututory r..tioning.

2 \West Bengul . . Belire decontre i, West Beugel had statetory reticning in 14
towae. dncluding thy Caleutta Induatriel Aree, Dirjecling,
Kurseong und K .lintpong nnd non.statutory rationing und
contralled distribution in 12 towne knd deficit rurdl areqs.
- During the “puriod of decontrol rationing continued in those
¢ towns. Stitutary rationing mey ho extended to 10 more tewvnx
from Febru.ry, 1849. thoreby bringing the stututury ruticn-
wl popul .tion to the samo level t x it wns before decontro!
These ten towns rre: Jalpuiguri, Asenscl, Xharegpur,
N .bidwip. Shuintipur, Ranaghat.  Krighneger, Bagirhat.
Midnapore snd Berh .mpore.

‘There are Relief Shers in 22 tawne nnd 5,377 villagem, covering
& population of 28.9 lukhes,

3 Bihar . . Bihar had statutory rationing in 8 t¢ wne and in eon‘e rur:l trecs
and oontrolled distrilution in 23 t wns. There were ders-
tioneri during decontrol. Rationing hes heen reimp« sed in Jam-
shedpur frem 3rd November 1948,

Thore are Relief Quuta Bhope in 51 tasms «nd 4,589 villages,
covering a populaticn of 23§ l.khe,

Before decontrol, Bombuy hed statutory ruticning in 8 citics,
und 111 towns, and non-ntstutorg‘rationing grnctioally in the
reet of the Province. During the period of decontrol, sta.
tutory rationing continued in 4 ocities, ¢.s., Grester Bombay,
Ahmedabad, Poona and Sholepur. Other rationing ¢cprmit.
ments were withdraewn, but Relief Quote Sheye were ¢ pened.

Stututory rationing hie been reizrpoecd in 47 villegee of the Bom.
bay Suburban Distriote from 19th Decerrter 1648, Surat frem
26th December 1948, snd Baelser, Godbra, I'ohrd end Thsna
towna from Ist January 1849,

4, Boinbay .
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Berial Provinoce/ Position regarding; re-introduction of rationing

No. Administration

Rationing will be intr¢:duced arccrding to the follc wing yro--
graman.e:— .

Fizst-grade deraticned tcwne, vis., Galgaon, Bhuswal, Dhulia,
Mrlegaon, Bijsipur, Dharwar and Gadag by isth Fobruary 1949
(covering w population of 6 lnkbes), '

The remuining derationed towne by 15th Marb 1949 (covering a
population of about 11-78 lakhe). L

At present no partial rationing gzists anywhere but the eligible
populstion of the province, vis, 70 lukbe tarring tlose under
statutory rutioning are being catered for by Rural Distri-
bution Centres (previously Relief Quota Shops).

6 C.P. . P . Head statutery rationing in 2" tcwne, and nen-statutory raticn-
ing xnd vontrolled distritution in 62 tcwns befcre
decontrol hut theee were derationed during the period of de.

. control.

C. P. originally decided not to reintreduce raticning in the Pro-
vince, but due to the beavy ruins in Noveanber 1248, end dimreg
ed crops, they ure re-¢xwrrining the yceiticn ¢ 11d the guee-
tion of introducing monopoly procurcn-ent &rd  statutory
ratiopinge,

At present obout 1670 Fuir Price Shops function tbrcvglaut
the proviice except in fhe merged Stutes und fcedgreins cre
distribuited especinlly to needy sand poor conavmere. which «re
ueurty 66 Lukhe.

0 Mudreas . . Before decoutrol, Midres hid etatutiry roticning in 86 ¢ wie
and rur.l urens of the Milibar District, (nd non-etatutory
rutioniug in the rest of the Trevivee of which all except 18
towns and 2 rurel dietricta were dercticned during decontrol,

v Stututory raticning hta becn intesduecd feem Gth Decenber
1948 in the 7 districta of Cudd..pu]), Kvrnool, Bellary, Anenta-
pur, Bouth Arcot, South Kanira cnd Tiruchirpalli.

Rutioning ey not ho introduced in the surplus districts like
Tanjore, Bust end Wesat ¢ (..vari, uulees it is fovnd necessry
to do 80, owiag to unforercen circumetsances.

‘Che remuining purte of the Irovince will Le wider rationing ty
Ist April 1949,

There nare Relief Quat: 8heps in 27 tewns «nd Rome villafec..
covering n populution of wbout 148 lakhs (in teen s of 1 dulte).

7. Orissa . . Baforedecontrol, Orisea had )8 towns under non-statutory ra.
tioning, and wheat and rice were the only rationed articles, As
Present only wheat is iasued to habitusl wheat-eators in ol}
towns on the basie of ration cards. As there is no town of any
‘magnitude in Oriesa, the local Government do not consider
necereary to bave regular retioning of riee or paddy in which
she province is surplus:—

3 Raet Punjub . . Before deccutrol, East Punjsb bad statutery ruticning in 16 tcwns,.
and non-stututory rationing £nd costroiled dletriluticn in
sorre uwresf. All these were derstioned during decontrol..

East Punjab bas introduced statutory rationing in the follcw-.
ing 10 towns from Ist Janwary 1940;—

Avoritanr, Jullundar, Hosbiarpur, Ferogzegpur (Cantt, s1d Cii{').
Lodbiana, Ambula (Cantt. ond City), Gurdstjur, Batels,
Pathanukot and Dburameeia. .

‘Chere rre Rolief Quota Sheps in 17 tewns, frvni wkich Govern.
ment stocks ere diatributed, civering w populuticn of etous
7:7 lakbs. Suppliea ere aleo beinf made to deficit rural ereas.
from Government stocks to a limited extent. .
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Serial Province{
No. Administration

Position regurding reintroduction of ratiening

9 U.P.

1% Ajmeg-Merwara

11 Delhi

13 Onocg

13 Himaohal Predesh .

14 Kusch

—— - e e - e e T - e e T —

Before decontrol, U. P, had statutory rationing in 52 towns and
controlled distribution in 19 towns and rural arema. These
were derationod during the period of decontrol, and partial
rationing waw introduced through Relief Quota Shops. Now
thore are Relicf Quota Shops in 33 towns, covering a popula.
tion of about 40 lukhs.

From 16th Januery 1949, ration is being issued to the whole of
the population of the rationed towns, inatead of to persons
drawing Rs. 100/ or less per month, under the partial rutioning
scheme which willnot cover rationing of Establistunents, Bakers
and Visitors, and the open merket will not be cloged. As the
rationing oommitmonts depend on imports from outide the
Province, the ritioning arrangements as before can be made
only 8 aoon a8 the resources permit, but no major step can
be taken unti! U. P.'s Rabi procurement by May 1949.

>

Before decontrol, there was statutory rationing in 3 towna, non.
statutory rationing in 2 towns and oontrolled distribution
in 2 towns but during the period of decontrol only one
{Ajmer City) continued to remain under rationing. ’

Btatutory rutioning hes been reintroduced in Beawar on 18th
Qetober 1948, and in Nasirabad from 29th Novembter 1948,
and non-gtatutory rationing in Pushkar from lst November

8

From November 1948, supply of Government stocks of food-
grains (Barley) is also beﬁg made to the rural areas of Beawar
and Ajmer sub-Divisions where faniine oconditions prevail
due to failure of Kharif Crop.

Non-statutory rationing has been introduced in Bijainnger. ’

Before decontrol, there wis statutory rationing in 8 towns, s,
Delhi, New Delhi and Delhi Cantt., and 4 rural areesas.
the pariod of decontrol, statutory ratioring continued only
in Delhi urban ares, Shahdara and Mehrauli.

It has been proposed: that rationing should be introduced ima:e-
diately in Nuarels and Nejafgarh villages from where it was
withdrawn during the decontrol period, and aleo in other rural
areaa where rationing is oconsidered noceesary.

‘I'here are Relief Quotae Shops in villages, covering « population
of about 18,000. These grain shops will be allowed to funotion
in the non.rationed areas,

The Coorg Goveriment propose to reintroduce from lst Mare h
1949 the sume non-statutory gyatem of rationing which waes
in force before the decontrol.

Out of 21 Btates comprising the Himachal Pradesh, there wes
statutory rationing only in one place (Nahean) in Birmur State,
and non-statutory rationing and controlled distrlbution in
2 places (Solon and Chambe) and some rural areas. Btatutory
rationing has been introduced in 4 towns from 8th January
1949 ond partial rationing in 6 towns,

*hero is no statutory rationing in Xutch .but there ls econtrolled
distribution in 4 towns of Bhuj, Mandvi, Anjar and undrs
{with a popnlation of 1 lukh), and foodgrain is iseued en the
bimis of fumily ration carda. Controllsd distribution also
exists in rural arens (with s population of § lakhs).

16 Andarnan & Nicobsr Btatutory rationing was not® discontinued during the period of

dacontrol, ind still continues.
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Berial States T'oriticn regarding reintre dueticn of ratloning
¥o.
S8TATES
1 Mysore . . Before decontrcl, Myzore hid etitutory reticnirg in 19 t(wna,
but during decontrcl statutery ratloning continied (!nsy i.n

¢ towns (Bangalore City inchrding Bangalore Civil Statiom
Mysore City, Kolor Gold-ficlds and Davangere)

Thoars is *' Infornal ritioning ' of controlled foodgralns in othes
arts of the Btate, and the old ration ehops are operating as
elief Bhope, issuing to oonsumers to the extent absolutely

necessary subject to stocks being available.

It is proposed to reintroduce complete rationing on predecontre}:
lines in the whole of the Btate befors October 1549,

2 Travancore . . Btatewide statutory rationing, which was inforce befors the de-
oomtrol, atill continues.

3 Coochin . . . Ditto

Before decontrol, it hiid statutery rationing in 2 towne and some
rural arews, and non-stututory rutioning in 8 towns and some
rural srens, and oontrolled distribution in 42 towne snd rurel
aress. Statutory rationing still continues in 2 towne and some
rural are.s (in Burodn City and Okbazmandal Distriot). Pro.
posed to oxtond rutioning in big towns when stook positiom
permite.

Relief quotu ehope sre functioning in 4 districte covering « r« pu-
lation of about 27 lkha.

¢ Barods .

5 Kuahiuir . There wes non.stitutcay Pationing in Srinegsr c2dJinnv,ixd
controlled distribution in 6 towne and 18 rural Yrecs tefore
the docontrol pericd. Ratiorirg; wgs not discontinurd dar.
ing the decontrol perind.

Bteps are being tuken to inpreve the eysten: ¢f ruticnizg cr im
other parts of India and to ensure suppliee to all necdy crecs,

¢ Rumpur . . Befcre decontrol, theze wie only controlled distribution (partial
rationing} in Rampur Town, which waa witdirewn durirg |
the decontrol and Relief Quota 8hops were opened.

Rampur Government is closely following the U. P, Qoverame. t
Partisl rationing (Relief Quota Bhops) haes been intrcduecd
in Rewpur Towns for persons with a monthly inceme of Re.
100andless,

% Birohi . . Before decontrol stututory rationing existed in 4 tcwie, ard
eonvrofled distribution in 26 rural areea All theer, excey s
Abu (leased area) were derationed.

Rationing continues in ¢ towns and will be lhorﬂﬁlutaxdcd te
more towns. Further extension of rationing willi depend on
iroprovement in the loeal stock position. ;

Birohi has now merged in Bombay Pruvinee,

- adl ) . Before deoontrol there wus stetutory rationing in 3 towne

8 Junazedh and oontrolled distribution in 9 towns and $omerural

areas, During decontrol Relief Quota 8hops were opened.
Now there are Relief Quota 8hops in 156 towns end 813 villages
vovering u populstion of about 3 lakhe.

Thin Btite has now morged into tSanrashtra.

] . . . . s
saurashtra . . Neoceas:ry atops are boing takon to sturt rutioning in four dis.
9 Saurs triot towns of Rajkot, Bhavnagar, Jamnagar end Wedhwan.
It will“be graduully extonded to tuwns baving a populutiom
of 10,000. There are Rellef Quota Bhops in 30 towks szd
4,000 villages, oovering & population of 26 lakhs,
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?'ial State: Position regarding re-introduotion of rationing:?
o, .

10 Hyderabad(Dn). . Before decontrol, there wne statutory retioning in 22 tcwns, and
oontrolied distribution in eome rural areas. Even during the
decontrol period, rationing continued in the citiea of le'dor»
bad, Becunderabad, Warangal, and the urban aress of Xham-
mam, Bingreni and Bellampally Collieries.

‘Proposal to extend rationing in all towns with a population of
30,000 or over is under. oonaideration.

11 Msadhye Bharat . Indore City—the lurgest town in the Maudhye Bherat-—continues
to be statutorily rationed from the pre-decontrol period. At
resent partial rutioning aleo exists in 3 towns and Relief

Suots 8hops in 7 tewns.

It is proposed to extend gradually statutory rationing to 4 more
important towns (viz. QGwalior, Ujjein, Mhow and Ratlsm)
and, if found necessary, also in towns with a population of
40,000, (Thie will be done cautiously as the Madhya Bharat
Goverument have no surplus stocke. They hope that they
will be able to produce their own consumption requirements
by the end of this Fasli year.)

12 Jaipur . . . Before decontrol there was statutory rationingin Jaipur City
only. At present there is only controlled distri bution (through
Govnrnment Grain Bhops) in Juipur City and 10 districts,
Bheikwati Districts, Khetri and Siker, and other deficit parts,
but not stututory rationing for want of sufficient stocks. It
was underastood from their ropressntative that svatutory ration.
ing will be introduced in Jaipur City by the end of July 1049
and that it will be extended graduelly to other big towns.

Cheap Grain 8hops exist in Jaipur City end 10 districts, cover-
fng & population of 16 lskbe.

43 Jodhpur i « Before decontrol Jodbpur City wae® under statutory ratioki
and there was controlled distribution in 29 other towns. A
rationing was withdrawn during the devontrol but controlled
dietribution wae introduced in Jodhpur City from June 1948
which wae gradually extended. At present there is controlled
dfetribution in Jodhpur City and 12 towne, and to all Central
Government servente in.¥. & T. Offices, etc. The intention
is to reintroduce statutory rationing in Jodhpur City during Feb-
ruary 1949 and to extend the controlled distribution to othep
areas subject to &vailability of stocks.

Due to demago to orops famine conditions prevail in certain aress
(18 dietricts) which are fed through Relief Quots Shope.

‘4 Bikaner . . Before decontrol there was statutory rationing in Bikeier Tcwn
and oontrolled distribution in 14 towns and sdme rural sress.
It wap derationed during the period of decontrol. Controlleq
distribution in Bikener has since been taken in hand.

It is oposed to etart etatutory rationing in Bikaner Town
and its suburbes with immediste effect and when this is com-
pleted etatutory rationing will be extemded :to other urban
areas.

18 Jeisalmer . There ie controllad distribution of imported foodgrains in Jai.
salmer Town, and it has been extended throughout the State.

16 ‘Reajesthan Unlon ., Before decontrol, atatutory rationing existed in 11 towns, non-
atatutory rationing in 6 towns and some rural areas, and con.
trotled distribution in 33 towns and edine rural aress. These
were derationed during the period of decontrol

Proposale for re-rationing are ewafted.
47 MatsyaUnien . Before decontrol, there was statutory rationing in one town

Bhar . d Wivy) 3 i tow
(Riagatpur), 400 Do setutery rasoning In, ong toy Lo



STARRED QUESTIONS AND ANSWERSH 491

— — -

B8erial Btatea Ponition regarding re-introduction of rationing

Rationing of ifported foodgrains has been enforoed with effeot
from let Novembir 1948 but this was restrioted to Govern-
ment servaite as the stocke of imported wheat were insuffi-

4 oient for rationing of the general public.

Partial rationing now exists in 7 towns.

18 Vindhya Pradesh . Before decontrol, there was statutory rationing in 6 towns end
rural areas, non-statutory rationing in one town and oontrni-
led distribution in 6 towns and rural aress. Being a aurphas
aroa, Vindhya Pradesh do not propose to.introduce ration-

Ing.
Controlled distribution exists in 2 towns.
19 Kolhapur . Before decoutrol, there was statutory rationing in 4 towns, sod

non-statutory retioning in rural areas. tatutory retioa.
ing oontinues in Kolhapur City.

Fair prioe ahopse (foodgrains) are being opened in the Distriot
areas of the Bta®e.

30 Patiala and E. Before deoontrol, there was non-statutory rationing in ¢ town®
P. 8tatea. and rural aroas, and controlled diatribution in 8 towns,

The East Punjab 8tates Union have ageed to impose prioo oon-
trol as obtaining in East Punjab. They are also oocnsidsring
the proposal of opening Relief Quota Shops in defioit urbaa
areas.

The Patiala Union is introducing partial rationing in 11 towna

of the Union.

2) Tehri-Garbwal . Before decontrol, they had statutory rationing in ¢ towns, and
non-statutory rationing in 22 towns. Partial rationing
is being introduced in & towns.

22 Benaras. . Had originally non-statutory rationing in $ towns, Have agreed
to have meximum rationing. Details of their programme
are awaited.

28 Coooh Behar . Before decontrol, the Btate had statutory rationing in 5 towns,
non-statutory rationing in 90 vilagee and oontrolled distris
bution in rural areas, s

Propose to introduce rationing for nearly 50,000 perdons living
in the urban areas. Further details awaited.

8Soth Govind Des: 1z it not & faot that there are some provinces, for {n-
stance, my own prevince, which do not want rationing, end is rationing guing to
be imposed on those provinces aleo who do not want any rationing?

The Bonourahlp Bhri Jalramdas Doulstram: We have not decided #o
impose rationing on C. P.

B8etk Govind Des: I wanted to know if rationing would be imposed on C. P.
or on similar provinces who do not want to have any ratigning?

The Honourable Shri Jalramdas Doulatram: As T said, C. P. has desired
that they do mot want to ration the population and we are not imposing our
view on them,

Seth Govind Das: Is there any other province like C. P. whioh does nod
want rationing?

o .The Honowsble Bhri JairamAss Doulatram: I think there is possibly
r1BgR . . '
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TEXTILE ProbucTioN CONTROL COMMITTER

*276, Pandit Mukut Bihari Lal Bbargava: (a) Will the Honourab'e Minister
of Indurtry snd Supply be pleased to state whether uny Tuxtile  Production
Control (‘onmittee was formed; and, if so, what are the details of its functious
and ‘constitution?

\b’l II&G it Subnlitted itS repnrtﬂ ﬂ]]d hI\VC 1he recommendatkom mﬂdt‘- h“’ it
}’339 gartiullf or wholly accepted and impleniented by the Government of
ndia

(¢) What role, tf sny, is this body likely to play in the future determina-
tion of the textile policy of Government? :

The Bonourable Dr, Syama Frasad Mookerjse: (a) Yes, 8ir. The funo- -
tions end the constitution of the Committee are given in the Government -of
India, Ministry of Industry and Supp'y, Resolution No. 80 (8)-Tex. 1/48, dated
the 23nd October 1948, a copy of which is placed on the table of the House.

(b} The report submitted by the Committee is now under examination of
the Government.

(c) The Committee was unppointed for the sperific purposé of going into
certain problems connect:d with the production of cotton textiles in the
country. Having submitted its rcport, the committee has performed the task
allotted to it, though it will be open to Government to consult it further on any
point ar’sing out of its report or connected with its terms of reference.

No. 80(3)-Tex. 1/48
GOVERNMENT OF INDIa
MINISTRY OF INBUSTRY AND SUPPLY

Resotvrion
New Delks. tre 23ad October, 1948 :
The Government of India have had under considewstion ihe question of introducing a
measure of technical control over the production of cloth in mills, Thie question was ?lir
cussed with the Textile Advisory Committee at its meeting held un the 24th September,
1648. In accordence with tbe advice given by the Committee, Goverument propose to
introduce immediately certsin tentative measures of control intended to securs the production
of durabje vorieties of cloth. Government have also accepied the recommendation of the
Textile Advisory Committee that a apecial committee should be set up to examine thess
tentative measures as also other suggested steps and to advise the Government on the measures
of technical control which should be adopted.

2. In sccordance with thia decision the Government of India have constituted s Com-

mittee, consisting of the following :
(1) Mr. T. Sivesanker, 1.C.8., Director General of Disposals—Chairean,

(2) Mr. Ambalal Sarabhai (Member, Téxtile Advisory Committes).

(3) 8ir James Doak (Member, Textile Advisory Committes).

{(4) Mr. Neville Wadis (Member, Textile Advisory Committee).

(5) Mr. 8. C. Roy (Member, Textile Advisory Committes).

(6) Mr. Khandubhai Dessi, M.C.A. (Member, Textile Advisory Committee).

{7) Mr. Chandulal P. Parikh, M.L.A. (Bombay).

(8) Mr. T. P. Barat, M.B.E., Textile Commissioner.

9) Mr. B. D Pande, 1.C.8., Provincial Textile Controlier of Biher—Aémbers.
3. Mr. 8. N. Des Gupta, Director of Textile Production, will act as Becretary to the

Committ.ee.

4. The texms of reference of the Commiites will be as follows :

(a) To examine the tentative measures of control over production, which have been
introduced. end to advise Government a& to the measures necessary for Securing
the production of durable verieties of cloth.
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{b) To examine proposals for tbe restriction or prohibition of -tle production of Rne
and euperiine varieties of cloth and te adviee Government on the followiag
matters :

{i) whether reatriction or prohibition of superfine and fine varieties will incream tola!
production of clotk, and, if s0, to what extent;

(ii) whether and to what extent demand for cloth will be reduced and controlied
distribution facilitated by the restriction or prohibition of the production of
fine and wsuperfine varieties;

(iii) whether reatriction or prohibition of the manufacture of fine and »
varieties ie practicable in view of the present and prospective sapplies of cotton;

(iv) what the effect of such cestriction or prohibition would be on the progress and
development. of the textile industry in India;

(v} whether the spinning of finer yarn should be in eny cese for meeting the require-
menls of the handloom industry;

{c) Whether it is desimble and practicable 1o rationslise and restrict the varieties .t
cloth produced, aud, if 80, whet the varietiea produced should be.

| 5.13‘4); Convrittee will submit their report to the Government of India by the 31lat Decem-
Jer, 8
§. A, VENEKATARAMAN,

Secretary to the Government. of India.

TrOHNIOAL Mmss1oNs FROM CzECHOSLOVARIA AND BEuiiuM

*277. Prot. N. @. Ranga: (a) Will the Honourable Minister of Tndustry
and Supply be pleased to state whether the Technical Missions from (zeche.
elovakio ond Belgium have submitted any reporis to Governmont?

{b) For how long did they study our technical equipment, ergansation and
poasihilities? '

(¢) What are their main recommendations ?

The Honourable Dr. Syama Prasad Mookerjee: (a) The Czechosloyakian
Tcchnioal Mission submitted a report to the Government of India.

The Belgian Mission was not a technical mission but only a fact-finding trada
mission sent by the Belgiun Government to enquire into the possibilities of
obtaining their rcquirements from India and to ascertain the nature of India’s

requirements which Belgium could meet. This Mission was, however, yiven
an opporfunity to visit certain factories in this country.

SEJ) The former studied the industrial conditions in lndia for about six
weeks. The Belgian Mission stayed in India for about seven weeks. »

c¢) The Crechoslovakian Technical Mission's main recommendations relate
to the utilisation of low-grede coal in boilers and for the produétion «f gyothetic
tusle and fertilizers. The other Mission did not make any recommendations.

8hrt H. V. Kamath: Did theae missions come o India at the Invitation of
Government?

The Honourable Dr. Syama Prasad Mookerjee: We did not exterd the
invitation but we were informed that they were willing to come and we gave

themn the facilitiee as I have described.
8iri H. V. Kamath: Informed by whom?

The Honourable Dr. Syama Prasad Moolmries: In one case by the Belgian
(lovernment and in the other case by the Synthetic Metal and Engineeri
Works, Prague, which is the top co-ordinating organizetion of Mecbanical an
Electrical componies in that country.

Prof. K. G. Banga: Are any negotistions being carried on in the light of
their recommendations with thé Csechoslovalisn frmn in order $o estab w
thla country at an early date a synthetio fuel and fertiliser plant?
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The Honourable Dr. Syama Presad Mookerjee: We were particulurly
attractéd by their propomal for the wutilization of low grade coal and at their
Suggestion, we have sent sample quantities of low grade Indian goal to Czecho-
slovakia which has arrived there and 1 am expecting that the report will be in
our hands in the course of the next few weeks. We have got certain alternative
offers from Bwitzerland as well and hoth these are now under examination.

8hri H. V. Kamsth: Have they offered any assistance in the establishment
of steel factories under contemplation?

. The Honourable Dz. Byama Prassd Mookerjee: So far as steel faotoriee are
concerned, we ure awaiting the report of the three consultants which we had
appointed and after we receive them in the course of this month, we will be dbl)
to decide whose help we will require for the purpose of establishing the steel
fastories.

8hri H., V. Kamath: Will that report be placed on the table of this House?

The Honourable Dr. S8yama Prasad Mookerjee: Yes, in due course.

Co-OPERATIVE SOCIETIES OF SaLT PLODUOERS

*278. Prof N. @. Ranga: (a) Will the Honourable Mnister of Industry
snd Supply be pleased to state the number of l.cences which have.be:n given to
cu-operative societies of salt producers and the names of the provinaas to which
such societies belong?

- (b) What encourngement is being given by Government to these co-operative
societies? ) )

The Honouralld Dr. Byama Prasad Mookerjee: (a) The total number of
licences issued so far to co-operative societies of salt producers, rince 1945 is

as under: ™
Oriessh ¥ » % . 2
Bombay . = s 4 1

(b) As & normsl rule preference is 110w given to co-operative societies over
all others in the allotment of salt lands for starting new factories. I.ands are
normally ass‘gned to co-operstive societies free of any lease money. Requests
coming from co-cJierative societies for technical guidance about process of -
manufacture, for transport facilities, etc., are given special attention,

Prof. N. G. Rsnga: Are Qovernment considering giving any financial credit
facilities also? .

The Honourabis Dr. Byams Prasad Mookerjee: We refer those oasea to the
Provincial Governments but we have not yet considered the question of grant-
ing financial facilities from the Centre.

8hri 0. V. Alagesan: After the announcement of the new policy, what is
the addition:l screage that bes been brought under salt production ?

‘'ne Hobourable Dr. S8yama Prasad Mookerjee: I have not got the addi-
tional acreage figure here but the production of salt in 1948 has gone up bf
nearly about 20 per cent. and the other dire~tions which we have issued will
hely, India in becoming self-sufficient in the course of 1951.

Dr. Mono Mohsn Das: What is the amount of salt imported into Indie
during the current year? '

* Th: FHonoursble Dr. Byama Prassd Mookerjee: I suppose the honourable
member refers to 19487

:Dr. Mono Mohan Das: Yes. ool .

The Fenoursble Dr, Syama Prassd Mookerjea: Ahout 75 lakb of maunds
in th' cowea of 1948, ' T ' - ;
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Dr. Mono Mohan Das: What Isﬂbps have been taken or proposed to be
taken by Government to make this country self-sufficient in salt

The Honourable Dr. 8yama Prasad Mookerjee: As I have said just now,
in the course of 1948 we were definitely able to increase salt production by 20
per cent. and all the othur steps that we have taken will help us in making
India self-sufficient by 1951. Also we have reduced importe from foreign
countries. We are having large imports from Indiat: provinses and places such
as Tuticorin,

Dr. V. Subrameniam: What is the quantity of rock salt dug out or manu-
factured in India?

The Honourable Dr. S8yama Prasad Mookerjee: No rock salt.

Prof, N. G, Ranga: Have any new applications been granted after the
announcement of the new policy? _

. The Honourable Dr. Syama Prasad Mookerjee: We have a number of cases
now under examination but in some cases the parties were not recommended by
the Provincial Governments, As I have already stated, it is the policy of the

overnment to encourage tWe grant of new licenses to co-operative societies
partizularly those organised by workers themselves.

Prof. N. G. Ranga: Is it a fact that some of these cases have been and are
being considered for the last one year?

The Honoursble Dr. S8yama Prasad Mookerjee: We have disposed of a
pumber of cases. The Orissa Government itself opposed the grant of license
to a co-operative society and recommended the name of another party which
we have accepted. .

Beth Govind Das: Is it a fact that ig spite of the increase of salt production
in many provinces the prices go up cdnsidgmbly on account of want of supply
and what steps Government are going to take to increase the transport facilities
8o that the salt may reach in all the places at proper time?

Ths Honourable Dr. Syama Prasad Mookerjee: Bo far as prices anre con-
cerned, they did go up early in 1948 but in the course of the yea? prices have
definitely come down. The- transport arrangements also have considerably
improved. What we have done in consultation with the Transport Ministry is
to g&ve a schema for regional distribution so that the supply is made by the
producing centres to & near the distributing centres ns possible,

8eth Govind Das: Is it a fact that even in the end of 1948 the prices of
salt had gone up in several places, especially in C. P.?

The Honourable Dr. Syams Prasad Mookerjee: Prices have gone down. If
shere are any particular areas where the honourable Member specially refers,
1 shall be prepared to consider but I am in constant touch with the Provincial
Governments and we have received no complaints from them for the last six
months.

8hrl Biswanath Das: Arising out of the statemebt made by the Honourable
the Minister regarding the Government point of view and the steps being taken
to ancourage co-operative salt manufacture, may I know how long since that
representations have heen made by people from Orissa from different areas, to
increase production and to increase manufacture of salt and with what result?

The Hodourable Dr, 8yama Prasad Mookerjes: As I have stated Bir, ths
application whighk we received for a large allotment was in respect of 1.200
acres from a co.operative society but that application was definitely opposed
by the Provincia! (fovernment and we made the allotment to another private
firm which was willing to help the Orissa Government in ther scheme . for
heuvy chemicnl industry. So far as the other applicatio wes concemed, that
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was received too late but so far as the “future possibility is conoerned, the
honourable member is himself in touch with my Department and we have
promised all possible help to future applicants. a

8hrl Biewsnath Das: Arising out of the reply just now emanated from the
Minister, may I inform him that I am myself . . . . .

Mr. Spesker: Order, order.

8bri Biswanath Das: May I know what definite steps are being taken by
the Central Government to take care to see that the person that is proposed
to be given monopoly in lease is able to put up the plant and factories that he
has undertaken? i .

Mz, Speaker: Tho question hour is over.

(b) WRITTEN ANSWERS
INDIA’S REQUIREMENTS OF FoODGRAINS

*279. 8hri Upendranath ‘Barman: (a) Will the Henourable Minister of Agri-
culture be pleased to state what is the average per_eapita normal requiremens of
feodgraine? A

(b) What is the total estimated production of foodgrains for 1949°?

(¢) What is the average wastage due to unsatisfactory storage condit.ions?

(d) How do Government propose to meet the estimated deficit in foodgrains
for the year 1949, taking into account the average increase of populatian?

The Hopourable Shri Jairamdss Donlatram: (a) The requirements are gene-
rally calculated on the bagis of 16 ozs. per adult per day for the farm population
which is 70 per cent. of the total population and 12 ozs. per day for the non-
farm population equal to 80 per cent. of the total population. On this basis,
total requirement of cereals in 1949 will be 45-4 million tons.

(b) It is not possible just now to make a reliable estimate of total production
of foodgrains in 1948-49. Final figures have not yet been received. The
ostimates sent by Provinces and States indicate that subject to favourable season
the préduction would Le on the increase over the previous three years and
would be 46°9 million tons for all cereals and gram including minor millets.

(c) The wastage varies from grain to grain. On an average an allowance of
2} per cent. of the gross production &8 made as wastage on account of uneatis-
factory storage. .

(d) Government propose to meet the deficit by accelerating the implementa-
tion of the recommendations of the Food Grains Policy Committee in regard
to improved farming, reclamation of waste-lands and multi-purpose irrigation
projects and also by incresse in tubewells. These all schemes are estimated to
yield an additional annual yield of 9} million tons. Besides these steps it is
intended to increase the production of partially substitute foods like sweet
_potatoes and other root crops.

RECOMMENDATIONS OF DEVBLOPMENT COMMiTTREp FOR Hmavy CHEMQOAL
INDUSTRIES

*280. Prof. N. G. Ranga: Will (he Honourable Minister of Industry and
Bupply be pleased to atate :

(a) what action has so far been taken on the recommendations of the
Development Committee for heavy chemical industries;

(b) how much of our requirements are being produced by Indian enterprise;
and

(¢) whether there are any schemes, Government or otherwise, for expan.
sion of these industriea? s )
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The Honourable Dr. Syama Prasad Mookerfee: (a) and (b). Three state-
ments giving the required information are laid on the table of the House.

(c) The only scheme that the Government of India has, is for the utilisation
of calcium carbonate sludge which would be obtained as a by-product at the
“Bindri Fertiliser Factory, for the production of Soda Ash. As regards private
schemes, Government have no ready information.

4 STATEMENT I

Resommendations made at the first meeting of the Development Committes for the Heavy Che.
mioal Industrics Aeld on 30th Auguet, 1948 and aotson taken lhereon.

3

Resoommendations Aotion taken

fi The firms who hold licences for the import of The firms have been notified and repliee
Caustio Boda or Bulphurio Acid plant to from #some of them are stlll awaited.
be notified that their licences are likely
to be oancelled if they do notshow interest
and place orders for equipments.
3, Aplant forthe production of acetio acid should The U. P. Government has been addreased
be lgoated In U. P. which is the centre of  in the matter.
Aloohol production.

3. Btandard for glus should be drawn up . . Bomo members of the Committes have
agreed to draw up the specifioation.

Their suggesetions are awaited.

4. Product:ion of oarbon black and activated A firm Massrs. Cochin Chemioal Industries

carbon should be taken up immediately. Ernakulam have reported that they
' have produced trial ssmples and normal

I production will be taken up shortly.
A sample of activated oarbon from the
firm is being tested.

- 8. The question of utilisation of waste sulphur The matter has been investigated and it
has been found that this sulphuf

dioxide should be taken up with the India

Copper Corporation. dioxide wasete oannot be utilised for
the production of sulphurioacid due
to want of market nearby and diffi-,
oulties in the transport. The question
of ite utilisation in the produotlion of
sulphur is being explored.

- 8. The question of ueing ammonium ohloride as This is being explorad.
fertiliser should be taken up with the Ministry
of Agrioulture, :
STATEMENT I1

Reoonmendations made at tAe ascond meeting of the Development Commiiteefor the Hoaoy Chems-
oal 1 ndmln'c_a held on 28nad January, 1949 and action taken therson.

v

Recommendstiona Aotion taken

—

1. Inoressed produotion of Bulphurioc Aocid is The matter is being taken up witk th,
based on possible expansion in Health  Ministry of Heslth. ;
aotivities in_ the Provinoes and BStates,
heaos the Ministry of Health should be ad-
vised to increase the oconsvmption of alum
€or water purification.



Recommendations

8. The Committe$ recommended that the Rail.
waya should be requested to provide ade-
quate tank wagon fucilities for the move-
ment of Bulphurio Acid.

8, The production of industrial salt may have to
be subsidieed and for the total industrial
requipementa of half a million tons of ealt

he 0gat to the Government on this aocount
“would be something like Rs. 1.5 crores per
annum. Thie would be very oonsiderably

.~ reduced if the looation of the future in.
duetries were judiciously selected so that
as little transport as possible of solt was
involved, in which oase the Comdmittee felt
that the totul oost to the Governmont would
Eerha.pe be not more than half & crore of

upees.

&. In view of the present atock of imported SBoda
ash, tho Committee felt that the manufac-
turers would be unable to market their
produot unliees some sort of control were
oxeroised over the distcibution of soda
azh, It was, therefore, felt that either a
syatem of ‘ Pool’ should be created for soda
ash as had been done in the case of Buper-
phosphate or the Government, should res-
triot imports (a9 some membere suggesated)
by ineisting on & certain amount of pur.
ohase of indigenoue soda ash as a condition
precedent to granting future lioenoee.

B. Inoreased use of Chlorine should be imme-
diately found. No further licences for the
production of Cauatio S8oda by electrolytio

*  means should be given unleca proper dis-

osal arrangement for chlorine hnd been made.

he Committee also felt that mbre em.
phnais should be l«id on the production of’
oaustio aoda by oaustioising prooess till such
time as the industry would be able to dis.
poap:&af the entire &mount of chlorine pro.
duced.

8. Blenohing powder manufieturcd at present is

) not off sufficient high strength and ie
further likely to deteriorate. All efforts
should bs made to develop manufacture of
h{fb based liypochlorate for utilising fully
all the available free chlorine resourcees.

7. In view of the importance of Bodium Bulphide
to various oomnsurning indusiries, it was
itnperative that a definite decision should
be taken by Jodhpur Darbar as early as
gonible regarding the availe,bility of 8odium

ulphate at a reasonable price so that pro-
duotion of 8odium Sulphide could be stepped
up.

CONSTITURNT ASBEMBLY OF INDIA (LBGISLATIVE) ’ (10713 Fep. 1049
STATEMENT Il—oonid.

Action taken

The matter is being taken up with the
Railway authorities.

The question is being amamined.

The matter is under oonsideration.

-

The Committee was informced that (I, & SY.
was following this golicy and the com -
mittce lgproved the policyrurgued ty
the D. G. (1. &. 8.),

The Indvstry is teirg edvised cccordingly.
‘S8ome firme have already made enqui-
ries atout cquipnent ficm e nufce.
turers abroad.

The matter has rlrecdy heen {:rken up
with the Jodhpur Dsrber wlo hive
been asked to expedite their decicicn.
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STATEMENT II1
Requitements and sndigenous produciion o majior Aeavy chemscals.

Annual Quantity.
Chemical Fatimated met by
#quirements  indigenoas
produotion
Tons, Tons,
1. Bulphuric Acid . . . . = . . 80,000* §0,000
2. Caustio Soda . . v » p . . . 70,000 4,383
3. 8ods Aeh S50 . . : ; . ” 1,20,000 28,200
4. Liquid Chlorine i ; ; : . . ‘ 1,800 1,800
5. Bleaching Powder . ; : ; i ; ; 15,000 2,836
6. Bichromates . ’ : ; ; ; i . There is surplus produsction,
1,000 tons being oxported
annually. y

*The defivienoy in requiremeénte of tho above chemioals are met by imports.
Rerxase oF IRON POR MANUPACTURE OF AGRICULTURAL IMPLEMENTY

*281. Prof. N. @. Ranga: Will the Honourable Minister of Industry and
Bupyly be pleased to state: '

(a) what accumulated stocks of iron were found with stockholders as nt
the end of December, 1948;

(b) whether such stocks wou!d be released for the manufacture of agiocultural
implements; and ‘ ‘

(c) whether such of the Rolling Mills as are will.ng to turn over their quota
of iion for the production of agricultural implements, at ptices slightly highee
than the controlled prices but which are mutually agreed upon between the. mills
and the Kisan Congress, will be allowed to do so instead of using it for house-
hold t.urposes? %

The HonOurable Dr. Byams Prasad Mookerjee: (s) and (b). The stocks of
steel held by controiled stockholders and registered stockholders st the end of
Dcecember, 1948 amounted to 69,399 tons and 18,000 tons respectively.
part of the stock held by.the controlled stockists is already earinarked agains$
quota certificates issued by the Iron und Steel Controlier and the balance is
held as their working stock. The stocks held by registered stockists form partt
of the Provincial quota and are released by Provinocial Governments, both for
agricultural and non-agricultural purposes.

(c) Whether unregistered Re-rolling Mills con be permitted to ‘use tbeir

roducts for fabrigutiou of egricultural implements or their products should he
gistributed to other fabricators engaged in the manufacture of sgricultural
implements is a matter entirely for Provincial Governments to decide, as the
control over distribution of the products of unregistered Re-rollers rests with
the Trovinciul Govermments in whose arca the Re-rolling Mille are loeated.

Products manufactured by registered re-rollers who are controlled by the
Central Government nre distributed both for fabrication of agricultural imple-
ments as well as house building and other purposes and it is not possible 3o
earmark the entire production of these Mills for fabricating agricultural imple-

ments only, ' .
The question whether registered re-rollers should be permitted to fabricate

from out of their products und if so, to whnt extent, is engaging the attention

of Government. .

CLosmvo OF Coal, MINES IN BENGAL AND BIiHAR ;

*282. Prof. N. G. Raoga: Will the Honourable Minister of Industry and
Burply be pleased to state: A ;

(a) how many miines in Bengal and Bihar had to b2 closed on accomt of

uneconomic working; : A
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(b) what is their uaual capacity to yield coal;

o) whether anything is being done to bring them baok- into economio
working;

(d) why tho total peoduction of coal has gone down and pit-bead stocks
have gone up in 1948 as compared to 1947; and

‘(e) what is being done to improve the situation ?

The Honourable Dr. Syama Pressd Mookerjee: (a) According to the infor-
mation so far available, only one private colliery, namely, Bhaga, belonging to
Measrs. Lodna Colbery Company, closed down during 1948 on account of un-
ecopomic working.

(b) 4,000 tons per month.

(c) Tho owners are reported to be contemplating to work two seams in the
Bhaga Colliery from another colliery by arrenging underground haulage.

The report of the Committee appointed by the Ministry of Labour to. enquire
inter alia into the cauees of closure of collieries when received witl throw
‘further light in the matter.

(d) and (e). Tho totsl coal production in 1948 as compared to 1947 haa
uot gone down. This will be ¢vident from the following figures:

1047 29,703,146 tons (excluding 280,000 tons being the output from Jadusry to
Auguat of the collieries now in Pakistan).
T 1988 ' ... 29,822,257 tonma (exciuding the output of the collieries now in Pekistan).

.The Pit-hcad stocks at the end of December, 1948 were 1,780,000 tons as
against. 2,025,005 tons at the end of December, 1947.

~ The foliowing mmeasures. which have been taken by Government will further
reduce the atocka to the normal level viz., 750,000 tons in a few months time:
iip) establishment of a Conl Transport Advisory Committee to reviewsthe day-to-
8ay transport position in Beogal/Bihur; {ii) setting up of an ad hoc Committee
to ook into the question of apecinl assistance for Transport to the over.stocked
gollierien; and’(iil) stepping up of coastal shipments and exports.

FEXATION 0¥ PRIO® AND INTER-PROVINOIAL MOVEMENT OF Guyr

*283. Prol. N, G. Ramga: Will the Honourable Minister of Agriculture be
pleased to state:

"(a) whether uny studies were made as to how to regulate tbe r:lative prices
of sugsr and gur (jaggery) in order to protect the growers af sugarcane;

: &lb) whether Government propose to fix minimum price for gur, in addition
to tha present fixation of 1 ceiling price;

(o}: whether nny specisl steps are being taken to facilitate the m¢,vement of
gur from Chittocr, Vizagapatam and Godavsri Districts in the Madras Province

aéd. Bareill{ and other Districts of U. P. to consuming centres in other pro-
vinces or states; and

.~ (d) what other steps nre being tuken to protect the interests of gur producers?

The Honourable 8hri Jairamdas Doulatram: (a) Gur as also sugsr, has been
décontrolied since December, 1947. During the perioq of control, sugar and
gur prices were both heing fixed after considering the cost of production of
each. Owing to transport difficulties, however, and difficulties inherent in oon-
trolling & widely manufactured commodity like gur on a sottage industry scale,
#t wae.not found pessible to efectively enforde the prices of gur. Since decontrol,
augar prices have risen while gur prices have fallen. Laat year the prices of

gur in U.P. were prevented from falling below the economic level by providin
cpeizl transport.
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(b) As..stated above, there is at present no control over the price of gur.
Provineial Governments have not, therefore, fixed any ceiling price for gur
nor is it proposed to fix any statufory minimum price in the absence of control.
Experience hus shown that it is not possible to enforce price control over gur
without monopoly procurement and controlleq distribution which is administra-
tively not feasible. Although, no minimum prices for gur are fixed, the Gov-
ernmont will make every effort to prevent prices falling unduly in a surplus area
by giving extra facilities for movement. ’

(c) Gur has been placed for rail movement under priority cluss 2 (a)@ No
special complaints about reenmulation of gur or transport difficulties in Madras
province have been reporte, while for the movement of the U.P. gur, the Gov-
ernment of India in consultation with the U.P. Government, are trymg to work
a phased programme of despatches by producers’ Co-operative Societies.

(d) No other steps to protect the interests of gur producers against financial
loss #eem to be necessary in view of the policy of decontrol. Government, will
however, consider the matter further if any suggestions are made to them.

INDIAN FRUTT PRESERRVATION AND CANNING INDUSTRY

*284. Prof, N. G. Ranga: Will the Honourable Minister of Agriculture be
pleased to slate:
a) what ster.s urc;‘ng taken to increase the production and preservation
wf; fruit; g )
(b) whether Government are aware that fruit is one of the most iraportimt
protective foods which should be duveloped;

(¢) whether Government are aware that the Indisn Fruit Preservation and
Canning Industry is in en infant condition; and

(d) if so, whether Government propose to give it adequate proteclion from
cheaper importa or to subsidise it or to give it any other special encoursgement?

The Honourable Shri Jairamdas Doalatram: (a) The Government of India,
tbe Judian Council of Agricultural Research and the Provincial and State Gov-
ernments have been financing several schemes for Fruit Research, increased
production of fruite, marketing of fruit and training of technical personnel. The
Research Scheincs aim ot cvolving suitable varieties of fruit plants with a view
to effect improvement in their qualitv and vield, and are also concerned with
control of pests and disenses. 'The Production Schemes aim at bringing more
area vnder quick-viedling fruit plants and improving the yield by the use of
manures, irrigation facilities and control of diseases. Some of the Provincial
8chemer; were being finunced from the Grow More Food Grant so far. - They
will now be financed by the Provinces from the Rlock Grant for development
placed at their disposal by -the Central Government, The total grants made
out of the G.M T. Fund amounted to 8-43 lakhs from .1945.46 to 1947-48. The
Indian Council of Agricultural Research Schemes involve an expenditure of
about 19 lalths of rupees out of which nbout 18 lakhs were spent. upto the end

of 19473

Aa regards preservation of fruits, it has been decided to set up. in duo course,
an Indian Institute of Fruit Tecbnology at Negpur. . A beginning bas already
been made bv Opening traiming classer for persons candidates recruiteq from
Pravinoes and States at this Institute which is st present located in Delhi.
The shifting of this Institute to Negpur and providing it with full equipment
for resesrch, however, has been held in abeyance &iH 1950-51 on acoount of
the present need for economy.

A Fruit Products Order is in force which was promugeted by the Govern.
ment of Indie in 1048 in consultation with the Industry. The objech of the
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Order is to ensure that the fruit products manufactured in India conform to
certain minimum standards regarding composition, handling and hygienic con-
ditions. It is expected that the proper enforcement of this Order, which it
has now been decided to entrust to the Pravinoial and State Governments, will
lead to a gradual and systematic improvement in the conditions of the Industry
and help in the regular collection of statistics regarding production.

To encourage the growth of the Preserved Fruit Industry in the country,
high tariff protection against cheaper foreign imports has been afforded to it
for tpree years with effect from the 1st January, 1948. The question of further
protection if required by the Industry and the fonn it should take is at present
under consideration of the Tariff Board.

(b) Yes.

(c) Yes.

(d) As mentioned in answer to par( {a) of the question, protection in the
fortu of high ad valorem duties on imported fruit products was granted to the
Industry for three years beginning from 1948. The question whether this pro-
tection needs any further revision or substitution, wholly or in part. by a
direct subsidy or other form of aid, was recently considered by the Tariff Board
whose recommendations are awaited. The existing protection is as follows:

4(0) per cent. ad valorem on fruit squashes,

60 per cent. ad valorsm on fruits and syrups, ﬁ,a;

80 per cent. ad valorem on jams dnd jellies.

Assistance is also afforded to the Industry by release of controled materials
such as tin-plate, coel, cement, etc. ’

Price or SUGAR

*285. Shrimad Dakshayani Velayudban: (a) Will the Honourabie Minster
of Agriculture be pleased to state whether it is n. fact that the price of nugar in
our country is double the world price of sugar?

(b) If so, what arc the reasons for the same?

(c) What steps do Government propose to tske to bring down the presens
price of sugar?

The Honourable Shri Jalramdas Doulatram: (a) Yes, very nearly so.

(b) The high price of sugar in India is mainly due to (1) the high pﬁce of
sugarcane (2) increased cost of labour, and higher manufacturing expenses.

(c) A twenty per cent. reduction i the price of sugar has elready been
eftected for the currert year compared to last year’s price. No further reduction
was considered practicable. The present ex-factory price of sugar is Rs. 28,8/-
per maund for D-24 quality against Rs. 35/7/- last year.

Sugarcane is the major item in the cost of production of sugar and for any
appreciable reduction in the cost of production of sugar, coet of sugarcane bas
to be subalantially reduced by encouraging growth of improved varieties, yielding
mor¢ cane per acre and more sugnr per maund of cane. This is being_done by
the Provinces and State undcr a five vear scheme of intensive research? sponsor-
cd and financed by the Indian Centrnl Sugarcane Committee. Certain scliemes
which are expected to cost Rs. 75 lakhs have alreadv been initiated in United
Provinces. Bihar, Bombay, Central Provinces, Madras and Orissa. The cosb
of manufacturing sugar has ulse to he lowered by increasing manufacturing
efficiency and utilization of bye-products of the sugar-industry. These matters
are also receiving attention.

PRODUOTION OF SUGAR

_ *480. Bhrimat{ Daxahsyani Velayndhan: (a) Will the Honourable Minister
of Agriculture be pleased to state the number of engar mills in the enuntry?
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(h) What is their total anbual output? '

(c) What is the total requirement of sugar per year in the country?

(d) If the total produotion of sugar is not suflicient to meet the needs of the
countrv, what are the measures taken to remedy the same?

The Hanouradle Shri Jairamdas Doulatram: (a) The number of sugar millg”
in the Indian Union is 155,

(b) The annual production of sugar in the Union is about a million tons.

(c) The target of production for the Indian Union per year has been placed
at sixteen lakh tons which includes one lakh tons for export. »

(d) To achieve this target the Government of India have planned the expan-
sion of the sugar industry by the installation of about 45 factories of a daily
crushing capacity of 800 to 1,000 tons at suitable losations.

PRODUOTION AND IMPORT OF POTATOES

*287. Shrimat{ DakMdayani Velayndhan: (a) Will the Honourable Minister of
Agrioulture be pleased to stats the total production of potato in the country
per year?

(b) Is potato imported from any country and if eo, from what countries ?'

(c) What wae the quantity eo imported in 1948 and what was the amount
spent for the same?

(d) Is it a fact that potato growers are not given any facilities by Govern-
ment to dispose of their produce?

The Honourable Shri JalramAas Donlatram: (a) The average annual sroduc-
tion of potatoes in the Indian Dominion is estimated at 470 lakh maunds.

(h) Potatoes are impogted inta India mainly from Ite'y, Burma, Australia,
Netherlands and Kenya Colony.

(c) The total quantity imported in 1948 was 4:18 lakh maunds and the total
value of the importe' was Rs. 549 lakhs.

(d) Government are not aware of any dificulty in the disposal of potatoes
due to over-production or abserce of suitable markets. The only diffioulty tbat
the growers experience is in regard to the transport of their produce from the
growing arene to the consuming centres. For the purpose of providing adequate
facilities in this direction, potatoes along with other foodstuffs havo been allotted
priority 1 4b) when the movement is sponsored and priority I {a) for unsponeor-
ed movements. In addition, whenever any request either from.the growess
themselves or from the Provincial Governments for the speedy movement of
accumulated stocks is received, steps are taken to provide necessary assistance
in consultation and ocollaboration with the Transport Ministry.

TeLEPuONE CONNECTIONS ¥OR ALL DISTRIOT HEADQUARTERS IN Bmiar

*288. Shri Amiyo Eumar Ghosh: (a) Will the Honourable M:nister of Com-
munications be pleased to state which district headquarters in the Province of
Bitar do not have telephonic connection?

(1) Are Government aware of the urgemcy of providing telephonic connection
hetween the Capital of the Province and all district hecadquarters for alminis-
trative purpose? '

8Shri Khursbed Lal (Deputy Minister for Communications): (a) Purnes,
Daltonganj and Dumka.

(b) Yes, but as the Department is short of stores and telephone equipmens,
priority is given to places where the demand is of a more urgent nature. Tele..

hcvne50 Exchanges are expected to be opened st Pumea and Dumka during
949-50. .
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CULTIVATION BY TRACTORS

*289, 8bri B. N. Munavalll: (a) Will the Honourable Minister of Agriculture
be pletced to atate what is the total number of heavy tractors in the possession

of the Central Tractor Organisation of the Ministry of Agriculture, Government
of India?

(b). Has it loaned heavy tractors to the Provinces and if so, how many
tractors have been loaned to each province?

(c) What ig the area of land benefitted by these tractors in each provincs in
the years 1947.48, and 1048-49?

(d) Wase there any improvement in the yield of the areas benefitted by these
‘heavy tractors in each province and if so, to what extent?

The HonOurable Shri Jairamdas Doulatram: (a) The total number of heavy

‘t;snctors in the possession of the Central Tractor Organisation under the Ministry
Agriculture is 160.

{b) The tractors of the Central Tractor Organisation were allotted as follows:

1047.48,
U.P. i ... 64 Tractore !
C.P. . 82 R
Total ... 06 »
1948.49.
U.P. » e - 48 Tractors
C.P. Q0 oc NG 96 - ,,
Madhya Bbarat (Union) 18,
Total .. 180 i

(c) During 1947-48 the following ureas were reclaimed by these tractors:

U.P. ve ... 24,808 Aores.
C.P. .. .. 7600
Total .. 33308 ,,

" Out of these, an area of 18,428 acres was new land and the remaining 13,878
acres were ‘J{ans’ infested land.

During 1948.49 these tructors ure expected to reclsim 1,00.000 acres as
detailed below:

U.P. o - i ¥0F 30,0006 Acces
C.P. 80 80 0C ... 60,000 -
Madhye Bharat (Union) e 10,000,

Qut of these 20,000 acres wiil be new land and the remaining 80,000 acres
f(ans infested land.

(d) The Provincial Governments expect to harvest a good crop from the
areas reclaimed by these tractors. In the case of new lands & yield of at
Jeast 12 maunds per acre and in the case of weed-infested lands an extra yield
of 6 maunds over and above the usual two or three maunde per acre i antioi-
pated. In U.P. it haa been estimated crops worth Re.. 16 Jakhs were harveated
in 1948, :

*390, [WiTHDRAWN ]

-
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REsIDERTIAL QUARTENS AND OR¥IOE BUILDINGS IN ORIS8A PosTaL CIRCLE

201, 8hrl Yudhishihir Mishra: Will the Honourable Minister of Commu-
nications be pleased to state:

(8) the number ol units of residential quarters provided in the Orisea Postal
Cirole to Gaz«tted and non-gazetted officers;

(b) the numtcr of departmental Poet Offices in Orissa Circle acoommodated.
i ronted buildings;

(¢) the number of departmental buildinga for providing accorumodation to
departmental *post offices in Orissa Circls constructed during the last Jive years,

and the number of such buildings proposed to be constructed during the year
1949-60; and

(d) the number of units of residential quarters constructed in Orissa Circle
for non-guzetted dpost.al staff during the last thres years and the number of suoh
quarters prorosed to be constructed during the year 1949-50?

Shrl Khurshed Lal (Deputy Minister for Communications): (a) Nunﬁ)er of
units of residential quarters provided in Orissa Circle: Gagetted five; Non-
gazetted 134,

(b) Number of departmental Post Offices in Orissa Circle accommodated imr
rented buitdings--86. '

(¢) Number of departmental buildings for Post Offices in Orissa Circle: oon-
structed during last & yesrs nil; proposed to be constructed during 1849.50 nil.

* (d) Number of units of residential quarters constructed for non-gazetfed
ff: during last three years nil; Number of staff quarters propesed ta be con-
ucted in 1904850 nil.

-

CULTIVATION OF REpotAmMED LAND

4292, 8hri Kisharimohan Tripathi: (a) Will the Honourable Minister of Agri-
. cultune be pleased to state the total area of land reclaimed for cultivation and
growing Crops during the Calendar year 19487

(b) What was the totsl expenditure incurred on the different reclamation.
schemes?

(c) What was the net value of crops raised on the reclaimed lands?

(d) Was the cultivation of the reclaimed land undertaken by private indivi-
duals, collective or co-operative groups of persons or by Government?

The Honourable 8hri Jairamdas Doulatram: (a) Total area of land reclaimed
in 1948 for cultivation was 4,45,838 acres.

(b) The total expenditure incurred was Rs. 3,14,65,458.

(c) Reports from Provinces of Orisra, Bombay, and West Bengal have not
been received, as the crops have not been harvested. The net value of crops
raised on the reclaimed lands in the Provinces of Bihar, United Provinoces,
Central Provinces, Assam, Madras and East Punjab was Ra. 8,44,01,010.

(d) In United Provinoes the Kans infested land reclaimed already belonging
o individuals was cultivated Ly the owners. But the new land reclaimed is
partly to be settled with persons who will form Co-operative Bocieties and
partly converted into State-farm and colleotive farms. In all other Provinees
the reclaimed land was oultivated by private individusls.
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+203. Bhri Kisharimoban Tripathi: (s) Will the Honourable Minister of
Agriculture be plessed to state the total acreage of land that Government f.ropose
fo reclaim during the calendar year 19497

(b) In which provinces is the reclamation going to be carried out?

(c) Have Government considered the desirability of opening large scale Btate-
Farms on reclaimed land in each of the Tadian Union Provirioes?

The Honourable S8hri Jairamdas Doulatram: (a) and (b). The Central

Tractor Organisation of the Government of India propose to reelaim 1,00,000
acres during the season December, 1948 to June, 1949 as indicated below:

United Provinoes : 3 . 30,000 Acres
Central Provinces and Berar. . 80,000 v
Madhya Bharat Union . . 10,000 .,

Total 1,00,000 ,,

TBe programme for the season 1949.50 has not yet been finalised.

(¢) Out of the 1,00,000 acres to be reclaimed about 80,080 acres belong to
small cultivators who will farm this area themselves. 1t is a matter for the
Provincial Governments concerned to decide whether the balance of 20,000 acres
will be cultivated as Btate-farms or otherwise.

. INSTALLATION OF TOLEPHONDS IN RURAL AR7AS

¢294, 8hri 8. Nagappa: Will the Honourable Minister of Communicutions
be pleased to state:

(a) the total number of telephones in use in India; and
(b) how long it will take Government to introduce the system in the rural
areas?

8hri Khurshdd Lal (Deputy Minister for Communications): (a) 1,14,922 on
81st Merch, 1948,

(b) Telephones wiil be introducgd in rural areas when such mtroductlon
becomes economically practicable.

AXROPLANE CRASHES

*205, Shri Lalsbminarayan Bahu: (a) Will the Honourable Miniater of
Communications be pleased to state how many aeroplane crashes have taken
place in India from 1st April, 1948 up to now?

(b) How many people bhave been killed and how .many injured in such
accidents?

(c) What compensation altogether has.been given by Government to the
bereaved families so far?

(d) What compensation altogether hus been given by private Aeroplane
Companies to them?

. (6) What are the precautions now taken to avoid suth accidents?

Shri Khurshed Lal (Deputy Minister for Communications): (a) The total
sumber of airctaft eccidents during the period from the 1st April, 1948 to the
25th Jarnary, 1949, was 52; out of which 36 involved major damage to aircralt
or injury to the oce g:anta and. of theee only one accident involving loss of life
to occupants occurred to a schedule service,.mamely the loss of a Dakota with
all its passengers between Jammu # Srinagar laet month,

(b) Eighteen killed aud twensv-one npuod |

(c) No compensation hus besh given by ‘Goternment.
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(d) Government is not aware of uny compensation having heen paid by the
Air Transport Companies. .

(e) Precautionary measures have been laid down in the Indian Aircraft Act
and the rules thereunder relating to airworthiness and inspection of "aircraft,
licensing of operating personnel and air traffic control and striot and oareful
of§ervance of these reguiations is enforced., The safety measures are constantly
under feview. Accidents when they occur are carefully investigated and if they
reveal the need for any new regulations or tightening up of any existing regu-
lations, necessary action for the purpose is immediately taken.

OVEROROWDING IN RAILwAY TRAINS

*296. 8hri Lakshminarayan 8ahu: (s) Will the Honourable Miuister of
Railways be pleased to state what is the total carrying capacity of all Ruilway
coaches for passengers? :

How many persons have been carried during the financial years 1947.48
and 1948-49?

() What was the percentage of overcrowding to regular accommodativn?

(d) How many deaths have occurred during the year 1848-49 on account
of people hanging outside or sitting on the tops of carriages?

(e) What is the deficit in the number of carriages nyw?

(f) How many new or additional carriages and baving what capacity were
p{l;t.gono ?the rails during the year 1948-49 and what is the target for the year
1949-5 .

(g) What steps are Government proposing to take to remove overcrowding?

(h) Is it & fact that overcrowding bas increased since the abolition of the
Inter class?

‘The Hohourable S8hrl K. Banthanam: (a) to (h). A statement giving the
ifxiformation asked for by the honourable member is placed on the table of the
ouee.

STATEMENT

(a) The total number of =eata in all the carrisges available for carrying passeners, on the ‘
3lst Msrch, 1948 was as under: -

Broad thg; 518,013
Metre Gauge , 259,038

Norz—The latest corrected figures available are thoss for 1847.48 which are therefors
given above. These relate to all Clase I Railways excluding E. P. send Assam Kailways.

b} The following are the figures in thomsanda showing the number of passengers esrried
on Cless I Reilways (excluding Bestern Punjab and Aesam) during the years 1847-48 and
1948-49 :

s = 194748, 1948-49
(lnu’cipntod).

Hroed Gauge 644,634 729,382

Metre Gauge 328,450 374,686

{c) The usual method of estimating the extent of overcrowding is by referemce to the
occupation ratio which ie oxpressed by the percentage ratio of passenger milee to geat milen

r da). For the year 1947.48 this ratio worka out to 70 per cent. for B. (3. and 88 per cent.
or M. G. The indian Railway Enquiry Committee, 1047 who have commented on this
subject considered that an occupation ratio of 50 per cent. sbould be aimed as this would
avoidl any serion, overcrowdin®.  In view of the occupation ratio standing at 70 jor cont.
for B. (¥ end 85 per ¢ent. for M. G. perhaps a reduction to 60 per cent. should bo taken as
the immecdiate target.

{d) The information so far available indicstee that during t’ue porod 18t January, 1948
to 3lat Janunrv, 1949 thore hi've heen 67 deaths and 29 camen of injury ovet the Indian
Goveroment Railways due to travelling on footboards and 4 cases resulting in ioss of life
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due to travelling on roofs cf carriages. Footboards destius occurred meinly on the B.B. & C.I.
Rsilway electrified suburban sections. There were 37 fatal accidente of this description
during the period reviewed, and in 23 cases it was established that overcrowding was not the
ceuse. There are certain passengers who peraist in travelling on footboards, even when
accommodation is available in tbe train. Thie is prevented at stations, but passengers leave
their compsrtmenta whilst traine are in motion. cutions are now undertaken whenever
there is a possibility of a conviction being obtained.

{e) It is eetimated that about 2,700 more coaches tifin were available on 1st April, 1948
are required to meet the increased traffic reguirements, ;

(f) During the year 184844, it is expected thet about 214 passenger couches wilh seat
capacity of approximately 20,768 passengers, will be put on line. 8ince 1st April, 1
251 passenger coaches have been returned by the Ministry of Defence. BSeating capacity
is spproximately 21,686. The terget for the year 1948-50 is approximstely’ 460 coaches.

(g) The steps being taken include plecing new coaching stock on line, strengthening.
Eamnger trein services by attaching extra carriages as far as available within the permissible
auling capacity. of the engine, best possihle utilisation of all available coaching stock,
vigorous efforts to prevent ticketless travel and increasing efficiency sll-round.

(h) Thore hes been no reduction in the total cerrying capacity which has, on the contrsty,
increased slightly as a result of the reduction in the number of classes from 1st Januery,
1949 and therefore no increase in overcrowding can be attributed to the change in‘ classes.

SBEORT DISTANCE AIR BERVIOES

*297. Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Com-
munications be pleaded to state what steps Government are taking to orgnnise
short distunce Air Services in India? *

(b) Are there any applications for starting new services, which Government
have not approved?

(c) If 8o, what was the reason therefor?

(d) Are Goveroment contemplating any ncw Bervices during the course
of the next financial year?

(e) 1f so, what are they?

8hri Khurehed Lal (Dcputy Minister for Communications): (a) The initiative
for the operation of air services gnnluding short distance air services) lies with
the air operating companies. Government provides the ground orgenisation
and navigational facilities ai specified stations which are selected having regard
to their traffic potential. Consistent with the countsy’s present resources in
funds. technical personnel and equipment, the Government of India's plan is
largely confined to the development of trunk routes; but facilities for the
operation of short distance services are also provided where traffic demand is
sufficiently high to justify this. .

(b) The statutory authority for the grant of licences for operation of
scheduled air services is the Air Transporé Licensing Board. The Board has
rejected quite 8 number of applications for licences.

c) In granting licenses, the Board is guided by the provisions of Part XIII
of the Indian Aircraft Rules, 1987, relating to the requirements to be fulfilled
before a license can be issued. The applications that 30 not satisfy the requitre-
ments are rejected by the Board.

(d) and (e). It is expeoted that the following services, for which provisional
licenses have been granted will commence operation during the next financial
Year:

(1) Bombay-Karachi-Zahidan-Tehran.

(2) Caloutta-Bangkgk-Saigon- Hongkong-8hanghai.
(8) Caloutte-Bangkok-8Bingapore-Batavia-S8ourabaya-Darwin-8ydney.
(4) Madras-Bezwada.
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(5) Hydersbad-Becwada-Vir:agupatam,
(6) Nagpur-Jubbulpore.

ABSEMRLY AND MANUPAOTURE OF AERROPLANES IN INDIa

*298. Dr. P, 8. Deshmukh: (a) Will the Honourable Minister of Industry
:and Supply be pleased to state the number of aeroplanes assembled in India
up to the ¢end of the year 19487

(b) What is the number of aeroplanes proposed to be asssrnbled and manu-
factured in India during the year 1949-50?

(¢) What is the estimated number of aeroplanes that would be required
by Government for civil air services in India during 19498-60?

(d) How are these planes going to be obtained?

The Honourable Dr. Syams Prassd Mookerjee: (a) Hindustan Aircraft
Limited, Bangalore, assembled up to the end of 1948, 148 aeroplanes. Eleven
-seroplanes were also psrtly manufactured and partly assembled there.

(b) Hindustan Aircraft Limited is at present engaged in the Assembly and
manufacture of fifty Prentice Trainer aircraft under assistance arrengement with
Messrs. Percival Aircraft Company, England. The number of Prentices expect-
ed to he assembled or manufactured during 1949-50,is 47.

Hindnstan is also designing three indigenous types of Trainer nircraft for
the T.1.A.F. and Flving Clubs, etc. Manufacture of two prototypes will be

talcen up in 1940-50. These will be ready for flight test the.next year. Research

#s proceeding on the development of cne or two additional types.

(c) Aircraft required for the operation of Civil Air gervices in India are
purchased by the operating vompauies. It is estimated that nbout twelve new
aiccraft will be requried for this purpose during 1949-50.

(d) The aircraft will have to be imported from abroad.

Drrays 18 DELIVERY oF MOXEY OBDER2 ARXD PAROBLS AT GAUBATI

*299. Srijut Rolinl! Eumar Ohaudhari: (a) Will the Hooourable Miuister
‘uf Communications be pleased to state whether Government are aware that
money nrders sent from Shillong are not ordinerily delivered at ‘Gaubati before
10 daya? :

(b) Are Government aware that the Registered Parcels Nos. 802 and 012
goated by the Deputy Commissioner of Goalpara at Dhubri on the 12th
anuary, 1049 were not received by the Sessions Judge at Gaubati till the
22nd January, 1949 and that only, when a special request was made to the
Superintendent of Post OMoes of the Division?

(c) Are Government aware that similar caseg, have occurred on various
occayions, enc that Government records had to be brought by special ruessen-
gers to Gauhati from the neighbouring towns, and that some Bessions trials
bad to be put off by Sessions Judges of A. V. Distriots on aecount of delays
in receiving the records sent by post?

_ (d) 1s it a fact that registered packete and parcels are kept in open enclo-:
sures in the main Post Office of Gauhati, as there is no room in the buildings
to keep them?

(e) If so, for how long have they been so kept?

8hri XKharehed La) (Deputy Minister for Communioations): (a) The facta
ar: not ay etated. Money Orders issued in Bhillong are ordinarily paid a8
Geuhsti on the third day but arrangementa are being made tn have them paid
the nest day.

(b) Yoo, Bfr. The delay referred to is under departmental investigatica,

.
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(c) No other case of the kind has come to the notice of Government. Cases
of delays are normally investigated by the local head of the circle, Govern-
ment have also no information regardmg the postpcnement of any scssions trials.

on account of ffostal delays.

(d) Yes, but they are kept under Police guard. Proper sheds for storage
of such bags are under construction and are expeoted to be complesed shortly..
‘e) From the 13th December, 1948.

Shri Biswanath Das: Sir, | have to make a representation regarding supple-
mentary questions and the mplles to questions that are laid on the table of the
House, such as statements, ete,

Mr. Bpealer: He may do so after the short notice question is put and
answeved,

SHORT NOTICE QUESTION AND ANSWER

RanwaY ACCIDENT ON BiNa-BRoOPAL BEOTION

sth;le H. V. Eamath: Will the Honourable Minister of Railways be plessed
w»* state:

(a) whether it is g fact thut the 3 Up Punjab Mail met witl: an acoident
on the Rina.Bhopal section. on the 1st February, 1949;

(b) if so, the nature and number of casualties;

(c) the damage to rolling stock; and

(d) the cause of the accident?

The Honourable S8hri N. Gopalaswami Ayyangar: (a) Yes,

(b) Thre. passengers sustnined simple injuries.

¢) The ¢ngine and three bogies behind it were derailed, the estimated cost
of the damuge being Rs. 18,600.

(d) An enquiry is being held to determine the cause of the accident.

8hrl H. V. Kamath: Is this, Bir. the first accident on the Bina-Bhopal see-
tion during the last eighteen months ?

Ths Hononrable 8hri N, Gopalaswami Ayyangar: I cannot give a deflnite
enswe: tc that question.

8hri H, V. Kamath: Did this accident take place within Bhopal Btste derri-
tory or outside? '

The Hooourable Shri N, Gopalaswarni Ayyangar: Within the Btate territory.

8hri K. V. Kamath: Has there been a press report that sabotsge is suspecbed ?

The Honcuradle Shri N. Odpﬂllwlmi Ayyangar: Sabotage is suspeated, I
know.

8hri H, V. Kamath: Did this nccident occur before or after the disaolution
»f the Bhopal Ministry?

The Honourable 8hri N. Ooplluw.ml Ayyangar: T am afraid T am not aware
of the exnct date on which that ministry was dissolved.
8hri H, V. Kamath: Were not some important persons, or some very :

inportant persons—-V.LP. in official parlance—travelling or expected to travel
by that train?

The Honourable Shri N, Gapalasvaml Ayyangar: An Execubxve Engmeer of
the G.I.I>. was travelling by that train,

8hrl B, V. Kamath: When did the P.W.1. or his staff mspeot ‘the lmo befors
that nccldent.? . ’
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The Honourable §hst K.(WIIN Ayyangar: T do not know if $hey made
any inspection it anticipation of this accident, not likely.

Bhn B. V. Kamath: Sir, is not inspection done every day?
The Honourahle 8hri N. Gopalaswami Ayyangar: Inspection is done.

Mr, 8pesker. There is no use pursuing these questions. An enquiry has
been set up and all these questions will be gone into by thia enquiry.

Seth Govind Das: 1s it not a fact Lhat after two or three deys of &hat
accident, another accident took place near* Itarsi, and is it not suspected that
the same gang of saboteurs is working throughout that area?

The Honourahle Shri ¥. Gopalaswaml Ayyangar: The suspicion as regards
sabolazge is heing investigated now,

PREMATURE PUBLICATION OF SHORT NOTICE QUESTION IN
NEWSPAPERS )/

Shrl H. V. Kamath: Sir, before we proceed to the business of the day,
may I invite your attention to the publication of a news item in one of the
local dxilies regardjng a question which I am alleged to have given short notice
of? [ do not know where and how that leakage has occurred, and I am very
well awate that it i8 contrary {o ull the rules of business and propriety of our
Parliament. I am very auxious, Sir, that the direction which you gave last
yeur Lt connection with some adjournment motion must be observej by all
cacerned. 1 only wish here to disown all responsibility for this inoident, “and
I wou'd request you, Sir, to tuke such action a3 you may deem fit in this matter.

Mr. Speaker: [ entirely concur with the honourable member that, the prac-
tdce of giving publicity whether through the initiative of members or otherwise,
to questions, tnotions or resolutions before they are admitted in the Houas,
and so for as questions are concerned.” even before they gre answered, is nod
a desirable cne. Last time, I expressed my disapproval of this procedure snd
said tbat T may be constrained to consider what steps might be taken in oase
u repetition takes place. BSince then, there has heen a ohange in the consti-
tutional and legal position which perhaps honourable membets and also the Preas
might know. The privileges of this Flouse to-day are identical with thoss of
the House of Commons in Eng.and, and any contempt by such pre-publication
or any other manner is liable to be punished with such punishment as tbe House
moy decide. People guilty of violation are liable to be cornmitted for eontempt
of the House. 1 hope that all concerned will take not.e of this and that there
will not be a repetition of this kind, in future. '

On the present occasion, 88 it is the first of its type, after the enlargement
of tbeprivilegeﬁ of the Houre, I do not think we should take any more weriovs
notice of it than this.

SUPPJ.Y OF ADVANCE COPIES OF ANSWERS TO QUESTIONS, ETC,
TO MEMRBERS

Shri Biswanath Das: Sir, you wera good cnough to state that replies snd
statements that uze furnished by the Honourable Ministers ore supplied to the
library. soon after they are given here: Y may, howaver, be permitied to bring:
%o your notics that I am a regular reader of these replies and T have found that
even by the inid-day of the same day, or even by 1 o’clock or even by 2-30 p.u.
they are not supplied to the librarv. ‘The result is that we have to wait till the
next day to see them. Even if these statements are supplied in due coufde,
thay will not be useful fo ua or helpful to us in framing supplementsry que:tions
arising out of the replies and statements supplied.. Thev ere notr’xle?rﬁﬂ for
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v.he purpose of supplementary questions for the day. ‘I'his creates two dithiculties.
Ifiretly, it prevents honourable members from putting supplementary gquestions.
Seouvndly, it leads to members framing otber questions and tiius adds to the rum-
ber of qucsticms to be asked iu the House. With a view to avoid both these diffi-
culties, may | suggest to you the procedure that is being foliowed in the Pro-
vincex, namely, replies are being printed and circulated to all the honourabie
membere, and they are fully prepared, being in the kuow of the replies. There-
. fore the supplementary questions that ure froemed by them are apt and to the
point, this also minimises the number of unnecessury questions, and aleo makes
it poggib.e lor the House to finish the questions for the day. I request this
practice may kindly be considered and if possible, uccepted.

8hri BR. K, 8idhva: Sir, I also endorse the remarks mede by my friend Mr.
Biswanath Das. It becomes very difficult for us to put our questions because
we dd not get these statenients iu time. I do not entirely agree with his
suggestion that every member should be given a printed copy m advance. I
think, the member concerned at least should be given the statement, at least
one hour in advance, or at least half-an-hour in advance. To-day I bad to ask
u very importuut question about prices and which actually involved crores of
rupees. Lut you prevented me, Sir saying that I could study the statement.
But when will 1 get *he opportunity to put the supplementary question on the
statement I may get it only next August or September. Therefore 1 would
request you to give consideration to this matter, which actually relates to the
rights of the members of this House, and not wait till the rules are considered.

Mr. 8peaker: I do not think we need take any more time arguing over this
mmatter.

Prol. N, G. Ranga: But it comes up over and over again. We must decide
something

Mr. Speaker: A decision wae taken; perhaps it is not clear to some mem-
bers as to what decision waa taken. The question of printing the anawers and
supplying them to the members was considered fully in the new set.up of things,
and it was felt that it was not & good practice to follow, for various reasons.
1 nted not go inte the reasons at present. '

As regards the questions themselves, I do think that interpellations are
important, and the question hour is the most lively one in the House. But
lignourable ruemnbers will see that it is desirable that each individual member
gets ¢ fair opportunity to put supplementary questions. It is also the duty of
each miember to see that he does not go into such details in ‘ﬁe supplementary
questions, as to bar & lot of subsequent, questions coming frotn other Members.
In fact, the time taken over supplementary questions in thie House is, to my
mind, inordinately long. In the House of Commons, about 60 questions are
disposed of in one hour, and here, though I have given, sometimes, as long as
10 minutes to a particular question in view of its importance, members seem
to be dissatisfivd and want to put more and more questions. They o not take
into cunsidcration the fact that by dwelling rather too long on certain questions
they lsave very little time for the remaining questions on tﬁ:e Order Paper which
sre of equal importance. Today, for example, when the List of Questions con-
taina 84 questions, only 14 were anewered, and the remaining 80 have gone into
the proceedings, without an'y chances for putting supplementary questiona op them.
Really it is a8 question of some balance. If statements are to be gone through

- in thia House, 1 am afraid, hardly three questiona ean be conaidered and the
rest will remain ae they are. Bo, the position ia that Members themselves
bave to aee that they put in as few supplementary questions as possible.

I find that the rules as regards questions are also not properly either studied
ar pu$ into practice by Membera. For example, queslions suggesting aetion,



SUPPLY OF ADVANCE COPIES OF ANSWERS TO QUBBTIONS, ETC., TO Mrvurrs 813

questions containing inferences, questions which are argumentative, etc., are
8ll, not permiegible and still such questious are being put as supplementarics
and a lot of time is taken. My ditliculty is that, when supplementary ques-
tions are put, I cannot come to a conclusien as to whether they are admissible
or not, unless they are actually put. Then, by the time they are put, perhave
they ure answered also in some cases, before & ruling is given as to whether a
question is admissible or not; and a good deal of time is thus lost.

A good deal cf time is also lost by long preambles to questions, such as,
‘whercas the Honoursble Minister for so and eo', and “in view of the statement
made by’ and so on and so forth. Sometimes the valuable one hour of ques-
tion time is lost: in ropeating the phrase ‘‘May I know from the Honourable
Minister'” and so o:*. If the questions sare puf in a short sentence and to the
point, I think we would be able to do full justice to the whole Question hour and
the important. right of inlerpellations could be exercised more: usefully. That
is how I feel about these questions. -

As regards placing the answers to the questions in the Library, there was #
“ slight mistake in'what I said before. Up to one o'clock, they are placed on the
Secretary’s table and thet: they are taken to the Library. There, from one
o'clock onwards, they are avusilehle, I do not thiuk auythiug fnrthet is now
necessury to be said by me and I do not think anything more can he done in
this matter. . : _

8hri Mahavir Tyagi: Would it uot be conveuient if typed copies are given to
members who have given notice of questions: sv that at leart the member con-
cerned 11y he satisfed? e 7 :

Mr. 8peaker: Does the honourable member mean to suy that this should be
doue before the Question hour beging?

8hrl Mabavir Tyagl: Yes.

Mr. 8pesker: Yes, that is done in the provinces. 1 know it. I was inyself
u tnember of a Provincial Assernbly and ite Spesker for nearly 24 years before
the Constibution was suspended. In the old set up, that was the procedure.
But iu ‘he new set-up, the House is sovereigu aud it cuniot affurd to be dealing
witn emall matters. ¥t has to deal with matiters of great importance and
watters of international importance. ] may here give an illustration. I remem.
ber to have admitted a question asking whether there was sufficient number
of ration shops opened in Delhi. Buch a question will uot be obviously
admissinle now. The House has to dea! with important matters sad questions
coucerning ration shops and the like ought. not to come before it. The practice
in the House of Commons is that, honourable membera who want information,
approach tha Ministera concerned privately and get it. It is only mutters of
public importance that are brought to the notice of the eutire Housse anq ques-
tionss are put. In all these small matters, the best thing to do is to write to
the Honaurahle Minister concerned and if no information is available, to exer-
cise the right to come befere the House. Thie is the only way in which the
House will be enabled to desl with really important matters. This i8 my
-éaction to the various suggestions made.

8hri R. K. 8idliva: Is it not a matter.........

#r. Speaker: I do nct propose to go further into this matter.

1



Thursday
10th February, 1949

rHE CONSTITUENT ASSEMBLY OF
INDIA (LEGISLATIVE) DEBATES

(PART II ~PROCEEDINGS OTHER THAN QUEITIONS AND

ANSWERS)
D,
Volume [, 1949

Official Report
(1st February, 1949 to 23rd February, 1949)

—— —

Fourth Session
OF THE

CONSTITUENT ASSEMBLY OF INDIA
(LEGISLATIVE)

1049




CONTENTS

Valumel.—1st February, 1049 to £8rd Fedraary, 1949,
Paozs

Tomspaiy, ler FxeEoARY, 1040—

Deatbe of Dr. Tej Babadur Sapru, Mt. Akbar Hydar), Shri G.A. _ Natesan,
Me, M, Sh.ﬁTlo),oudx. Mr. V girl Gounder aud Mr. Abdul Matin Chaudburi. 1-3

H.E. the Governor General's Amsent to Bills . i .
Statement r¢ Loans from Internstional Moustary Fund .
Papers laid on the Table . i .
« Publio Comparins (Limitation of Dlvldondl) Bm-—tntmduod : i
Tea Oummitées for India Bill—Introduced . . . . . .
Indian Emigretian (Amendmeat) Bill—Intraduosd . . 9 . .
‘Beaward Artilery Praotice Bill—Introdused . . ’ :
{7 Mangrol and Manavadar (Administsadion of Praperty) Blll—lnttoduood
United Provinces Provigoisl Armed Cmmbuht, (Enennon of hn)
Bill—Introduced. A 3 .
Proteotive Duties (Amondmont) B:Il-—-lntroduoed . : : .
i Banking Companies Bill-—Preeentation of Report of S8elect Committee .
' Ajmer-Merwsra Tazxnoy and Land Racards Bill—Extamsion of #ime for
preseatation of Report of Seleot Committee. . - - :
Charterad Acoccuntante Bill—Referred to BSelect Oommlthe . 3 25—27

Payment of Taxes (Tranafer of Proparty) Bill—Referred to SBelect Commlttoo 2758

Indian Tariff (Becand Amendment) Blll—Dmaunon on motion to
conaider—mot oonsluded. . > g 2 58—65-

2 ouRy :':H:II,

WEDNESDAY, 2D Frarvary, 1840—
Stateruent on Owturbanoces in Durban, SBouth Africa . . . 67—80

Indian Tariff (Becond Amendment) Bill—Paased as mended . 2 69—o7

Public Companies (Limitetion of Dividemis) Bill—Discuasion on motiocns to
consider and to refe? to Belest Ocmnmittea—not conoluded. < ; 97—106

THURSDAY, 38D FEBBUABY, 1040—
Committes to examine rules of Prooedure and Conduct of Business . . 107
Resolution v6 Community.wise Census of A.nam, West Bengsl and East

_-;' Punjab—Withdrawn . . 107—11
Resolution re (s) Failure of Grow More Food Campugn (u) Scrving of R:oo in
Non.Vegeterian Hotels-—Discuasion not oonolu 111—538
Famay, 4178 FEnruary, 1940—
Boheduled Securitice (Hyderabad) Bill—Introduvoed . 3 - . 187
Public Debt (Central Govermment) Amendment Bill—Introduoced . : 187
Estate Duty Billl—Bxtension of tim> for Presentasion of Report of Seleat
Committee . . 157--88
Child Marriage Re.tnmt (chhnent) Bxll-—Exhandon of t-mo f or pmnmuon
of Report of Belect Committee . & 168
Resolutions re (¢) Failure of Grow More Food Campllgn (“) Sﬁvmg of Rice in
Non-Vegetarian Hotsls.—Withdrawn . 166—200
Moxpav. 7th FEBRUARY, 1940—
Papers laid on the Table . . . - . . . . 211—12
Eieotion to National Food and A[moulturo Orgamntxon Liaison Committee~
Postponed . 5 5 . . . - 212—13
Election to Cammittee on Publm Aooounta . . i 21314
Pubiic Compnnws (Lumtahon of Dlvadendu) Bm—Ref‘emﬂi to Select Com-
21618

mitlee . . . . - .



(i)

Pacms
. ()
Mowpay, TTH FRBRUARY, 1040—Ccondd.
Tea Committee for India Bill—Referred to Seleot Committee . - i 218—27
Muagrol and Manavadar (Administration of Prcporty) Blll—Pouod a8 amend 20748
United Provinoee Provmoml Armod Consmbuhry (Extenaion of Lowu) Bﬁl- :

Passed. . P g 243—48
Beawsrd Artillery Prootloo Bnll—Paued as amended - : . 24808
India Emigration (Amendment) Biil—Pasesed. . i ¢ . 258—80
Protective Duties {Ammdmen*) Bill-—Disoussion on motion to oonmdor—not '

conolu<led . " " ) ; . 260 —82

'!'Unumv. 8TR FEBRUARY, 194Y%—
Death of Mr. C. N. Muthuranga Mudaliar. . S ’ . y 263
Protective Duties (Ameadment) Bill—Passed . . A A . ¢ 263—66
Scheduled Securities (FIyderabad) Bill—Passed . . : ) ' 206673
Public Debt (Central Government) Amendment Bill—Passed . i E 273—176
Baunking Companies Bill—Discussion on the motton to consider a8 reporlad by
Seleot Committee—not concluded. . . . . 276—8068
‘WeDKEsSDAY, 897H FEBRUARY, 1949—
Banking Companies Bill-Ditouasion on mation to oconsidsr ay reported by
Seclect Committes—not conoluded. . . . . . 807—48
THURSDAY. }J0TE Faphuary, 1949—
Eleotion to Committee on Public Aocounte . § i : . g 347
Code of Civil Procodure (Amenlmsnt) Bill (Amandmont of Bection 82)—1Intro.

duced % < ; i 347
Indian Tea Oontrol (Amendment) B)ll—lntroduoed . . . 847
Payment of Taxes ('I‘mnaf er of Propo*ty) B.ll_Presanta‘ jo. of Rap:rt of Sslect

i ttee 3 . 347
Banking (‘ompanm Bxll—Oomndorutnon of oleuseo—oontmued . 34787
Frivay, 11T FRsrUARY, J19-40—
Indian Penal Code and th. C>1s of Criminal Procedure (Amendment) Bili—

Referred to 8¢leot Committes . . ; 3 38981
Workers' Provident Fund Bﬂl—-Clroulated 3 e i § 392—96
Prevention of Free or Forced or Compulsory Labour Blll--Clroulaud n . 306 —407
Indian Judicial Proocdure Bill—Referred to Baleot Committee . . . 408—14
Criminal Tribes (Bepeal) Bill—Disoussion on motion to conuider—Allowed to

atand over 414—16

Indian Bar Counmls and tho L‘sgal Prwtatmnora (Amendment) Ball.—Motnon eo
connider—Not moved

P F 415
Motor Vehiclea {Amendment) Blll—Motion to oonsidcr_Withdrawn . 416—19
‘Hindu Marringen Validity Bille=Reforred t7 SBeleot Committes . . 419.—28
Code of Criminal Procadure (Amendment) Bill (Amendment of Seotnono 4, 29

{A), otc.)—Motion to refer to Belect Commitsss—Not moved 428
Code of Crimiinal Procsdure (Amendment) Bill (Am&sndmem of Bection 488)—-

Pawed . . . 4290—30
Deantidts (Amendmont) B|1I—Mot|on to conmder—Not Moved . . 430
Bocieties Registration (Ameqdmmt) B_i.ll—lptrodlllcod . . . . 430

Moxnvay, 14tR FERRUARY. 1940—

Papere laid on the Table . . i . 48133
Rubber (Pmduoticm and Marketing) Amendment B?llI—Introduood z . 43¢

Bauoking Compagies Blll—Consiieretion of Clauses—oontinued . 484—175



' ( iii )
L} [ ]
Twuapasy, 16rx Fxnaoany, 1840—
Time Tsble for the day’'s buaingss, . . . ’ : . v
Pans] of Chairmen 5 A i : : . . 3 .
Commttee oo Petitions, 5 i )
Puablio Oampaaiss (Limitation of vaxdends) mll——EMon of ﬁm hl 1-'-

sentation of Report of 8sleot Committee . .
Banking Com panies Bill—Consideration of olnuses—mntmmd . 5 %
Presentation of Railway Bud get for 1949.60 . . . . . .

WaDpNsspAY, 10X FREnvany, 1040 —
Pepers laid on the Table . .
Coal Mines Labour Welfare Fund (Amondmsnt) &ll-—lntrodnmd . .
Banking Companiea Bill—Coasideration of olauses—oontinued . .

Tausabay, 17ta FEBruagy, 1949
Railways (Transport of Goods) Amendment Bill—Introduced . g .

Banking Companies Bill—Paased as amended .
P %Oodm-l’omt of order on $be motion to oonndar - vathd by ‘Baloot
out. . . ' .

Fripay, 18TE FRSBRUARY, 1949-.-
Railway Budget—QGeneral Discuasion i ‘ .

Moxpay, 2lst Fasrvany, 1949—
Motion for Adjournment re Fast by Prof. 3hibban I.al Sekeana—DisaDowed
Death of 8hri Kiran S8hankar Roy . . " . . ¥ . "
Papers laid on the Table . .

Publio Companies (Lunitatnon of DlVldondl) Bill—-PrmMou of Bapm ol
Belect Committeo . .

Railway Budget—Gonoral Duou-uon = z . : .

Tusepay, 2290 FEBRUARY, 1948—
Qovernor General's SBalary (Exemption from Taxation) Bill—Introduced .
Dock Workers (Regulation of Elmployment) Amendmsnt Bill—Introduced
Railway Budget—List of Demends ¥ . i : i “ .
Demand No. I—Raitway Board. . . : v » ¥ "
General Corruption on Railways. . . - . . .
Insuffcient Provision of ameaities to passspgers A F . .

Weoreepay, 23ep Fasavary, 1949—
Eessential Suppliee (Tetuporary Powers) Amendment Bill—Introduced 3

Railway Budgst—List of Demende. . . g . . . .
Demand No. l1—Railway Board " . ‘ " p . .
General Administration with particular reference to Eocnomy. . .

Demands Noe. 1—12; 16—19 3 i s F . 5 3

Pasme

77
L 1)
4

478

478513
513—290

831—33
688
538—16

677
877—013

614--—-21

62874

876
676
676

676
076—1717

719

719

19171

780—71

720—48
748—171

779
778—830
774—830
776818

81829



CONSTITUENT ASSEMBLY OF INDI{A (LEGISLATIVE)
DEBATES

(PART JI—PROCEEDINGS OTHER THAN QUESTIONS
AND ANSWERS)

Thursday, 10th February, 1949

'T'he. Assembly met in the Assembly Chamber of the Councit House at &
Quurter to Fleven of the (Clock, Mr. Speaker (The Honouruble Mr. G. V.
Mavulunkar) in the Chair.

QUESTIONS AND ANSWERS
(See Part 1)

12 Noon.
ELECTION 10 @OMMITTEE ON P'UBLIC ACCOUNTS

Mr. 8peaker: 1 have to inform the Assembly thst up to 12 Noon on Wednes-
duy. the 9th February 1949, the time fixed for receiving nominations for the
purpose of election of one member to the Committee on Public Accounts in the
vacaucy cuused by the resignation of the Honourable Shri K. Santhanam
only one nomination was received. As there is only one candidate for the
vacancy, I declare Prof. K. T. Shah to be duly elected to the Committee.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.
(AMENDNENT oF Secrion 82)
The Honourable Dr. B. R. Ambedkar (Minister for Law): Sir, I move for

Jetave to introduce a Bill further to amend the Code of Civil Procedure, 1908.

Mr, Speaker: The question is:
“That, leave lLie granted to introduce a Bill further to amend the Code of Civil Pro
cedure, 1908."

The motion was adopted.
The Honourable Dr. B, R. Ambedkar: T introduce the il
INDIAN TEA CONTROL (AMENDMENT) BILL.

The Honourable 8hri K. O, Neogy (Minister forr Commerce). I move for
leave te iutroduce a Mill further to amend the Indian Tea Control Act. 1938.
Mr. 8peaker: The question is:
A t"’ll‘plagtuleuve be gmuted to introduce u Bill further to amend the india Tes Coutrol
cl, .

The motion wass adopted.
The Hoepourable 8hri K. 0. Neogy: I introduce the Eill.

BANKING COMPANIES BILL.—contd.
PRESENTATION oF REPORT OF SELECT COMMITTER

The Honourable Dr. Jobhn Matthat (Minister for Finance): I beg to pregent
the report of the Select (‘mumittee on the Bill to make provision for the pay-
ment of texes before tram:fers of property are recognised in certain cases.

BANKING COMPANIES BILL.—contd.

Mr. Speaker: The Hous: will now proceed with the further consideration of
the motion that the 13ill to consclidate and amend the law relating to banking
companies ar reporied by the Beleet Committee be taken into consideration.

(347
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Bhri B. K. 8idhva (C.P. und Bearar: General): Before we dispersed last
evening, 1 wus developing my point that the banks with which this- Bill is con-
cerned have about Hs. 800 crores of deposit mumey. I also singled out one
bunk for the purpose of showing what um amount of material wealth the Coun-
try ponsesses. ) said that in Jaipur during my visit to attend the Congress
Sesaion { found that the small State bank had 7-1/2 crores of deposit
money. 1t is not therefore proper to state that for the purposes of nationalisi-
tion of banks or pther industries, aufficient materiul wealth i8 not availabl: in
the country. We have sufficient wealth, but the point is how to get this money
for the welfare of the country and its nationals. That is the point tc which
prover attention has not been paid. It has been stated, Bir, that money is
shy because this Government from time to time proclaims it policy of nationa-
lisation of bauks or other industries. Therefore the money that is required by
the Stato is not forthcoming. 8Sir, this Government has times out of number
procluitned thut they want to restore confidence amongst the genernl public.
amongst the industrialists, amongst the investors, amongst all people and even
amongst lahonr, and they have by practicnl steps shown what their future
policy will be u: regards nationaliaing all industries, so that there may be no
difficulty s fur us the forthcoming of money 8 concerned. But sucb is the
state of affuirs, despite the ahove fact und despite the assurance given by the
Hotourable the Finance Minister last year during the budget debate that with
regurd to his policy of taxation—for which there were certain questions at the
time—he had suggested this after comsultation with some of the big industries,

so that our economy muy not in any way suffer: and the House, although
reluctant, at once agreed to his proposal.

In spite of all these facts, what do we find? We find that neither the big
capitalists nor labour, for whom also we have made some concessions, are pre-
pared to come forward and help the Government. The Government went to
the length of reducing the amount of import duty for any new industey that
was goiug to be started. There also the response which was expected was not

forthcoming angd 1 do not therefore understand what else Government should
do.

It is the industriafiste who have been frightening tbe middle cluss people
who invest their money in the bunks. It is not the Government that is irigh-
tening themn hy their national policy and that therefore their mouey is not
coting forward. ‘These bigz capitalists, who have been enjoying privileges
nnd concessions, fear that hy the introduction of nationalization they might be
deprived of their profits, and they spread such kind of fears smong bhe middle
class of people. I mentiohed about the investment of Rs. 800 crores in certain
buuks. ILet me tell you that the predecassor of the present, Honourable
Minister stated that 75 per cent. of the money by way of loans and deposita
come from the middle class people. That is true.. These big capitalists 1to
not put their money as fixed deposits into the banks for getting interest.
They borrov money. It is the small class of people who invest the money and
the advantage is tulken by the capitaliste and yet they ars not prepared to help
the State. When an cmergency has erisen and when they must subscribe ta
the loans, a greater number of these people should help the State in industry
and banking. 1 therefore feel that when Government are making concessions
aftor concessions this policy of theirs wiil not pay. We are prepared to wait
even for another 15 years provided they are prepared to co-operate. But 1 amr
sure that from the trend of things and manner m which the capitalists are wro-
ceeling, they nre not prepared to help the Government. Either we must so
the whole hog for nationalisation or let time take its own course. There can
be no via media. We hsve done our best. I admit that Mr. Mody hss whole-
heartedly supported this Bill. I also support it for whatever it is worth. But
I do feel, Bir, that instead of blsming the Government that because of their
policy money is not forthcoming, persona like Mr. Mody who are at the head
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of bunking coticerns, should chango their outlook and mentality and see that
the money which is really invested by the nnddle class of people is used in tbe
right direction.

My friend, Mr. Ramulingam Chettiar spoke sbout cv-operative banks. 1
bud the honour nnd pr:vnlege of being the President of two co-operative banks
with & runniug capital in one casc of Re. 1 orore and in the other casc of Is. 18
lukbs. unil } con ussure you that these co-operwtive banks and societics do
wonderful work, These big banks %o whom tha small man goes for a loan for
industry do not give any help. I certamly do not want tec minimise the great
part our indian bunkmg has played in the past when these European «oncerns
were committed to demolish these banka. I know the Central Bank of which
Mr. Homi Mody is the Chairman bas met with so many odds, but it has faced
all of them. ] know of an instance where there waa a rush ouw the bank, but
the bank stood firm und paid every ome up to 11 o'clock in the nigbt. At
that time the Euglish Banks and the Imperial Bank were not prepured to help
our Indisu banks. | must give credit to them for muintaining the credit of
Indian banking. But times have changed and they must under these cir-
cumstances bear in mind that if they do pot change their-outlook ueither they,
nor the couutry, nor tbe small juvestors are going to benetit, and that con-
fidence in the bunks and the Government will drift somewhere else. Thore-
fore instead of the industrinlista blaming the Qovernment, they must hlime
themselves. Their big Federation of Chambers of Industry must try to uuder-
stund whut is the position, und then if they chunge their outlook I am quite
sure the offuivs of the State will he very much better thun what they are now.
1 have no fear ubout our own position.  We have ample money.

" Without fenr of uny contrudication, T say if money is to be collected, it will
come spontuneously. The point is how it is to be plunned and collected. That
in the conclusion 1 have come to in this matter of nationulization. The Tmperinl
Bunk has Rs. 281 crores ns deposits and the Central Bank also has got Re. 123
crores. Where ig that money?  Thut money is lying aomewbere utilised in
shures. The pour depositor gets not more than one per cent. on his moneyv:
if it is for u loug period, he gets one and a half per oent. That. i the position
of bankirg. 1 want that the banking system in India he revolutionized 8o
that small and big industries can prosper and not onty one cluss of people.

This Rill is being brought: for the prosperity of one class of people in this
countra~ | would have preferred a bunking measure of a very far-reaching
imiportauce, so that under the new set-up, as you rightly bave been stating all
along. there chould have been hetter typea of Acts eo that small people, the
middle cluss people and the big people could be beuefitted bv them. In this
121l T <t not find such a provision .

Now one important point which I ivrant in the proviaions of this Bill is the
representation of the depositors. It has been argued that if the depositor has
the right to vote, it will be impracticable. T fail to understand such an argu-
ment and I can only coine to this conclusion that it is not the intention of the
bankers to give any kind of right to the depositors who really contribute three-
fourths of the money in banks.

This is onlv for a few banks. But there are many cther small banks nnl
if you include all of them it may come to I3s. 1,000 crores. In the Imrarrance
Company vou have given u right to the policy-hoiders. It was argued then
aleo. when the queetion of the right of the policyv-holders came up, that it was
not feusible. | have heen reading the debate on that occasion. Ultimately
the Government of those days had to yield and give representatfon to the
poliey-holders and today that system is functioning so verv well that the com-
panies are very vigilant. Palicy-holders’ associations have been created and
they send their representatives to safeguard their interests. May I ask the
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Houourable Miuister why e similar proposition could not He¢ evolved in this
case ulso?” Why could it not be stuted that those who huve money for six
months as fixed deposits at the time when the election tukes place should have
the right of voting. Under the Companies Act on a particular dute the books
ari: cloged tu the shareholders and after the closing of the books nobody has a
right of voting. Similurly such & plan could be devised. lis there any poing in
stating that it could not be devired? Where there is a will there is always a
way but if there'is no will obstucles will be found. I do contend, Sir, that this
metter requires the scrious consideration of the Honourable Minister, for it has
been very lightly treated und the argument has been advanced that it is not
foasible, If the Government want more money from this class of investors they
must give them this right also. They invest crores of rupees. I shall be glad to
heur if my statement is incorrect, that a larger portion doee notl come jrom the
middle and lower 1uiddle classes. 1 also know thut in many banks it is the
middle classes that keep their little savings. Some depend on the interest
they reccive un their depositse. The Tatas, Dalmins und Birlas do not invest
for the sake of interest. 'I'hey borrow mouey. Bo with whut logic can vou tefuse
representation to tlwm? 1t pasees my comprehension,

I was discussing with a member of tho Se¢lect Committee and hie told me
that this matter was ruled out, (although it was quite correct that they should
huve been given the right) because they thought it was not practicable. Why?
You may put down six months or one year or any other restrictiou thut veu
wnnt. But why deny that right to the class of people which is giving ample
money? ‘The Government ought to c¢ncourage such a motion. But they
do not want any depositors’ representatives to be sent. Thirty crores are the
uusecured advances given by all these banks. Under the Indian Couvwpanies’
Act u statemeont of uvusecured udvances has to be given by each bank. So they
fear the depositors muy form their association and send their representifion
and the benefit which they are enjoving now, which ir not due to them, will lse.
lost. 1 therefore lny great stress on this and I would request the Ifonourahle
Minister to reconsider this matter und let him not state that it is not feasible.
It is the big Directors who do not want it. I do not agree that the Govern-
ment should say that it is not possible. These bankers will certainly say so.
They would avoid such n right heing given to the people. Thev wunt {o con-

fine their right to a coterie of people who have been enjoying all these benefits
so long.

Section 27 of the Bill permite the RReserve Bank to inspect the working of
all the sclieduled banks. A similar cliuse was there already and even now the
Resarve Bunk under instructions from the Qovernment of India from time to
time used to get statements from these banks. Ae my friend Mr. T. T.
Irishnamachari rightly stated T do feel that the laws are sometimes very good
but thev are not implemented. Why should net a surprise visit be made by
the representative of the Reserve Bank periodically te® any bank, not with any
malice but with the best of intentions, to safeguard the interest of the de-

sositorse und find out if the bank is working satisfactorily. I will give the
!Hou.qe an illustration.

After the enactment of the Reserve Bank Act all along depositors were so
confident that they took it into their head that the scheduled banks were gilt-
edge banks and thought that. t¢ invest their imonev in a scheduled hanlc was
the safost. I will give vou the illustration of the Jwala Bank. For 26 years
this bank was ru-ning ite hnsiness. 7 do not know in what manner. T have
gone into the details of this Bank. "1"he directors were a family affair and they
probatlv weut on investing in shares nnd one momning the Restrve Vank irsu.
ed an order that the Jwala Bank sghenld take no more deposits. That was a
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public nctice. The result was that there was panic. Many small depositors
who had invested their money (many widcws have come to me to represent)
havey lost luklis of rupues. T{w chairman of the bank was & very clever mun
and somehow for u certain period munaged to give thein 90 per cent. and took
a receipt for 100 per cent. Then he cnruie down to 80 und later on to 75 per
cent. in ful settlement of the deposits. The people thinking thut their money
is going nwuy even nccepted 75 per cent. Now they are offering 50 per cent.
That was about five months ago and it has been accepted. I do not know to-
day how much they will be in g position to puyv. Where is the supervision of
such & hank 1 am esking? You are enacting this Act for the benefit o) de-
positors und if you camiot protect their mouey better say so. The rule for the
inspection by the Reserve Bank is merely on puper but is uot to be put into
opeiution.  That is the position,

I know of another bank in Bombav and in regard to that also 4 similar
notice was issued. [t so happens that some banks are not solid, then the
Reservo Bunk must go to théir aid. If they found that the Jwala Bank was
rotten what. were they doing? It was a 25 year old Bank. Why did they nab
detect. its condition long ago and save the money of the depositors. The Gov-
emmert lost rothing, the directors lost nothing but it is the depositors who
have lost their lives' savings. That is the point to which T want to draw the
attention of the Honourable Minister.

My friend yesterduy menticned in detail about the Calcutta Bank. I have
no knowledg: except that I read in the newspapers. Rut I know of these otheér
instances perscually, for those .lepositors have heen coming to me. [ know
ghso the xums of money deposited and I kuow in what condition the fumilies
affected are. Therefore I desire that some improvement has to be made in
clause 27, so that such a thing could not be repeated.

Sir, 1 have not much to say. Many of the points have been dealt with by
varions spenkers who have spoken before me. 1 have only to state in the end
that banking must ulwayvs be considered ns one of the great kevstones for the
expansion of industry and the economy of this country™ and it is a policy ac-
cepted by everyone. Therefore I am rather surprised to find that the Imperial
Bank which has been catering for Government before the Reserve Bauk came
into exittence. hus been uccepting deposits without giving a  single pie of in-
terest. The House mny be awar: that crores of rupees are in the curgent
account of the Imperinl Bank even todav where there are no issue offices und
they are cperated upon by the Imperial Bank, although there is no interest
puid on the cuirent account to the Stute.

.The Imperial Bank with crores of rupees of the State gives hardly one oy
two per cent. on loanss to depositors but advances to the other coneerns anrd
earns about five, six or eight per cent. We were 8o delighted when we were
told that the Imperial Bank was going to be nationalised. We must take some
atep in some direction and we were happy. After all, in the House of Com-
mons, under the present L.abour Goverument the Bank of England has been
nationalised.. We are always quoting the House of Commons here and sayirg
thnt we are now functioning as the House of Commons. If that is so I want
to know why we cannot function one-hundreth of what they are functioning like.
Why should we not nationalise the Imperial Bank where our money is
invested? Enropeanisation is still there. I know of certain brancher
where the Managers and even the Accountants are FEuropeans. Bub
I was glad to learn from the Deputy Speaker—which the Honour-
uhle Minister haé still to coroborate and make a statement—that he is going to
bring n proposel to nationalise the bank soon and at the same time say that al}
the staff is Indinuised. I sherefore commend this Bill. 1t may be defective
in many ways. But 1 feel that the provisions there will be of some henefit
to some people though not to all classes of people ns I have already stated. I
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therefore accept the principle of this Bill with a suggestion that the Honoura-

ble Minister will be good enough to see that the representation of the deposi-
tors is there.

The Hodourable Bhri Satyanarayan B8inha (Minister of State): 8ir, the
question may now be put.

Mr. Speaker: The question is:
*“‘T'het the question be now put''.
'The motionn was adoptied.

The Honourable Dr. John Matthat (Minister for Finance). Mr. Speaker, it
is difficult for me to know after so prolonged a debate which has eovered so
wide u raige of matters ut what point to begin in making my reply to the
debate. 1 would like first of all to point out that the object of this Bill is
a somewhat iimited vne. It is to prevent some of the more serious kinds of
abuses in the working and management of banks of which we have lisd ex-
perience in recent years. I think it was my honourable friend Mr. Krishna-
machari who pointed out that this Bill was born as long ago as 1939 and
therefore the kind of problems that it tries to meet are problems which have on
the whole little relation to those with which banking as a whole is faced. today.

| At this 'stage Mr. Speaker vacated the Chair, which was then occupied by
Mr. Deputy Speaker (Bhri M. Ananthasayanam Ayyangar.))

I do not wam to dispute the essential correctness of that statement, Lut I
think it is neeesssary for me to point out that this Bill har grcatly expanded
in scape since the original Bill of 1939. Taking purely the physical dimensions
of the Eill I should sav it is at least three or four times the size of the Bill in-
troduced in 1039. As regurds the main provisions regarding control. inspec-
tiou And supervision 1 think the provisions as they stand in the Bill today are
more extensive in churacter than the provisions of the first Bill. | say this
with a clear conscience because as far as this Bill is concerned I came into the
picture only very recently—to be quite precise a couple of months ago. There-
fore I think there is very little in the way of contribution which I have been
able to inuke the build-up of this Bill. Whatever provision is contained in this
Rill for tackling the problems of banking has been made by my predecessors,
1 think it is but fair to them that T should point out that the Bill is not quite so
inconsequential in character ns has been suggested.

Various problems of an important character conceming thc structure, orga.
nisation and menegement of Lunking in this country have been mentioned in
the course of this discussion. For wxample my honourable friend Mr.
Kiisluuunachari raised the problem of the precise lines on which banking
should develop in this country. The particular point that he had in mind was
whether we shouid nim at doveloping our banking on the lires of hig banks
with branches all over the country or whether we should attempt to develop
it in the direction of what he called unit banks. catering for relatively small
local areasx. I think that raises a realy important problem of banking
organikation. My personal view is that we should be prepared to develop
our banking organisation in both directions at the same time. As far as these
Lig bunks with branches in every part of the country are concerned I think
there i a very important service that banks of that class perform. They are
able to pool the resources of the country as a whole and on the whole. with
rare exceptions. they make for the general stability of our banking structure.
As regarcls unit bmiks thev perfornv this essential service that by
reason of the local contacts that they establish they are able to tap local re-
sources more effectively than big banks can. That in the present circum-
stances, of the country in: a matter of great importance. becausie money is pnss-
ing increasingly intv the honds of people who have not been used to investmant
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and the only way in which we can make use of these resources which wre avail-
able in the country is by the establishment of what may be called unit banks
with local contacts. From the point of view of Government and of the ad-
numstration the problem that this particular question raises is that if you
want to develop these on parallel lires you will seme day be faced with 4 con-
flict betwcen the two. That is to say, when you want to develop unit banks
for the purpose of tupping local resources, then a big bank with its branchbs
comes along and makes it difficult by competition tor the uuit bank, to servive.
That is the practical problem that we have to face in this matter and ‘which
certainly (aserves consideration. That problem .is not essentially different from
bhg problem that arises in infustries. ~ In the textile industry you usre faced
with this question of the conflict between large scule industry und the band-
lqcm industry. Both of them render services of an essential character. Some-
times conflicts do arise. How that conflict is to be resolved when it arises is
8 question of comsiderable importance. All therefore that I am prepared to
say at present is that while I am defimtely in favour of unit bauks being start-
ed in incrbasmg numbers I think at the same time it is necessary in arder to
iaplement our objectiva in this matter that any unfair competition that may
arise between the big hank and the small bank must be preventeq by such
mzasut'es As may suitably be devised.

Bir, tho next question that wae raised is the provision required for industry
and agriculture. That is « long.standing {problem. I beljeve the Banking
Enquiry Committee gave u great deal of attention to this. I think most or a
very large pori ot the criticism which was directed by my friend Professor Shah
against this Rill is thnt the Bill us it stands at present makes no attempt to
mel:t. this essential need. That is a prublem which is important but tbe solu-
tion of which is not so easy to find becsuse this Bill covers only commerciak
bunks and commercial banks are essentially hased upon the principle of short-
term finance. These commercial banks. cannot undertake to meet the long-term
requirements involved in the provision of industrial and ugricultural finance.
It seems to me thmt this class of finance has to be provided for by legislation
of a differtnt character. You cannot combine the two without creating con-
fusion.

An important point aguin was raised by Shri Krishnamachari with regacd
to the question of liquidity. I take it what He had in mind when he raised
the question of liquidity was that in fixing the level ut which the ratio of the
liquid rescurces of a bank to its deposit liabilities should stand, the level should
not he such as would prevent the bank from making the fullest use of such re-
sources as it has. That again is a difficult question to which ta give a clear-
cut answer because after all when it confes to fixing these percentage limits a

reat deal depends on individual judgment. The percentage provided in this
%ill is 20 per cent, Whether that is on the high side or on the low side is &
matter very largely of opinion and of circumstances. The point that we have
to bear in mind is this. While it is of greaut importance that banking resources
should be available in suffict.:nt measure and that thev should pessess a :uffi-
cient degree of elasticity, it is necessary at the same time that the solvency of
the hank is maintained and the indcrests of the depositor are properly safe-
guarded. Therefpre, it. is a difficult matter on which to come to a conclusion of
final validity. Twenty per cent. has received the approval of the S:lect Com-
mittee and I think it is a4 good a figure as we onn adopt for the time being.

The next question that was raired wans the position of money lenders. That
there is constitutional difficulty in providing for moneyv lenders by Central legis-
lation, is admitted. There is also another consideration that arises and that is,
that if a Banking Bill is going to provide for due control and supervision of money
knders. it raises the question of providing administrative resources on an enor-
mous seale. It is difficult for the Central Governiment to provide for the kind
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of adininistrutive orgenisation that would be required for the supurvision and
control of money lenders und I think the suggestion was properly made in the
course of this discussion that as far as this matter is concerned wa must try
unil find a solution on the basis of co-ordination between the Centre and the
Provinces und that is the direotion in which I personally would approach this
problem.

I think S8hri Krishnamachari suggested that it waa time that we had a com-
ptehensive examination of the banking position in this country. He made the
valirl point that the Bill aa it stands before the House today, containing prd-
visions the beginning of which has to be traced back to 1989, is u Bill which in
many respects is out of date. If we had a banking enquiry today, an enquiry
into all th: problems relating to banking in India, and the Committee made
its recommendations in a year from now, it is quite conceivable that when the
report comes up before this House for considcration, the recommendationx
might equally be found to be out of date. I say that specifically for
this reason because just at present in regard to monetary and financial matters
we are passing through a critical time, a period of difficult transition. While
we are all aware of the many problems which have arisen as the result of the
influtionary conditions which prevail in the country, we cannot altogether
ignore the signs which are gradually visible on the horizon of a tendency in
u different direction. I think we would be wise to proceed on the assumption
that in the matter of inflation we have now reached, so to speak, the cross-
roads. On one side i8 this mountain of inflation, on the other side is the chasm
of approaching deflation and whoever is responsible for guiding the financial
and monetary policy of the country, in my opinion must act with more than
ordinary care and with more than ordinary circumspection in steering the
wheals of the country’s finuncial machinery. Personally, therefore, T tnke the
view that if we are to have a comprehensive examination of the financial and
banking position of the country it would be well for us to wait a little.

Sir, the point was raised that in view of the very large powers which we
are conferring on the Reserve Bank in this Bill and in view also of the fact
that the Reserve Bank is now a nationalised institution it is necessary tha#
the staff and other equipment of the Reserve Blank should be suitably modified.
I am aware of the importance of that problem and the distinguised Governor
of the Reserve Bank is equally alive to that problemn, and we shall see to
it that the Reserve Bank is fully equipped for meeting these important res-
ponsibilities which are being placed upon it.

Then, Bir, the question of notionalisation has been raised. (Shri Mchavr
Tyagi: ‘‘Nationulisation of the Imperial Bank.”') The question of nsationalising
not merely the Imperial Bank, but also all the banks of the country, particular-
ly commercial banks., has I think been raised. As far as I am concerned, I
am a believer in the doctrine of the State as o positive instrument of social and
economic yrogress, but I believe at the same time that it is not a doctrine of
universal application. There are certain matters in which the State is not
a suitable instrument for securing progrees. There are other mntters in which
the State is eminently suitable for that purpose, and therefore I think in
judging problems that arise in connection with nationalisation we have to keep
in mind the imwortance of drawing a distinction between the two spheres. In
the matter of nationalising the Imperial Bank. I am of course in the hands of
the House.

But I do waut to say this. shat as far as my personal observation and 2xa-
mination go, I have some doubt in my mind whether the management of com-
mercial banks is a suitable field for nationalisation. I say that for this rea-
son. that in the matter of commercial banks. the day to day activities of the
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oconcern depend largely on the persona! contacts and relationships that you
build up between the bank and its customers. The activities in which a cons-
mercial bank is engaged are activities which require, in the first place, a certain
elusticity in the mental outlook of those who munure it. It requires ulso a
capacity for readily sizing up practical situations as they arise from time tw
It involves also o capacity for arriving at quick and sound decisions
tn the light of changing circumstances. I have had some experience of ¢:v-
ernmental machinery and I have doubts in my mind, which I cannot salto-
getber get rid of, that the kind of machinery with which Government wors=
is machinery which will not rise te problems of this charter. But us 1
said I em in the hands of the House in this matter.
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time.

But since the question has been raised, particularly in regard to the lm-
perial Bunk of India, I wunt to say this. I have listened carefully to that
part of the discussion which related to the position of the Imperial Bank and
T would suy that I am not satisfied myself with the organisation and work-
ing of the Imperial Bank under the present$ set-up. What I would like to
do, in the light of the criticism to which I have listeued, is to see whether
without nutionulising the Imperial Bank of India it is not possible for up to
secure the objects which honourable members have in mind by undertaking a
suitable revision of the Imperial Bank of India. Act. I think my honourable,
friend Mr. Das pointed out that this Act whith wus enacted in 1930 bus not,
been revised since, although conditions havo changed vestly. I think he is
perfectly right and what I want to do is to take in hend immediatelv the
question of examining the provisions of the Imperial Bank of India Act in
the light of the actual expericnce of its working wxd the points made in the
couree of this discussion and to see whether by revising that Act we could ro®
out the Imperial Bank of India on a basis which would enable it to render the
fullest possible service in the most suitable rannner.

I listened with great interest to the speech which my dear friend Prof.
8heh made, and when I listened to him I was naturailv thrown into a reminiscent
mood, becnuse most of the things that he said used to be my stock-in-trade when
T wis u professor of Ficonomics ncarly a quarter of a céntury ago. and elthough
®rof. Bhah and myself hswe kept in con¥act with each other all thia period of yeare
it was a surprise to me that he had advanced so little since twenty five years ago
JMr. Nazituddin Alimad : “‘Out of date or just in advance of our time?'’) Perhaps
both, Prof. Shah raised some very import.ant questions und 1 do not want to muke
light of them It hus been my experience ever since I left the chair of Economics
in Mndras und fute put me into positions where administrative problems of an
economic charucter were my special concern, that it ‘s not, possible to handle these
problems effectively unless we view them against the background of the real
things that are happening a'l about ua. I sometimes wonder, when the timo
comes for me to retire from this political arena :f I were nsked to revert to my old
vocation as n teacher of economics. whether ¥ wonld ever be able to expound
economic theory with any thing approaching conviction. Now that we are try-
ing to put. Prof. Shah on the Stauding Committees of the Legislature—and 1
am glad to find that he has been put on the NMublic Accounts Committee—I
hope when he h.as had more experience of these Committees Prof. Shah and I
might find ourselves spproximating a little more closely to each other.

My friend Mr. Ramalingam Chettiar very rightly raised the Qquestion of
co-operative banks. With many things that he said in connection with co-opera-
tion. I am fully in agreement. T have hnd a certnin amout of axperience of the
working of the co-operative movement myself, because one the first jobs that ¥
aver held was that of Deputy Regiatrur of Co-operative Bocieties in the very pro-
vince to which my friend Mr. Ramalingam Chettiar belongs, and I
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aleo once had the rare experience of working off and on for nearly a yesr
under Sir Horace Plunkett, the great founder of the agricultural movement in
Ireland. There was a time when I used to think that practically
every economic problem in this country would find ite soluion in
terms of the co-operative movement. I am still u. believer in the co-operative
movement, I cannot altogether conceal from mysell that compared with the
high hopes with which we started the co-operative movement in this country,
going back to the days when krederick Nicholson wrote his inonumental report
in the nineties of the last century and going back to the days when Lord
‘Curzon passed the Co-operative Societies Act of 1904, and going baek to the early
reports produced by the pioneers who were Registrurs of Co-operative Societies
in thoss days you cannot altogether escape the feeling that the results which we
have nchieved by means of co-operation fall not merely short but for short of the
hopes with which we started. It is a depressing thought. T am glad to hear
from Mr. Ramalingam Chettiar that things have improved in his province.
1 huve no doubt they have but I do want to say that there is a big gulf between
the expectations with which we started the co-operative movement more than
40 ycars ago and the results which the movement hss so far achieved. (Prof.
N. G. Ranga. '‘That is the case with everybody and every movement all over
the world and in all ages'’). In spite of Prof. Ranga. I propose to say what I
think. I have given a. good deal of thought to the co-operutive movement—-at
one time I perpetrated a book on it which fortunately is out of print altogether- =
and I have kept myself in fairly close touch with the development of the Co-
operative movement through the Annual Administration Reports which I read
with gorne care. I want to tell my friend Mr. Ramalingam Chettiar---because .
Tie is one of those few people who believe in the rsovement and bring to bear
upon it a great deal of public spirit. I want to tell him what in my opinion
are the reasons which have prevented the co-operative movement from fulfil-
ling the expectations of its early founders. I trace the relative failure of if
to two thinga—first of all it is the lack of skilled and trained executive staff.
No democracy ean work without a first-class permanent service and the real
reason why the Co-operative movement in spite of the enthusiasm and the
puhlic spirit. of leading workers like Mr. Ramalingam Chettiar has not risen
to the heights of nur expectation is that it lacks that kind of service.

Secondly, I think among the rank and file of those who work in the *‘o-
operative movement, there is a lack of that sustained enterprise and spirit of
initiative which alone can keep a movement of this kind at the highest level
of efficiency. What I am trying to suggest is this, that if we are going to depend
on the Co.operative movement entirely for fulfilling the requirements of agri-
cultural finance, we shall not be able to solve in a meusureable time that pro-
blem. I do not for a moment decry the Co-operative movement—] am as
much a believer in it as Mr. Chettiar—but I do see¢ the practical difficulting
which are hindering the efficient working of the movement. It is necessary
that the Co-operative movement must he supplemented by other type of fin-
ance if we are to be able, in a mensurable time, to meet the problem with which
we are faced in the agricultural field. A suggestion was madc that the Reserve
Bank has not done all that it was expected to do in regard to helping the Co-
operative movement. It is a subject with which I um not sufficiently familiar
and therefore I do not want to make any definite suggestion at the present.
But I want to point out that it was in wiew of the importance of linking up the
Reserve Bank in some way with the Co-operative movemeut that I dec:ded,
in appointing the Directors of the Central Board nf the Reserve Bank this timne,
%o put on it so d:stinguised a Co-operator as Sir, Manilal Nanavati In point
of experience and knowledge he is as distinguished a Co-operator as we can
€ind in this country to.day and T hope as a result of his effarts and advice it will
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be possible for uas to make the services of the Reserve Bank available in increas-
ing measure for providing the finance required by our agriculturists.

8ir, reference has been made more than once to the controlling of foreign
bunks. It is not accurate to say that there is8 no provision in this Bill for
bringing foreign banks under control. The definition of a company in this
Bill is at first sight u queer definition. Thé definition of a compsny which
‘has been adopted F or the purpose of this Bill is a company which may be wound
up under the Indian Companies Act. It is 8 queer thing that an institution
should be defined with reference to its fiinersl rites but the reason is that under
the winding up provisions of the Companies Act, not merely registered but
also unregistered companies may be brought in.  Therefore we adopted that
-definition specifically for the purpose of bringing foreign banks within the ambit
of this Bill. May 1 also draw attention to the fact that among the provisions re-
garding licensing, we have included an important provision in regard to banks
which are incorporated in countries which discriminate against Indiun Bankin
Companies. 8o far a8 the limited purpose of this Bill is concerned, I thin
due provision has been made for the control and wupervision of foreign banks.

The only other point that I would like to refer to is the point to which my
friend the Deputy Speaker referred to yesterday. There are various amnend-
ments before the House but I want to say in advance that it is my intention
<on behalf of Government to accept the amendment of which my friend Mr.
Krishnamachari has given notice reducing the percentage limit for investment
-from 40 per cent. to 30 per cent. and also the amendment of which my friend
Professor S8hah has given notice. for reducing the limit of voting righte which
may be held by any one person from ten per cent. to five per cent. I hope
with these major amendments, the Bill will ind general acceptance at tle

bands of the House. .

Mr. Daputy Speaker: The question is:

“That the Bill to oconsolidate and amend the jaw rel.tm@ to banking companies, as
veported by the Belect Committes, be taken into consideration.

The motion was adopted. _
The Assembly then adjourned for Iiunch till Half Past Two of the Clock.

~————— -

The Assembly then adjourned for Lunch till Half Paat Two of the Clucli, Mr.
8peaker (The Honourable Mr. G. V. Mavalank ar) in the Chair.

Me, Bpeaker: The House will now proceed wit.h the clause by clause conai-
deration of the Bill to consolidate and amend the law relating to banking cown-
panies.

Will it not be better if we clarifv the position as regards the drafting amend-
ments first?

Mr. Nasiruddin AAmad (West Bengal: Muslim): Sir. the position regard-
ing these amendments is this. There are some of them which need not he
moved at all, I mean those relaiing to punctuations and other formal matters.
But with regard to othems, I think I should move them. But in any case, it
would be better if I could know from the Honourable Minister what amend-
ments are acceptable and what. are not.

The Honoursble Dr. John Matthal: T am afraid such a selection of {ic
amendments is not possible.

Mr. Speaker: What he wants is this. If all his amendments are soruti-
nised and if he is informed that such and such amendments are going to be nc-
cepted, then he may not move the others.
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The Honourable Dr. Jobn Matthal: 'The only reply I can give to that is that,
after scrutinising the various nmendments, the conclusion that 1 have come to
is thut I um prepared to accept some of his amendments relating to commask,
but 1 reject all his amendments relating to full-stops, and all his other verbal
amendments also, 1 reject.

Mr. Waziruddin Abmad: But the difficulty is that ws have not had suffi-
cient time to consider these points, nnd the Goverrument also does not huve
the time to consider and decide which are the good amendments and which
are not.

Mr. 8peaker: We do not know the case of the Government. at least &o
long us they do not admit it. But on his own admission. the honournhle
tnember has not considered his amendments sufficiently.

Now what is the position as regards clause 2

Does he move his amendment?
Mr. Naziruddin Ahmad: I propose to move it, Sir.

8hri T. T. Krishnamachari (Madras: General): This particular amendment
of my honournble friend is merely a re-casting of the clause as it in to-liyv.
The same is the case regarding his nmendment to clause 4.  Tf we are going
to consider all these re-casting nmendments, T am afrnid we will require a
whole week for it.

Mr. 8peaker: That is what I was putting to the honourable member, hud
it is for the member himself to decide, for it is a matter of his right. Tf he
thinks that this particular clause is not properly worded. he hus the right to
move his amendment to it. But having known the mind of the honourable
Minister, that none of his amendments will be accepted, the question is whe-
ther he will not. be interested in snving the time of the House, by not moving
the nmendments.

Mr. Nasiruddin Ahmad: Sir. as n roatter of protest, they should be moved
and kept on record for future generations to sce. T beg to move:

“That for clause 2.0f the Bill, the following be substituted :

'2. The provisions of thia Act shall, agve as heroinafter cxpreasly provided, be .in ad-
dition to, and not in deroi:tion of, the Indian Companies Act, 191¥5 (VII of 1813), and
any other law for the iime being in force.’ '

Sir. T frankly confess that this iz a rcarranging of the clnuse. The question
is: where are we to put the conditional clause-—'save as hereinafter expressly
provided”’.  Sir, after all, the language should bhe absolutely free from any
objection, nnd here 1 find there is room for improvement.

Mr. Speaker: I do not think I need put the amendment to the House, in
view of the honourable Minister's umwillingness to accept it. But if the
mover is keen, T shall put it to vote. -

Mr. Naziruddin Ahmad: No, T am not.

Mr, 8peaker: The question is:
““That clause € stand part of the Bill"

The motion was adopted.
Clause 2 was ndded to the Bill.
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+ Prof. X. T. 8hah (Bihar: General): Sir, 1 beg to move:

*“That in clavse 3 of the Bill, before the- worde ‘or any ether law, the following be

inscrted @ )
P

‘or; land mortgage banks, or the Industrial Finance Corporation; but, unless otherwise
provided to the contrary, shall apply to any municipal or State Government bank which
may be established by special Charter or Statute hereafter’.’”

My rensonss for submitting thix amendment for the consideration of the
House nre three.  But before I proceed to enumcrate theiu, there is one alight
verbal alteration which, with your permission, I would like to indicate.
The word ‘state’ is used ns the equivulent of Government. But. [ think i
would improve matters if you arc to add ‘or’ between ‘State’ and 'Government’.

Mr. 8peaker: Does the honourable member want to add the word ‘or’
between the words ‘State’ and ‘Government’ in his amendment?

Prof. K. T. 8hah: Yes, 8ir. I have put forwnrd this amendment because
fu the first. place the luw hus been described in the title ns a conszolidating Bill.
It has been a mislending phrase to me, and, though explanations hnve beun
vouchsafed from several quarters of the House, including one by the sponsor
of the Bill himself, that this law relates only to commercial banking, 1 confcss
what 1y limited intelligence does not grinsp this fine distinction between s
Bill confined to one clnss of banking being ulso called ‘“‘consolidating.””

Tf, however, that is the intention, my suggestion to the Honourable Miuister
is that he might be kind c¢nough to umend the position when the Title and tue
Prenmble come before the House by adding a clear expression thut the Il
relutes to commercial banking. I would then be satisfied.  If thut is not
done, 1 fear that the matter would not be as clear us the Honourable Minixstor
Hax in his imnagination or in his mind.

Anothier argument 1 would like to advance is:  Here iz one suggestion
—that unlexs. it is clariticd it would give room to disturbances and differeuce of
opinion. A Municipn]l Bank is still unknown, or practically unkuown, in
thix country. And yet it has developed to very considerashle proportions in
other countries where banking had a wider significance thun we are prepared
to nceept in this country. A Municipal Bank wus one of the great contribu-
tions of the late Mr. Joscph Chamberlain in the citv of Birminghum. Today
it ix oue of the most flourishing municipul banks, that cotnbines the principle
of co-operation as well collective enterprise in an eminent degree. Now if
this law is to apply to a Municipal Bank then 1 think, since the sponsors de-
clare the law to relute only to commercial banking, it is quite pussible thut
au institution like that may not come within the purview of any law.

I have, therefore, added in my amendment the words: unless the statute or
Charter may otherwise provide. I suppose o statute that establisher Govern.
neut Bank or municipal bank will do so. In a Municipal Bank there ore many
advantages which those who refuse to progress with the times do net recognise.
} is for them to say that, whereas 26 years ago they had the same arguments
and idens which I put forward yesterday, todayx, under the force of responsibili-
tis thrust upon them and in view of the changed circumstances, they have
tevised their opinions, with the consequence that they find themselves wiser in
these days. I confess guilty to that charge of not having ‘‘progressed’’ in that
scnse. Though I have my own opinion as to the direction in which progress
takes place, whether backwards or forwards.

Apart from that, 1 would say that this type of banking this country verv bedly
needs, especially if you are gincere in vour desir~ thot this sort of banking should
be encouraged and that the law should heln in develop 1z
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I come next to the question of the possibility of different states forming part.
of the union of India. Each provmce or state should have it own banking
orgunisations, 8o that any particular interest of o given region may be served
much more suitably and effectively, by the appropnate public banking
ingtitution of that region, than would be the case if you do not provide for that.
It is for these reasons that I have ventured to move this amendment.

Mr. Speaker: Amendment moved: .

“That in clause 3 of the Bill, before the words 'or any other law’, the following be
inserted :

‘or land mortguge banks, or the Industrial Finance Corporation; but, unless otherwise
provided to the contrary, shall apply to any municipal or State or Governuient bank which
may be estaislished by special Charter or Statute hereafter’.’’

8bri M. Ananthasayanam Ayyengar (Madras: General): Mr. Speaker, I find
that this amendment is not necessary. It seeks to exclude the land mortgage
bunks from the operations of this Act. Land Mortgage Banks are also banks
registered as co-.operuative societies. No land mortguge bank is to be registered
under the Judian companies Act. Therefore it is unnecessary to ndd the words
‘land mortgag= banks'.

‘I'he other category of banks which Professor Shah wants to exempt is the
Industria]l Yinance Corporation. The Corporation is not a bank which can be
wound up under the Indian Companies Act. A company as defined here meaus
any company which may be wound up under the Indian Companies Act. This
applies only to companies. The Indian Finance corporation came into existence
as the creation of a Statute and can be wound up only in a particular manner.
Hence in this respect also this amendment is unnecessary.

As regurds the suggestion to include the words ‘unless otberwis¢ provided
to the contrary’, I may sey that if a municipal bank is established by a charter,
the churter will also provide for its winding wp. If it is municipal bank it will
he governed by this Act without any particular mention regarding it.

The State Banks were inchided becnuse iu the Select Contnittee it was con.
sidered necessary to do 8o in so fur us the States concerned ugree to uceept the
law passed by the Dominier: Legislature in regurd to bunking also. If the ucces-
sion is not confined only to three items, but is extended to banking also, nute-
matically the Indian laws relating to hanking will apply to that State also.
‘Therefore this amendment does not seem to be necessary.

The Honouradle Dr. John Matthal: I agree with my honourable friend the
‘Deputy Speaker, Sir.

Mr. Speaker: 1 will now put, the amendmeut to vote.
Prof. K. T. Bhah: Yes. Sir.

Mr. Speaker: The question is:
“That in clause 3 of the Bill, before the words ‘or any other law’, the foliowing be
{pserted :
‘or land miortgage banks, or the Industrial Iinance Corporation; but, unless otherwise
provided to the contrary, shall spply to any raunicipal or State or Government bank which

Ve

msy be established by special Charter or Statute hereafter'.
The motion was negatived.
Mr. Speaker: The question is:
*That clause 3 stand part of the Bill.”
The motion was adopted.
Clause 8 was added to the Bill.



Mr, Nazirnddin Ahmad: 1 move;

“That in sub-clause (1) of clause 4 of the Bill, for all the words beginning with the

worde ‘The Central Government’ and ending with the worda ‘by notification’, the following
be substituted :

‘If on a represenistion made by the Reserve Bank in this hehalf, the Ceritrai Govern-
ment is satisfied that it is expedient s0 to do, it may by notification .’

This is alao a8 re-arrangement of words in ordér to conforra to the usual
standerd.

The Honourable Dr. John Matthal: I do uot think it improves the druft.
I do not accept it.

Mr. S§peaker: According to our convention, I do not put it to the Hotise.
Mr. Nasirnddin Ahmad: Sir, I move:

“That in sub-clause (2) of clause 4 of the Bill, for the worde ‘where ho does so0', the

worde ‘where the Governor or the Deputy Governor, as the case may be, does sv,” he
subatituted.” ;

In this case there is the provision of some acts by the Govermor and w0
under certain circumstances of acts, in the absence of the Governor, by the
Deputy Gowvernor. It is provided in line 3 where ““he” does so. ‘It is difh
cult to say whether the word ‘*he’’ refers to the Governor or the Deputy Gov-
ernor.’” 1 want to clarify the position—'where the Governor or the Deputy
CGovernor, as the case may be.” It is purely drafting.

Mr. Speaker: Is it not clear as it i8? Whosoever cxercises the power. he
has to do it!

Mr. Naziruddin Ahmad: It all depends as to who will interpret it.
The Honourabje Dr. John Mattai: 1 have no objection to it.
Mr. 8peaker: So the amendment .is accey table.

The questiou is:

“That in sub-clauss {2) of clause 4 of the Bill, for the words ‘where he (ces wo’, the
wordsd"’rhere the Governor or the Deputy Governor, as the case may Le, does 80’ bo suhs-
tituted.’

The motion was adoptad.

Mr. Nagziruddin Ahmad: With regard to amendment No. 18. if it is accept-
uble, 1 shall ruove it. Otherwise I shall not move it

The Honourable Dr. John Matthai: No, I do not acoept it.
Mr. S8peaker: Therefore it is not moved.

Prof. K. T. 8hah: Sir, I maove:
*That to subrclause (3) of clause 4 of the Bill, the following proviso be added :

‘Provided that any such notification suspending the operation of the Act, exceeding
ninety days in all, eball be placed before the Legulature as socon as it meets after the
issue of the notification : and, umless approved by the Legislature by a resolution or by an
amending Act, shall cease to operate from the date the Legislature is adjourned afier the
iesue of the notification, for a period exceeding threc monthe without approving the sus-
pension’.” -

Sir, this is more from & constitutional, than from a purely technical banking
point of view, that I have brought forward this amendment. I want an
extraordinary uction of this kind,—namely, the suspension of an organio Act.—
to be approved ut the earliest opportunity by the Legislature, either in the form
of a resolution or in the form of an amending Act. It may be, and I recognise it.
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Jully, that emergeociese may arise, or situations may develop, in which it xs
necessary to suspend the operation of this Act, either as a whole or some
e tEeclﬁc parts thereof. While admitting that, I would also secure the right of

e Legislature to review the action of the Government in this behelf. And
{or that purpose. i suggest that if such u suspeneion is, in the aggregate, dr »
pzriod longer than ninety days, then that notification must be placed hefore
the Legislature, to be approved or rejected, either by means of a resolution
approving speciticully or disupproving of the action of the Government, or ¢ven
making it a part of the normal Legislature by an amending Act.

As 1 started by saying, Sir, this is more of a constitutional than of a purely
technical banking charucter. But T trust the reason behind it will comiuend it-
self to the honourable Minister, that the House must have un opportunity to
losk into the propriety, the necessity and the working of such a suspensien. For
that rcuson, while allowing such sufficient period, namely ninety days cr more,
I require by this amendment that the matter be reviewed and approved or dis-
approved bx the Legislature. 1f the Legislature does nothing, and is adjourned
after the issue and submission of such s notification for a petiod longer than
three 1wonths without doing anything, then I think the notification should

coase to opirale.

1 think there is nothing offensive in it and may be accepled. 1 commend it
to the House.

Mr, 8peaker: Amendment moved:

‘“That to sub-clause {3) of clause 4 of the Bill, the followmg Provias e added .

‘Provided that any Buch notification ouapendmg the operation of the Act, exceedmg
ninety days in all, ehall be placed before the Legislature as s00a as it meete niter the ieaue
of the not:flcutnon, and, unlcss approved by the Legislature by a resclution or ty an
nmendmg Act, shall cease te operate from the date the Logislature is nd]nurned after the
issue of the notification, for o period ezceeding three months without appruvxng the sus:
‘pension’.”’

8hri M, Ananthdsayanam Ayyangar: I do not know what. the honourable
Minister has to say ubout this. But personally speaking, in wn emergency the
period of suspension is wore than ninety days, that ig three menths. I would
like, if the suspension continues and the House is in session, that this matter
must be brought te the notice of the House. tbat is, the notification may he
placed on the tuble of the House for such netion as the Hoase may consider
proper. Jut the latter clause—‘‘unless approved by the Legislature by a re-
solution or by an amending Act, sbhall cease to operate from {lie dnte the Legis-
lnture is adjourned...”" i restrictive. In such cases, there may he some matters
where we cannot be rendy with a lLegislature us a whole to analyse and scun
the position in respect of 8 bank or a series of banks. The Govirminent is com-
petent on rcpresentation to the Iieserve Bank, which means not only Gover.
nor but the peneral body or the Governing Body of the leserve 3ank. There-
fore, normally, it eught not to be open to the House to scan. unless it is to give:
publicity and destroy the whole banking structure. Therefnrs the lntter clause
saying ‘‘unless approved..'’ scems to be very restrictive. A popular Govern-
ment should be entrustcd with the task of deciding it by iteel. T do not see
any objection to th. earlier provision. If the provisions of th» Act are sus-
pended. and the Assembly is in session. and the suspension continucs, it must
be brought to the notice of the Assembly.

If the honourable Minister has no objection, I will support the carlier por-
tion Lut not the lutter.

8hri T. T. Krishnamachari: 1 do not think it is at all neeewary to accept
the carlier portion. beenuse sub_clause (4) donls with this:

“A copy of uny netificatiori iseuerl under sub-section (3) shall be il cu the table cof
the Dominmon Legisiature 88 foun as may be after it is issued '*
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"hen the point really is that I suppose the praclice that now exists of sending
a copy of a Govcrument notificutiou ) Members of the Assembly will continue
even luter on, and surely any Member who is iuterested is bound to ask ques-
tions and raise a debate if the situation is really of such & serious character. I
think the precuution that my honouruble {riend, Prof. 8hah Las in miud would
4 p, 3 COMe into being and would be exercised by Memhers of the Legislature

' 7 and there is no need to fetter either tHe discretion of the Legislatura
or the Government by putting a precise provision in the body of the Bill.

The Honourable Dr. Jobn Matthai: I agree with my honoursble fricud Shri
T. 1. Krishnamachari. I think suflicient provision is made for publicity wnd
far as the rest of the amendment is concerned it is a matter of administration
and I do not think the House is concerned with it. ‘

M:r. 8peaker: The question is:

*'Fhat to sub-clavee {3) of clause 4 of the Bill, the following Proviso be added »
‘Provided that an{ euch notification asuepending the oweration of the Act, ¢xcerding
ninety days in all, shail be placed before the Legielature as soon as it mcete aftar the .iwaue
of the notification; and, unlers approved by the Legislature by 4 reeolution or by an omend.
jug Act, shall esase to operate frors the date the Legiulature is udjourned, after the isrue
of the notification, for a period exceeding three months without approving the suspension’.!”

The motion was negatived.
Prof. X. T. 8hah: Sir, I beg to move: .

“That after sub-elause (4) of cluuse 4 of the Bill, the folluwing new sub-cituse be
added .

(6) The Centirul Government may in the event of a finandal crisis or nationul emer-
gency, s reported by the Reserve Bunk of Indis, declare a general anvoratorinm if it is
salisticd thet it i expedient so to do, by notifcation in the Official Cazeite of the Govern-
ment for such period not excee:ling sixtV ‘days aa may he specified in the nolification ;s and
duriug the period of such moratorium, the operation of any or of ull the provisons of this
Act, either gemerallv or in relation to.any specified bank or Lanking Dbusiners, #hall be
suspiended*.”

Sir, this mneydiment stands on w different fooling irom my previous ammnend-
ment. Hud it been on the same lines with verdict of the House oti $he
previous amendment I should not have ventured to submit it to the House.
As this nmendment is conceived in a different spirit, and tries to guerd apainst
a really different emergency. I hope the House will bo indulgent enough if I
briefly put the case before it.

The situation ‘contemplated in this amendment has occurted in the pust,
and it may ocour again. Not only that in normal peaceful times such an emer-
gency has ariscn in the U.S.A. in 1988, when the President was compelled
to declare, by his executive authority, a sort of closure of all banks for a cer-
tain period; but in abnormal times, like those of wur, it may become gquite
necessary to suspend "a bank’s dealings or obligutions statutorily within one’s
own country, or even to those abroad.  Such a situation did erige
in 1914, for example, when the then Chancellor of the Exchequer had to
authorise the Bauk of I'ngland to guarantee tho foreign obligations ¢f the
British banks at the time operating all over the world; and pending ascertein- .
ment af those obligations, declare a moratorium, subject to certain excep-
tions, That saved the banking situation of England from a threatened disaster
which would otherwise have befallen it.

In the days iu which we are living, with the growth of international com-
merce, and our own country taking its place in international trade on a growing
scale, when we are standing as it were on our own legs without anvone else
to think of as supporters or backers, T think it but right that the }.xecutive
Government should be armmed with powers, not only to suspend operation of
any particular clause, not only to suspend the activities of any perticulur bank
or sy kind of banking business; but declare a wholesale moratorium suspen.
ding all obligations as betw=en debtors and creditors, se that the emergency mey
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not: take ns by surprise, aad {he eounfry may pass throngh it unscathed afte
the critical inoment has been successfully weathered. e

From this point of ‘view, therefole, T suggested (hi: amendmont, that the
righe be given, and it be given by Act, not excicised by the inherent executive
or prerogative power, 80 to say. of Govurtuncnt, thée right being given by law
expressly, that Governmeént may suspend by decluring a general nioratorium
of obligationis between debtors and creditors, purticulurly between banks and
customers, so that the emergency may be met without any great dislocation
and the country weather through the crisis without any untowurd huppening.

I do not know whether the Honourable the Finance Minister would pgree
‘to oonsider this point at all. It may be that we live in times when perhups we
may 8lee) in peace and may not worry as to what will ‘happen even though
the volcanoe may be about to erupt at our very foot. That is a kind of self-
assursnce, that is a kind of self-oomplacency or self-satisfaction which I am
afraid I am not quite accustomed to, cven though T bave no practical or busi-
ness experience. That being so, in all humility and modesty I commend .the
proposal to the House. 3 '

Mz, ISpeaker: Amendment. moved:

’1.1"1““ after subclause (4) of clause (4) of the Bill, ‘the following new sub-clause be
adderl

(5) The Qentral GQovernmeni may, in the event of a fiuaucial orisis or national emer
gency, as reported by (he Reserve Bank of India, declare a general moratorium if it is
sutislied that it is expedient so w0 do, by notification in the Olficia)l Gus.selte of the Govern-
maont for such period ol oxceeding sixty days as may be specified in the notificafion; and
dwing the period of such moratorium, the operatian of uny or of all the pravisions of this
‘Art, cither generally or in relsdion to any  specified bark or banking  lLusiness, sldl be
uspended’.”

Shri T. T. Krishnamachari: 1 aw afraid the tirst part oi my howourable
fricud s amendiment is not gerwane to the Bill which we are now cousidering.
Powers to Government for duclaring a genera! Tnoratorium cannot be
puf in a bunking Bill because as my honourable friend himself rocognisss
il the whole thing is meant to cover the entire relationship between the debtor
and creditor of all kinds. Here we are dealing with a spécifi¢c issue. Bo
fur us powers in regard to moratorium for banks are concerned I thhk that can
be achieved even by means o the provisions of the Bill as they sre fioday apart
from the other means available. 1 do not see where lhis particitlar amend-
n:ent fits in though I agree with my friend - Prof. Shsh that a contingeoney
might conceivably arise but that contingency has % be met by other legisla:
tive powers which the Governmnent ef the day will have, and not by meems of
a claure of this mature put in a specific Pill relating to banking companies.
I think the amendnient does not fit into the Bill and it should be rejected.

Srijut Rohin{ Kumar Chaudhur{ (Assam: General): Sir, I am speaking sub-
Ject to correction. I believe this amendment would be useful in helping the
smaller banks and particularly helping the indigenous banks which have now
been started in undeveloped provinces. At present if you want to have a mora-
torium you have to send a petition before the High Court and that takes a lot
of time. Sometimes the bunkers do not feel inclined to take the trouble of
.going to & court of law. If this amendment of Prof. S8hah is accepted you' will
save a lot of inconvenience and it will enable the banks to get expeditious re-
medy. After all the banks getting this expeditious remedy means that the
dupositors will be helped. We have seen during the last Noakhali trouble in
YBengal how & number of banks, whicb were otherwise well managed, had to
close their doors, because there was & lot of exodus from those districts and
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the, neighbouring districts on account of fear and how ‘banks which were estab.

_liehed in Eastern Bengal, even beforc the Purtition had to collapse on account

of the fact that there wos & sudden vush on the banks. ITRecently also we have
seen that some banks, including scheduled banless;, in Bengal which had branches
inj Assam suddenly closed their doors, beeause there was a rush on account of
misapprehension of fucts, on accouut of unfounded rumours linsing gone about.
8o if in such cases it was possibls for the Reserve Bunk to step in immediately
and if it wac possible for the Central Governmertt to grunt moratorium jm.
mediately there would not have heen uny necessity for closing the docrs of 8o
many banke and so many poor depositors would .out huve suffered.  Therefore
I would ask the Honourable the Finance Minister t¢ be somewhat affi-ctionate
not to the mover of the amendment but to the depositors and accept it in the
interests of the depositors.

Mr. Nasiruddin Abmad: T would also like to support the amendment.

Prof. Shibban Lal Saksena (U.P.: General): When I heard carefully the
speech of my bonourable friend Mr. Krishnamachari I thought he was pointing
out some provision in tho Bill which would meet the contingency teferred to
by Prof. Shah. But he has only said that the smendinent proposed by Prof,
Siah is not germane to the Bill. But the contention of my honoursble friend
Prof. Bhah is a real one and he has also sketched instances in the past else--
where, and such a one may arise in our country. I do not see-any hemn i
accept'ng the amendment unless it be for the reason. as our friend Mr.
Chaudhuri has said, thut it bas been moved by Prof. S8hialy and therefore should
not be accopted. I think it is a very useful amendment and should be accepted,
I hope the Honourable the Finance Minister will either tell us how he wili

_ meet the contingency pointed out by thie mover of the amendment or accept it.

The BHonourable Dr. John Matthal: T regret I cannot accept this amend-
ment because in ease there is a cerisis of sufficient maanitade for a declaration
of u general morntorium Government can taks action either under the Nego-
tinble Tustruments Act or if necessary hy sm Ordinance. I do not think a
provision in the Bill is necessary. ;

Mr. Naziruddin Abhmad: Ordinance: may take time.

Mr. 8paaker: The question is:

“That after sub.clause (4) of clause (4) of the Bill, the following now snb.clause be
added : :

‘(6) The Central Government may. in the cvent of 8 financial crizis cvr nationol emesz-
gency, as reporied hy the Reserve Banl: of Indie, declare = genernl moratorivum. if it
satisfied that it ir expedient so to do. by nolification in the Official Guzette of the Govern.
ment for such period not excceding sixty duys es. may be specified in the notification; and
during the period of such moratorium. the operation of any or of ull Lhe ﬁrovis.ions of this
Adt, e(i’t.hder generally or in relation to any specified bank or banliug husiness, shall be
suspPended’.”

The motion was negatived.

Mr. 8peaker: The quesiion is:

“That clanse 4, as amended, stand part of the Bill."
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Mr. Nazlruddin Ahmad: Sir, I move:
“Thnt. in part (a) of sub-clanse {1} of clause 5 of the Bill, for the words ‘and auch secg-
rities’, the words 'and includes ench secatitios’ he substitated.”

This occurs in the definition of ‘approved securities’ in item (a) of sub claces
(1) of elause 5. ‘Approved securities’ is clearly defined there. An addition hag
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been made by way of clarification.” In such cases it is the practice to say that
it ‘includes‘ such and such things. ‘Ihe definition in the carlier part of the
sub-¢lause is already complete. It is only some additioual explanation that
has been attempted in the latter part. So the word ‘includes' is proper,

The Honcurable Dr. John Matthai: I do not think it improves the draft.
$ am advised by my legel adviser not to accept it.

Mr. Naziruddin Ahmad: Then I aiu not pressing it. I move:

*That in part {¢) of sub-clause {}) of cluse 5 of the Bil},— !
{i) the following he added at the eod:

‘but doe:; not include s company which is engaged in the manufacture of goods or
carries on any trade and which accepis denosits of money from the public for
the purpose of financing ita own buainess'; and :

(i} the FKzplanation be omitted.”” -

Sir, the real purpose of this amendment is to delet: the Eoplanation. 1f
the IEaplanation is deleted the first part of iny amendment does not at all arise.
My object is to delete it altogether, and in the alternative, if it is not deleted,
to incorporatz this in the definition of a “*banking company™. The real reason
foy the deletion of this Eaplanation is that it is absolutely unuecessary—it is
elearly unpecessury. ‘Banking cowmpany '’ ineans, according to the definition,
any company which transscts the business of banling. The meaning of ‘‘busi-
ness of bunking” is well known. But an Explanation has been attempted to
be added on account of certnin misgivings by certain companies—millowners
and others. There iz the practice of those cenpanies borrowing.money from the
Eubl io on interest and paying them off when the necessity is over. Tt is fearad

y some of them that unless thisx Fwplenation is ndded, they may be re-
garded as bavking compunies hecause they were borrowing money from tne
public and therefore this Explanation har been added purporting to exclude
them. But the word ‘'brnking' is well knowu. S8iroud's judicial dictionary,
which is an acknowledged suthority, says that the husiness of w banker is "‘the
lending of money on security of goods used in the ordinary business of the
bank.”” The ordinary business of the bank is therefore the lending of money.
A cloth dealer or any other mannfacturer in the proposed Ezplanation does hot
lend money—he borrows money. The most, important characteristic of banking
buginess is lending money on the security of goods. ‘I'hese concerns borrow

money as debtors ard do not lend money to others as an ordinary business of
the concern.

The other definition of ‘‘banking’* is to be found in Halsbury, Vol. I. Tt
says that. @ banker is ‘‘an individual or partnership or & corporation whose sole
or predominating business is banking, that is receipt of money on current
deposit acoounf and the payment and oollection of cheques drawn by or paid
in by customers.”” These are the two points which give us an idea of the busi-
ness of banking, namely to accept current deposits and the payment of eheques
and the collection of cheques and cashing them, and again lending the mone
to constituents as part of its ordinary course of the business concems whio{
borrow monies for running their own business are not banks in any sense of
the term. Tf we go on explaining things which do not arise there will be no end
of Explanations. The feors are absolutely unjustified. The business of bank-
ing is well known even in ordinary parlance and a textile millowner does nod
$n the least come in. &o I should ask for the deletion of the Explanation, I
onse the House does not accept it, the esrlier part may be sccepted—that a

. banking company does not include such and such thing. An Explanation does
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oot arise; it is rather by way of exception. Therefore, to say it does not in.
-alude such and such thing would be quite enough. But I should think that
the Lzplanation is wholly unnecessary. *

Mr. 8peaker: .Amendment moved:
“That in part {c) of sub-clause (1) of clause § of tbe-Bill,—
(i} the following he added at the end:

‘but does nrot inciude a company which is engaged in the manufucture of goods cr
carites on auy trade and which accepts deposits of mouney from the public for
the purpose of financing its own buasiness’; and

(i) the Hzplanatien be omitted.”

The Honourable Dr. John Matthai: This particular point wus discussed a$
great lgngth in the Select Committee and considered repeutedly. It presented
* a great deal of difficulty and it was after prolonged cousiderstion that we reached
this formula. 1 would thurelore carnestly uppeal to the mover of the amend-
ment not to press it.

8hri M. Ananthasayanam Ayyangar: Mnay I speak a few words ou this?

8hri T. T. Eriahnamachari: I would like to explaiu to my honourable friend
the Mover of the amendwent the genesis of this Explunation being put in. I
do not kuow if he wttended the mecting of the Selcet Committee, As he will
remember claruse 8 of the original Bill hus been omitted from the Select Com.
mittce's Report, and it is really to link up clause 8 with this definition that
this Lxplanation has been put in.

As the Honourable the Finance Minister has stated, it is o matter on which
the Select Committee spent a lot of time to arrive at a proper type of definition
in which we could afford protection to those people who are entitled to protee-
tion, at the same time giving un adequate definition. My only feeling-1s-—par-
ticularly es I am now reminded that the Mover was also in the Select Com-
mittee—that he will understand that this is a sequel to our baving given up
clauge 8 in the original Bill as it tirst appeared in the House, and, therefore,
if the Kaplanation is deleted I am afraid the mischief that will be caused, not-
withstanding what is found in Stroud's definitions, would be of enormous
consequence to business generally. Sir, I think the inferests of safety demand
that the Fazplanation should be retained.

Shri M. Ananthasayanam Ayyangar: Mr. Naziruddin Abkmad was nol a
Member of the Selcet Committee. Now, Mr. Naziruddin Ahmad wants that
the Iiaplanation be omitted. Instend of an Ezplanetion he wants to make it
a part of-the definition itself. It is not as if we consider this category which
is provided for by the Explanation to be a ‘banking ccmpuny'’ at all, in which
cage we will exempt it deliberately sayiug, '‘This applies to this but in our view
we must accept il and give exemption”’. Then that cuse will not be included.

We wanted to offer a word of explanation. Take the definition of the word
"banking'’.  “Bunkiug™ means acceptance for the purpose of lending o invest.
ment. I we uerely accept Selisbury then here it is not for the purpose of
lending—lending is not there. It is merely accepting deposits to be repayable
on cheques ete: Struud no doubt seys ““weeeptavce for the pmrpose of lending’’.

But we have included another word, “‘investment’’. Those comp#nics who
came before us maid ‘‘investrnent’” must mean investment not outside but i
must mean investment for their own trade or buslness. Therefore, we did nol
want to creats thut kind of a misinterpretation when they have absolutely no
idea of lending it 10 others bat utilising it fer themselves. We did not wan$
¢o bring in others because it might militate against themselves. They may nob
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reccive deposits but can always bortow on promissory notes and there is noth-
ing o present thewr o atilising the mouey themselvis. A promissory note
fg equuily payuble on demand. There were a large number of comjpanids in
Abmedibid and other places which were receiving deposits. The anaging
Agents and Directors who-had surplus money kept it by way of deposits und
withdrenw it whenever thoy required it; but in the meanwhile the money was
available for use by the trading company. It was merely au industry or &
trading company and wever inteuded es o bank which would draw surplus
money from tho general pul:iz and give loans to others. Investment, may
mean in its own field or outside. To avoid a misunderstunding on that score
we udded tiie Explanation. We did not want to crenlc an exception.. ' Hero
it dows 1ot normally come under the definilion, and therefore we chose the

betier iorm of having it as an explanation and not as part and parcel of the
definition.

8rijut Rohini Kumar Chaudhuri: &ir, s far as this Amendment of my
hanourable friend Mr. Naziruddin Abmad is concerned, .I am in an absoute
quanda'y. 1t seems to me I am almost placed :n a position ‘to be or not to be':
whether I should oppose it or whether I should accept it. .

In the Seledt Committee’'s Report we tind this mention:

“The mere acceptancc of drpesits by compunies, like tlextile mills. etc., fer the pur-
pose of finayicing their own businesses should not be rezarded as ‘banking’ within the mean-
1ag of this Act, and aliheugh we arc given o understand that this would he eo even uuder
the existing definition of ‘banking’, we have thought it advisable to make the legal position
clear by adding an Ezplauution to this affect in the definition of banking company.”

-

So, even it this amendment of my honoursble friend is acoepted, the posi-
tion so far @8 he s concerned docs not impreve at all unlegs he can have the
House fo ugrce to the other earlier part of hi. amendment.

As far A« T am concerned, in days gone ty, when in our Province there was
none «f ihese modern banks, a lot of banking used to be done hy the Marwari
traders - of the I'rovince. They used to accept deposit without giving any
promissory nolces, from different persons who were able to afiord it and give
them intercsts money from t'me to time, or some day he would show h's back
and 2} the money would be lost.

This, T would submit, is a very dangerous olause in this sense. Supposing
there is a jute mill, as we all know the millowner has to buy a lot of jute for
the purpose of running the mill, They can, under this e¢xplanation, accept any
amount. of depost from the public. Having accepted that deposit they can
algo udvaucce money out of that deposit to the agrioulturiste who actually deal
in jute, becauso it wll be in bis own business. The millowner is taking money
from the public for the bona file purpose of carrying on the jute mill and then
atter having got ull that money, he could lend it out to the so-called growers of
jute. As a matter of fact this system has been invoked in some ‘parts of the
country, particularly in Bengal and Assam where the mill orders on those
persons interested in jute. The millowners used to advance money to the jute
growers and take from them an agreement that they will supply jute,
when it is harvested, to these persons at a very nominal price. They advance
the tnoney on the consideration that they would supply the jute and they fix
the price at a much lower rate, which is almost nominegl, and the cultivators
who have not rcady cash agree to take such advances. This system became so
pernicious that in our Province during the war time it became necessary to
pass a legislation to proh’bit any such merchant to make any forward agree-
ment with the cultivators.

8ir, whether you accept this Ezplanation or whether you do not acocept it,
I only wnut this to be made clear by the Honourable the Finance Minister, that
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Tthere is provision in this legislation to preveut these people who take money
ogfensibly for the purpcse of carrying on the manufacture of goods or for their
tradeo from advanding this money to ngriculturists at a very spurious rate, so
to say, becansc le gets the produce almost for half or one-fourth of the minkeg
price. We should provent that sort of a thing which is injurious to the ngri-
cu'turists a8 a wliole nnd prevent also these millowners or other troders from
advnncing this money on a pretext to other persons who are in need of money.
That should be made clear, and if that has been made clear by this clause,
well and good, let it remain. I would not spend one minute for consideration
of a Banking Bill, I think the average Member in this House will not spend
one minute for the cons'deration of & Banking Bill; we can let the banks and
bankers do as they like and go as they like, happily or miserably, we do not
care. Dut T would always intervene in a debate of this kind in the interests of
the argiculturists and the poorer sections of the people. Unless there is some
modification of this provision and unless a cledar statement is made by the
Honourable Minister himself in exposition of the policy, that this exemption
will not he misutilised for the purpose of carrying on bauking in another form
and enable the capitalits-—after nll, who borrows? The capitilists borrow
large sums of money—to feed on the growers and other pcorer sections of the

people.

Shri 8.-V. Krishnamoorthy R&o (Mysore State): If T understand the Fe.
planation correetly, it applies only to the husiness of banking. It excludes
certain types of businces such as mnnufacturing companies which accept depo-
sits for the purpose of financing their business, 1 think the Ezxplanation ig
necessary and the amendment should be dropped.

The Honourable Dr. John Matthal: With regard fo the point raised by m
honourable fricnd, Shri Rohini Chaudhuri, that is a point wgich I do not thin
it is possible to cover by means of a banking Iaw. Of course, in the particular
case that he ineutioned, the advances I take it are made for the purpose of the
business itself. The class of cases that we are frying to exclude {8 the enscs of
those compnnes who accept depor'ts for thé purpose of financing the particular
tvpe of busincss in vhich they are engnged, and if the kind of transaction thad
Shri Rohini Kumar Chaudhuri referred to is part of the business of that com-
pany, it is not possible to prvent it under this Bill. The whole point is this,
that i we want to regulate that clase of cases, you bive got to regulate them
under a separate law,

8rijut Rohini Kumar Chaudhuri: Ts there any provision in this Bill which
can p.event the mischief which I am referring to?

8uri B. L. Sondhi (East Punjab: General): He has said 'No’.

Mr. Speaker: I am putting the amendment to the House.

The question is:
“That in part (¢) of eub-clause (1} of clavse 5 of the Bill.—

(i) the fellowing be added at the end:

‘but does not include & company which is anga%:d in the manufactura of aoods or
carriee on any trade whick accepts deposits of money from the public foe
the purpose of financing its own business'; and »

(i) the Explanation be omitied.*

The motion was negatived.
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The Honourable Dr. Jobn Matthai: S, I move:

“That in the E.planatien to part (c} of suly-clause (1) of rlause 5 of the Bill, after the
worsls ‘from the public’, the word ‘merely’ be inserted.'

It is in order to make it absolutely clear that the class of companies whioli
o2 excluded from the scape of this 13.1]1 ure companies which accept deposits for
the purpose of financing the business in which they ure engaged.

Mr, 8peaker: The question is:

""That in the Ezﬂmatz‘o'n to part {¢) of sub.clanse {Z) of clause § of the Bill, after the
words ‘from the public’, the word ‘merely’ le inserted.”’

The niotion was adopted.

Prc!. K. T. 8hah: Sir, T heg to move:

‘““That in part sd) of sub.clause (I) of clause 5 of the Bill, afler the word ‘which' the -
wordls ‘is registered in India anwd', be inseried.

This iz one of fheo struclural and very important amendments of principle,
which I niwest move, and I trust the House will be with me at least in spirit if
not in the letter.

This relntes, I need hardly point out, to the Exchange Banks which have
long preyedd upon this eountry, which have insulted its lesdmg merchouts, its
entirc commercial community. which hnve deliberatoly neglecied its industry,
which have in every possnble menner tried to monopohse the banking business
of the modern type in their own hands. It is time that Free India should
remove these vestiges, thcse remuants, these reminders of the impermhst
exploitation to which we have been subjccted in the past.

- Bpeaking for myself, I do not see why any institution of the type of a bank
or an insurance company should continue to operate in this country, without
registering itself under tho lawa of this country. We ‘have, I think, passed-
some legislation in regard to Ineurance, for instance, which makes it obligatory
on all foreign insurance companies operating in this _country to register them-
selves here.

I also remember that there are other countries in the world, no less civilised
or claiming to be more civilised than ours, which nevertheless reserve certsin
types of business for the nationals of their own country. I had occasion to
refer to that question on an'earlier occasion. There has been considerable
agitat'on in the past in this country, and I think rightl'y, that, for instance, the
Coastal Shipping of this country should be confined to the nationala of this
country and be rescrved for them. We have not yet succeeded. Now that we
are free, when we find inetances in which we are still undergoing drain at the
hands «f these exploiters of thia country, we should take steps to end such
exploitation.

1 have no statistics to tell you how much tribute in an invisible form is
levied by the Exchange Banks in financing the trade of this country, both
export nud import. I have no definite idea as to what proportion of the new
wealtl; in the country is drained away in the shape of shipping and
banking commission. It used to be quite a considerable proportion of the
so-called invisible exports of England; and I know also that it is quite a fair
proportion of our wealth that is now: being drained away without any kind of
aocount being taken, without even any knowledge of the members of this
House or perhaps the public at large. :

1f the bankers are to levy a tax upon us for their own benefit, if private en-
terprisc is to levy a tax upon ue in this form, let it ho by our own nutionals at
JJeast; and I see no reason why these exchange banks should not be stopped
‘sltogether from operating.
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Even if ysu do not go 8o fur, even if you regard that as a sign of isolationism
and isolationism for which I was rebuked the other day, I would certainly say
that by simply requiring them to be registered in this country we are not ask-
ing too much. - The claim or demand of anybody to say that they will not be
registered in this country sounds to me an impertinence which ought not to be
tclerated. I certainly feel—I am speaking without any repentence of the
matter—whether you call me an Isolationist® or any other aprobrious epithet, 1
do feel that if you desire that the banling business of this country is to remain
with the children of the soil then it is up to us now in this consolidating
Bill,—even though it may be & consolidating Bill of only commereinl hanks,—
to provide that these foreign institutions shall be registered. And if they do nob
they shall not be allowed to operate in this country.

I am told that there is such a pravicion as licensing in this Bil, I have
studied that particular clause, and speaking for myself, I find that it is ulterly
insufficient to guard against the operations of these institutions which have for
o bundred years exploited us, and which will continue to exploit us. Unless some
very powerful interests are opeuly or uecretly allied with them -and have their
own interests in these Banks centinuing to operate here, T see no renson why
this Assembly, at this time of the da:y, shotild permit that standing insuit to our
national independence being continved in the shape of foreign bodies exploiting
our resources. I moke no apology, however, for putting forward this amend-
ment; wid I trust the good seuse of the House will aceept, as I said before, at
lesst the spirit. of it, if not the letter, and leave it to the Honourable the Hinance
Minister to provide a more uppropriate and more suitable nnd more appropriate

amendment than mine,
M, 8peaker: Amendment moved:
‘“That” in part {d) of sub-clause (1) of clause 5

of the Bill, affer the word ‘which’ the
wordas ‘is regietered in Indis, and’, be inserted.”” . ,

Srijut Badin! Kemar Chaudburi: Sir, I do not know if I am doing an.in-
justice to my honou'rable friend the mover of this amendment. But I think tbad
I ghould rather run the risk of not having any sense at all than support this

smnendment.

Sir, my objection is based on the observation which my honourable friend has’
made in his Minute of Dissent. It is stated in para. 2 of his Minute of Disaend

a6 follows:

*“The Bill is etyled to be ‘A Rill to consolidate and amend the law relating to hanking
companies’ Notwithetanding this titlc and preamble, considerable sectors of the bauking
buainess are left out of tho purview of the proposed legislation. The Bill does not pay any
attention to the entire system of private bnnging, including monev.lendiug. which is not
conducted by a joint-stock company. This seema to he an arbatrary distinction, and
needlesaly restricta the rcope of the logialation, which canuot therefore, he correctly deacribed

a5 a consulidating Bill.””

Now if that iz the correct position ot the bill, I heave a sign of relief and
say ‘Thank God'. Sir, as banks stand at present, they do not very much help
the poorer kections of the people or people who only have landed property. Go
to any bank and they wilf ask you to furnish security of Government Papers,
National Ssv.ngs Certificates etc. If I bave a big insurance policy or a Gov-
erninent Security, etc., I need not approach any bank. So it is only to help
the richer section of the people, the more clever section of the people that the -
banks stand at prerent. To an ordinary person who owns a little lsnd, the
benk does not af¥ord any relief. Go to any bank and say you are prepared to
mortgage your laad and they say we do not advanoe money on lands, garden,
eto., with the resit that the poor mau who has no Government Securit'es or
Insuranoe Policy is drivon to the position of transferring or selling his land.
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I{ the banks could advance some money to these people, he could invest &
portion of it in other business and get some return. .

Mr, Spesker: I have not been able to follow really how his speech is re.
levant to the issue before the House. The question is about amendment of the
definition of ‘Company’' and whether the definition should be enlarged. I do
not know whether the proposed amendment really enlarges it or curtails it
Probably it is restricting but that is the issue before the House.

8rijut Rohini Eumar Cheudhuri: It is never too late to learn!

Mr. Speaker: I cun assure him that he has not run the risk feamied by
him at the beginniug of 1.is speech. g

Srijut Rohini Kumar Ohaudburi: I thonght this amendment wanted to
include the private banking system also under banking.

Mr. 8peaker: Ther« is nothing of that kind. So he need not continue his.
speech on that,

8rijut Rohinl Xumar Obaudhuri: Then I apologize to Professor Shah.

Shri M. Ananthasayanam Ayyangar: Sir, I agree in principle with my
learncd professor regarding the object of his amendment. Th's is a very viiml
point wnd so loug ns we were governed by the previous Governruent of Indin Act,
1935, there were dueriminatory clauses 111 aud 115 under which we cannot dis-
criminate aguinst any foreigr compuny. They were taking away the cream of
our foreign businezs and also encroaching upon our business inside. But I do
not know low the amendment moved Ly my friend would meet the situation
apait from the restreton here that a mimber of companies whether registered
in thix couniry or vot could be wound up wnder the Indian Companies Act.
That way cven foreign companies can come ;n but if we put the word regis-
tered, you will iestrict the scope. Even apert from that what the learned
Professor desires is thut we must put those restrictions even under the Compa.
nies Act insisting upon 75 per cent. of the Directors being Indian Nationals or
the entire management can e in our hands and would not like as far as
possible to exclude them from encronching upon the fields in which our banls
are earning their business. Thut will not be served at all by merely introducing
the clause that they must a'so be registered. The Government must make up
its ruind as to what it should do regarding fore.gn companies which had very
favourable atmosphere here in the previous regime and they coutinue to do
the same busness now also. I was told the other duy that when a number of
small banks in Calcuttn wure in bad circumstances there was a long queue of
‘a uumber of persons trying to invest their monies in the Lloyds’ Bank. ‘But
-for the existence of foreign banks like Lioyds, people would go to important
Indian hanks like the Central Bank and others which will come to the help of
the smalier banks. S0 I am one with the Professor that we ought not to
allow the fore;gn banks to function at our expense. For that we have to brins
in other legislations which would put restrictions upon foreign banks an
industrialixsts from taking away the major part of our income which would
otherwise flow into our industries or by putting restrictions that there mus®
be 75 to 80 per cent. of Indian Directors in charge of mansgement or share-
oapital must belong to us or that the business must he {ransaoted for our
benefit and so on. But as it is in spite of this amendrrent requiring that
they must.be registered, this would not meet the situgtion. Under those
ciroumstances, I should think that this amendment is n‘ix necessary.
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8hri T. T. Krishnamachari: I must con’ess that if at all I am in a position to
speak with some kind of experience and knowledge, perhaps it is ovpon this
-particular aspect of banking business. Huving had consideralle e¢xper.ience of
the working of exchange banks, I can quite unde stand Professor Shah's
chagrin because there was a tme whetr exchauge banks did trv to stifle Indan
busiress if it was possible for them to do so. But we cannot altogether rule
out the possibility of exchange banks operating i: this country for the reason:
that so long as we want international trade, so long as nmovements of goods
from and out of this country exist it would not be postible to say that no bank
which is registered somewhere else should operate in this country unless they
fit into some conditions which are very difficult for them to comply with
excepting those conditions that we have in this bill before us,

It may be that at present the reason for us to be niraid of the Exchange
Banks doing harm to our tride no Jonger exists because the political pressure that
they could exert and the influence they hnd in the past do not exist. It may be
that they might help a few Europenn firms now and again but it is a thing whioh
will gradually disappear as and when we regulute our business in a different
way. Therefore the presence of Exchange I3unks tnight do a bit of good rather
than harm to our economy for one thing that they are able to get money fairly
cheaply and I do think that where they operate—and as they do operate
notwithtand;ng my honourable friend Mr. Ramalingam Chettiar’s rewarks
about Banks generally not doing any thing for agriculture they do operate
even in the market for agriculiural goods and in my experience they have
sought to bring down the interest rates because they are a competit've elemen$
in the field. - So it you remove the element of compelition which will bring
down the interest i1ates, you might bé doing more harm to our own people.

* Of course, if the whole banking system in this country is nationalized,
then automatically the Excliange Banks will have no plsce us Exchange bauk.
ing will be done ny between nne Government and another. 1Lut now as private
banks exist in this country T see no sense in excluding the Exchange banks
provided they shake off their previous predilictions and their antipathy to
Indian interests wh'ch they are hound to do under the pircsent oondit'ons. "1
do not want to steal the Finance Ministe 's thunder but ho has already ex-
plained the reason why he did not want to put any morc control or check over

“sthe Exchange Banks than what is now provided in this bill and I feel that this
-amendment, if it is accepted, would probably act exactly the other way about,
Unless we have a complete ban on exchange banks coming in, the exchange
banks wil! be outside the purvieew of this Bill. I think the intention the mover
has in mind, will not be served by accepting thise amendment.
The Honourable Dr. John Matthaj: I eutirely agree with S8hri Krishnama«

chari thst this amendment not merely does not secure Frofesscy Sbuh's pur- *
pose, but it actually defeats it. I am sorry I cannot accept: it.

Mx. 8peaker: The question ie:

“That in part (d) of sub-clause (1) of clause § of the Bill, ufter the word ‘which’ the
words ‘s regietered in India, and’, be inserted.” )

The motion was negatived. :

[At this stage Mr. Speaker vacated the Chair which wae then occupied by
Mr. Deputy Spealier Shri M, Ananthasayanam Ayyangar.))

Mr, Nazirnddin Ahmad: Sir, I move:

"That in part (h) of subclause (1) of clanse 5 of the Bill, for the words ‘entilled (o, the
words ‘entrusted with’ be subetituted.” ..

Bir, this passage occurs in the definition of ““managing agent'’ as ‘‘a perso®,

firm or compsny entitled to the management of the whole affalrs of a com-
pany.” I want to make it read, ‘‘a person, firm or company entrustied with ’
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the-management...’’ In fact, the real test is the entrustment and not the lega-
lity of the appointment. If a man is entrusted with the management, though
‘not strictly legally, he should be regarded ag the manag.ng agent. The word
‘'entitled’’ gives a man the legal right to the management, and “‘entrusted -
with” does not necessarily do so. In the circumstences, my amendment is
meking the definition wider, and agents who are legally appointed will also
come 1, !

8hri T. T. Erishpamachari: Mr. Noziruddin Ahmad himself has argued
the case against his amendment.

Mr; Deputy Speaker: Shull I put the amendment to vote”
Mr. Naziruddin Ahmad: No. I shall now move my next amendment.
‘Bir, I move:

“That in paurt {(h) of sub clause (1] of clause 5 of the Bill, for the -verds ‘affuirs of g
compony’, the words ‘uffaivs of a banking company’ bo substituted.”

Sir, throughout the Bill, nowhere is the.word ‘company’ used mesning a
banking company.  Wherever it occurs, we have the words ‘‘bankiug ccm-

pany’’. Iere there is an exception. I want the language te be unifortn
threuglout.

Tha Honourable Dr. John Matthai: I accept the amendment.
Mr. Deputy Speaker: The guestion is:

“That in part (h) of aub.clause (1) of clause 5 of the Bill, for the words ‘affuits of a
~company’, the words ‘affairs of a banking company’ be sulstituted.*

The miotion was adopted.
Mr. Naziruddin Ahmad: Sir, T mmove:

“That in part (h) of ‘sab-clause (1) of clause 5 of the Bill, for the words ‘by virtne of the
memotandur’, the words ‘under the memorandum’ he substituted.”

The Honourahle D7, Jobn Matthai: This amendment is not accepted.
Mr, Naziruddin Ahmad: It need not be put to vote. 8ir, I move my next

:atnendment;
The Honourable Dr, John Matibai: This amendment is pot accepted.

Mr. Naziruddin Ahmad: Tt need not be put to vote. Sir, I move my next
amendment:

“That in part (h) of eub-clause (1) of clause 5 of the Bill, for the words ‘by whatevar
aame called’, the words ‘under whatever name or designation’ be snbstitufed.”

The Honourable Dr. John Matthai: This amendment too is not accepted.

Mr. Deputy 8peaker: The honourable member inay himself move cnly
such of the' amendments as are likely to-be accepted.

Mr. Nazirnddtn Ahmad: Sir, here the Member proposes and the Minister
disposes. Sir, I move:

“That for the Zrplanation to part (h) ef sub.cleuse (1) of clanse 5 of the Bill the follow:
ing be substituled :

‘Explanatiun—Any person who actually occupies the posilion of a managing agout
though under the designation of a manager or managing director, shall, for th
purposes of this Act, be deemed to be a maniging sgent.' '’ ‘

8hri T. T. Krishnamachari:- This is only a consequential amendment.

The Honourable Dr. John Matthai: That means, iusteadd of the word
“‘regaxded’’, you want to put in the word ‘‘deemed’ .

Mr. Naziruddin Ahmad: Yes, and alsé put m the word ‘‘designation’’.

The Honoursble Dr. John Matihai: That has already gonme. I accept the
‘word “‘deemed’’ for ‘‘regarded."”
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Mr. Deputy Spesker: Then does it mesn that the amendment coufines
itself te thls that for the words “regarded as'’, you want the words ‘‘deemed
to be a'’, o be substifuted ?

-

~

Mr. Naziruddin Ahmad: Yes.

Prof. K. T. S8hah: What is the difference betwcen ‘‘deemned'’ end
‘‘regarded ' ?

Mr. Deputy 8peaker: The word ‘‘deemed’’ seems to be more legal
language thun the word ‘‘regarded’'.

Prof. K. T. Shah: I ses.
Mr, Deputy Spesker: Th:= question fis:

“That in the Kzplanationr te part (h) of sub- clause (1) of clause § of the Bill, for the
words 'regarded as’, the words ‘dcemed to be a' be subatituted.”

The motion was adopted.

Mr. Maziruddin Ahmad: Sir, I move:

**That. in the Kzplenation to part (h) of subclause (1} of clauae 6 of the Bill, the word
‘nevertheless' Lo omitted.”

The Honourzble Dr. John Matthai: 'This amendment is nol accepted.

Mr. Naziruddin Ahmad: Sir, the word ‘“‘nevertheless’ only lays more
emphas's. Tt is used in a declamation or in business language by wey of
assurshce or reassurance.  But in Statute if we add thix word, we would
de overemphasising things unnocessarily.  1f we gay, ‘‘shall be regarded as
msnagmg agent’’ that would be quite enough. ¥very word in a legislative
4P M enuctinent 18 emphatic and if we use the word ‘‘nevertheless’’ it would

) be only nt:edlessly over-emphasising a point.

Mr. Deputy Speaker: ‘The Honourable Minister thinks that she objection
to the word is over.emphasised. ~May ] put it to vote?

Mr. Magiruddin Ahmad: No, Sir. I beg to move:

“That in the Explanation to part (h) of sub.clsuse (1) of clause 5 of the Bill, for the.
wordnd ‘rogarded as managing agent’, the words ‘deemed to be s managing agent’ "be subs-
utnu ”

Hr. Deputy Spesker: In accepting amendment No. 41, the House heas
adopted this change. 8o that, instead of having that amendment, we will
sake it that this amendment has been moved and adopted. I take it that
that ia the sense of the House.

Mr. Magiruddin Ahmad: I beg to move:
"That subclause (2) of clause § of the Bill be omitted.”

Sub.clause (2) states: ‘In the application of this Act 1o acceding States
all references to the Yrovinces of India ehall be construed ge includin
referenoes to the Acceding Btates to which this Act extends’- 1 submit tha
1 do not oppose the principle. But this is not the place for its insertion. It
proper place would be the one indicated in my amondment to clause 1.
In clause 1 sub-clause (2) it is said that it extends to all the Provinces of
Iadia. We should add theve that it should extend also to Acceding States.
That is the reason why I want to delete it here.
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The Honourable Dr. John Matthai: I do nof propose to accept it.
‘Mr. Naziruddin Ahmad: 1 do no! want it to be put to vote.
Mr, Deputy Speaker: The question is:
“fhat elavse 5, as amended, sta;nd part of tho- Bill.”
The motion was adepted.

Clause 5, as amended, was added to the 13ill.

Mr. Naziruddin Ahmad: I move;

“That in tho Bill, for the word and figurcs ‘Pert II', the word and figurea ‘Chepler II'.
de aubstituted.” )

8ir, it is nn important drofting point. You ‘will be pleased to note that
important Acts are divided mxtmll) into Chapters which are also, If necessary,
divided into Parts. This is the case with the Civil Procedure (lode, the
Tena! Code, the Evidenee Act and so on.  This Biil has four Parts which
sbould be described as Cbapters. '

The Honourable Dr. Jobn Matthal: This Bill hss followed the model of
the Companies Aot: :

Mr. Deputy Bpeaker: The question is:

“That in the Bill, for the word -and figures ‘Pact II’, the word and figurea ‘Chapter IY’
be substitoled.”

The motion was negatived.
Mri. Naziruddin Ahmad: 1 move:

SThat in part (a) of svb-cluuse (1) of clause 6 of the 8ill, the word ‘the’, wherever it
ocars, be onatied”

This word ‘the' bere bus a long history.  In connecfion with this clause
thix. word lins been used frecly, liberally and indiscriminately.  In part (8}
this word hus been used freely and in clause (b) very sparingly or not.nt all,
Throughoul the clause it occurs in 13 placés and is. omitted in 13 1laces.
1 desive in another amendment, either to have ‘the’ as much as jou like,
or 1ot have it at all.  This is jarring to the ear and unnecessary.

Mr. beputy Speaker: Shell we not relcgate this to the draftsman?

The Honourable Dr. John Matthai: Wherever ‘the’ occurs, it is perfectly
in its place and wherever its insertion is suggested by my honourable friend,
$b would be out of place.

Mr, Nazirnddin Ahmad: I suggest it would be out of place everywhere,
I simply pointed out the absurdity ol using this word everywhere, in
appropriatc and in inappropriate places. This should be further considered.

M:. Deputy Speaker I do not think the honourable member wnuld like
‘ma to put it to the House. We could leave it to the draftsman.

Mr. Naslruddin Ahmad: Yes, leave it to the draftsman.
Mr.’ Deputy Speaker: So the amendment is not put fc the House.

Mr. Raslruddin Ahmsd: I may state here tha' the olause in the Bill-
«doee no% seem to be correot.

\
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¢ The Honourable Dr. John Matthai: It is taken straight from the Comnpanies
Act. ' ‘U
Mr. Deputy 8peaker: If it is wrong there it is wrong herel Does the
bonourable member want to move it? :

Mr. Naglruddin Ahmad: No, Bir. But what is the meaning of ‘‘taking
up’.  We are familiar with cattle lifting but we do not know of 3noney
litting! Those things were under the British Governmecnt. But we tre
living now undcr changed conditions. 8o I bad better meve it and leave it
to its fate. Bir, I move;

*That in parl (a) ef suliclause {I) of clause 6 of the Bill, for the werds ‘bLorrowiag,
zaisiug er taking up’, occurring in line 1, the words ‘borrowing or raising’ be substituted.”

The illustrious precedent of the Companies Act has been cited. DBut it
is always a weak argument to eite precedents. The question is one of flrst
.Ampression. We should rather read the clause as it is and see whether the
words *'taking up’’ is really appropriate and can be supported in the context.
1t may be that in the other countext it may have been yroper ar it way bave
been a misprint or an error. But we have to considir the matter once
again. :

Mr. Deputy 8peaker: Amendment moved:

“That in part (a) of sub-clause (1) of clmuse 6 of the Bill, for the words ‘borrowing,
raising or taking up’, occurring in line 1, the words ‘boirowing or raising’ be substituted."

The Honourable Dr, John Matthaiz I am not so authority on draftiug
but I should like to say quite off-hand that a distincticn of this kird awight
probably he conteanp’uted here.  When cupitai hus been subscribed it is
raisect:  and when actually called up or paid up it is taken up.

Mr. Deputy Spesker: Money goes into a bank hcre and a draft is taken
.on some other bank. It is not borrowing or raising or accepting a. deposit.
1t must come only in the ‘‘tuking up’’. 1 deposit money in the Imperial
Benk and at the other end I wunt this to be paid by weay of a draft.

The Honourable Dr. John Matthai: In a mattcr like this we might accept
the wuthority of the Companies Ast,
Mr. Deputy 8peaker: Will. I put this amendment to the House ?
Mr. Naziruddin Ahmad: VYes. )
Mr. Deputy Speaker: The question is:
‘“That in part (a) of sub;clupsc (1) of clause 6 of the Bili, for the words 'bor'rowtng,
raising or taking uy', occurring in line 1, the words ‘borrowing or raising’ be substituted.’’
The motion was negatived.
My, Naziruddin Abmad: Sir, I move:

“That in part (a) of sub.clause (1) of cluuxe 6 of the Bill, the words ‘or not’ accarring
in line six, be ongtted.”

The words ‘‘or not” seem to me to be absolulely unnecessary. Auything
unnecessiy should be avoided.

Mr. Doputy 8peaker: There may be a third eategory:—transferable, nego-
tisble or not, ' '

The Honourable Dr. John Mafthal: I cannot accept it.

Mr. Deputy-8peaker: The Honourable Minister does not accept it. 8o, I -
presume the honourable member does not wish to press it.

Mr, Naziruddin Abmad: I do not press it.

Mr. Deputy Spealer: Generslly, in all matters when the honourable mem-
ber does not press his motion, we taoke it that the leave of the House is granted
- for the withdrawal. That will be &8 convention.
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Mr. Naziruddin Ahmad: The Honourabie. the Speaker ruled that unless’
it is put to the House it is not before the House. So the question of with-
druwul in such u cuse does not arise.

Prof. K. T. 8hah: [ move; _

“That in part (a) ef suh.cluuse (1) of clause 6 of the Bill, after the words ‘kinda’,
occurring in line twelve, the worde ‘excepi tlieir own’ be inserted.”

This is intended to preveut banke from ucquiring. holding, denling in their
own shares; and, therefore, directly becoming instrumental ir promoting spe-
culations in dealing in their own shares. 1 think it is a very salutary and
neoessury tddition, and 1 trust the gnod sense of the Finance Minister will en-
ab'e him to sccept this amemdment also.

The Honourable Dr. John Matthai: This point is covered by the Companies
Act. 1 have taken legal advice on this point. 1 understand that the particuiar
matter that rof. Shali has iy view is covered alremdy by the Compuanies Act.

8hri Prabhu Dayal Himatsingka (West J3engal: General): There is gection
54 of the Companies Act which prevents a company Irom purchasing its own
shaves or lending money on its own shares. Tt is not. necessary to put it here,
The bank ¢sn purchase itse own debenture bonds if any.

Mr. Deputy Speaker: Nced I put this to the vote?

Honourable Membors:. No.

Mr, Naziruddin Ahmad: The expression is ‘‘purchasing and selling”. In
such trunsactions it is usual'y cnlled ‘buying and selling’.

8hri T. T. Krishnamachari: It maker no difference at ull.

Mr. Deputy Speaker: ‘‘Purchasing’’ seems to be & more dignified word.

Mr. Naziruddin Ahmad: But “‘selling” is not a really snituble consort of
“purchusinng” ! Sir, I beg to move:

“Thst in part (a) of sub-clause (1) of cluwse 6 of the Bill, for the word ‘purchasing’,
occurring n line twelve, the word ‘buyiug’, ke substituted.” .

The Honourable Dr. John Matthai: I do not accept it. _

Mr. Deputy 8peaker: If the honourable member wants 1 will put it to the
House. :

Mr. Naxiroddin Ahmad: 1 am not pressing it.

Mr. Deputy Speaker: We come now to amendment No. 63, I think ‘‘part’’
ineludes the “*whole”.

Mr. Nasiruddin Ahmad: Sir, as my friend Pandit Thakur Das Bhargava
points out the whole includes the part and not that the part includes the whole,

Sir, 1 beg to move:

“That in part (g) of aub.cluuse (1) of clause 6 of the Bill for the words ‘forin part
of the eecurit)® the words ‘from tbe security or part of the security’ be substituted.”

The Homourable Dz, John Matthai: Sir, T accept it.
Mr. Deputy B8peaker: The question is:

""That in pury (gz of sub.clause (1) of «lause 6 of the Bili for the words ‘form psrt of the
gecwrity’ the words ‘from the securily or part of the sccority’ be substiluted.'

The motion was adopted.

- Mr. Nazlruddin Ahmad: Siv, I beg to move:

“That in pary (j) of subelause (1) of ‘clause 6 of the Bill, all the words beginning
with the words ‘aubscribing to' to the end, be omitted."

I have the authority of Shri T. T. Krishnamachari himself a8 being a co-
author with me of §his amendment and I leave it to him to expiain the reason.
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The Honourabie Dr. John Matthal: Sir, this occurs also in the Companies
Act and it does not seem to me to be necesssry to make this omission.

Mx. Naziruddin ARmad: It wus referred {o in his dissentient note to the
Select (‘cmmittee report by Shri T. T. Krishnamachari However. I do not
want it to be put to the House.

Prof. X. T. 8hah: Sir, I beg to move;

*“Chat after part {j) of aub-clause (I) of clause 6 of tho Bill, the following new parts
(k) and (/) be inseited and the eunimequent parts ko ro letlered accordingly :—

‘(k) assisting in financing new mdustries te be estabiishcd, or expansion of existimg.
induetriea by subacribing for or taking up any sharvs, bonds, or debentures of
any cumpany if guaranteed by the Industrial Finance Corporation, or the bonds or
debentures issued by the Industrial Finance Corporation on ils own account, so,
however, that the tolel invessment made in any single concern shall not exceed
five per cent of the fixed deposits in the bank making such investment;

(t) developing such system, methods, or facilities of making paymonts between custo-
mera of the soine bank, or of a different bank in the same place, or in another
place, aa would eliminate the cost of remittance within the country, and popu-
larise the habit of banking among all classca of the population, provided that
sach customera maintain & minimum balanco in each such bank or grmch of the
bank, as may be prescribed by the Rescrve Bunk; '™ :

Bir, these are amendments suggesting two types of business that might
be spectfically mentioncd in the Act as open to a bauk te curry on. 'rhe
“former I recognise is perhaps partly covered in part (a), if it is liberally in-
terpreted, and may bu suid to have been includod. * I however was, aud still
sm, under the impression {hat, us this i8 & consoliduling leginlation specific
meation must be made, if it is not through the ingenuity of some profound
iawyer to be misinterpreied, that banks may assist in the development of in-
dustries, aud the realisation or development of our resources.and potentiali.
ties, which under the traditional methods of banking followed under the in-
spiration of the English banking system, is no} being done.

The specific way in which I feel that the Bank should do this business
is by guaranteeing and safe-guarding the interests of depositors and shure-
holders; so that, I think, on that score. there sheil be no objection to include
specifically this provieion in the Act. The argument, if it is urged, that this
only relates to short term finance of commercial banking, and not to any
industrial banking of the type implied in this smendment, would be met, I
think, by saying that these investinents are so specificslly guaranteed, so
assured and safe that there ought to be no very great risk in the investment
of the kind contemplated.

As proof of my desire to bo reasonable, I have tried further to restrict it to
a percentage of the fixed deposite which are for a longer term, than the oall
money of the bank which is making such an investment. I trust that if the
Honoursble the Finsnce Minister will realise the spirit behiud it, and under-
stand the necessity of some such provision being inserted, be would be agree-
able to considering it.

As regards the second addition abuut the cost of inland remiittances, I havo
always held that the cost of remittance in this country is prohibitive, parti-
cularly to the smaller man. The ordirary remittance ought not to be costly
at all beyond the postal stamp that would suffice to send 8 cheque from one
place to anotber. If it is 8 crossed cheque it would be perfectly safe. so that
none but the payee wou!d be able to cash it and obtsin the proceeds thereof.
In oountries where the cheque habit has been developed, the charge for remit-
tance is in effect abolished. I do not see why, in.a country of the size of
India, we should allow this kind of needless taxation to be levied by Banks,
on not only the business community, but progressively on the poorer com.
munity also by permitting a tax to be levied in this indirect manmer.
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The banks particulurly which hiuve branches in different places, and are
reyuired to fucilitaie remitiances between those branches of their own, or for
custumers of their own, should not, I think, take any objection to this require-
ment, that they shall make no charge on a cheque drawn in one pluce being
payable without charge in another of their own branches, und from one of
thair owit customers in owe branch to another in another branch. It seems to
me very simple. 1 feel that there should be no rational objection to the acvep-
tunce of a provision like this, except of course the invincible might of vested
intcrests, that can always tind some loophole, some objection some imaginary
or reul grievauce which would not be solved by this method.

Apart trom the objection that the mover is & persona non grata to the
powecs that be, I thinls the subject is such (and I will bring it up in another
conneotion) that it should receive a very sympathetic consideration from .my
honourable friend the Iinance Minister, who may have lost all his convictions
or illusions, (let me call it by a more charitable name) but who nevertheiess was
sutiiciently u student of economics to realise that here is a consideration which
1 am bringing which is reul economics, even if it be not sound a {a Matthui?

8ir. the actual position is that if a millowner has his own funds in another
place and wunts to remit the money to another place in large sums; he can
do so ut a cost perhaps of two annes per cent, or lower if he has any spccial
urrangement. But if a poor man wants to remit Rs. 10 or Rs. 26 he will be
charged 800 per cent. the umount the millionaire has to pay. That is to suy
eight times of that, by way of Money Order charge of annas four on a remit
tance of Rs. 5. That 1 think is a very unfair system.

The postul remittance system of Money Orders was intentionully made ao
difficult and so costly, that the poor man might not uvail, or at uny rate that
there should bc no competition with the established vested interests of bunks.
1 trust we buve come to u time when this should not be permitted, and bunks
should he required,—ut least for thg custamers of their own. and &t least us bet-
ween places where they have branches or agencies of their own, not to make
any such churge us is customary nowadays. I hope thut in this case at least
the interest. of econoruy will prevail over the power of vested interests, and the
ame¢ndment would be accepted.

The Honourable Dr. Jobn Matthad: This Bill has & very limited scope
aud the issues ruised by Prof. Bhah, however importunt, are outside the scope
of this Bill. I appreciste the apirit of the suggestion but must reject the
emer'dment moved by my bhonourable friend.

Mr. Deputy-8peaker: Amendment moved:

“That after part, (}) of sub-clause (1) of clause 6 of the Bill, the following mew parte
{k) and (1) be inserted and the subsequent parts be re-letiered accordingly :

‘(k) ssaisfing in fifancing new industries io be ecatablisbed, or expansion of existing
industries by subscribing for or taking up any sharee, bonds, or debentures of any
©om it gusranteed by the Induatrial Finance Corporation, or the bonds or
debentures iseued by the Industrial Finance Corporation on its own accoun, so,
however, that the tetal investment made in any single oconcern shall not exceed
five per cenl: of the fixed deposits in the bauk meking much invesfinent;

@) developing such system, methods, or facilities of making payments between custo-

mers of the ssme bank, or of a different bank in the same place, or in another

ace, a8 would eliminate the cost of remittance within. the country, and popu-

arise the habit of banking amomg all classes of the population, provided that

such customrers maintain & minimum balance in each such bank or branch of the
bank, as may be peescribed by the Reserve Bank ;' '’

Pro?, Shibban Lal S8skséna: I have grest pleasure in associating myself
with all that my honoursble friend Prof. 8hah has seid in regard to this amend.
raeut. I feel that he hag pleaded the case of the poor man fn whom we are
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trying to develop the habit of keeping his money in banks. He has taken the
trouble of pointing out this which though a very small thing will yet go a lot
to help tbe banking habit. I personally feel that the present system of charg-
ing ar. amount for the transfer of money from here to Kanpur or Lucknow is
really very high and this should nok be permitted any longer, as Prof. S8hah
has pointed out. Although the Honourable Minister has stated that he will no%
acaeps the amendment, I think that in the interests of the poor mun aud as
it will not cost much he should accept this smendment at least.

Stri Prabhu Dayad Himatsingka: Sir, I have not been able to follow how
the acceptance of these two additional sub-clauses will serve the purpose that
my honourable friend Prof. 8hah hes in view. He has himself stated that the
othe: parts cover part (k) that he hus proposed, and I dure sny they do. As a
matter of fact this kind of business is one of the ovdinary businesses that banks
do,

As regaids remitting money from one place to unother that also is being
done everyday. 1 do not know how the addition of this part (l) will compel
any bank to remit, money at 10 charge or at a nominal charge. 1 do not know
abou¢ Lucknow but even now we know thut in Calcutta and other places the
charge levied is 80 nominal that there should be no difficulty in sending money.
As 8 matter of fact for remittances of-a thousand rupees or more most of the
banks charge 2 pice or at the most the highest charge is one anna per cent.
I# 8 man wants to send rupees ten why should he go tc a bank? There are
the postal money order facilities. In fact if he wants to send o small sum of
Re. 10 or 16 he will have to go to the bank, they will igsue a_draft, it hes to
be taker to the other bank on which the draft is issued and the whole thiug
will be a troublesome process. A person who does not know these things will
in fact find it impossible to have the money cashed from one branch to auother.
8imply because this clause will be there no bank will be compelled %0 accept
such remittances. They will have to look to their expenses, and ro on. There-
fore 1 do not think that there is any oocasion or necessity for adding these two
sub-clauses in the Bill, nor will they help in achieving the object that the Pro-
fessor has in view.

shri T. T. Krishpamaoharl: I am afraid 1 feel that Prof. Shah’s amend-
ment does not materially improve the position particularly ns we have in view
that the banking bu'siness must be conducted nnder certain rigid rules. If for
instange Prof. 8hah has in mind that a bank, if it is willing, should take up
debentures of some firm, they cen do so or alternatively invest money in deben-
tures of that sort if thev wish to do so. Bat in regard to operating in the
same manner like an indusirial bank I am afraid the honourable Mover of the
Bill has very clearly explained that though it is a very desirable expansion
of barking business which we should contemplate in the future this Bill doea
not allow any room for any such expansion of its scope. *

So far as the other part of bis amendment is concerned, namely the provision
of remittance facilities, this can be_  done easily by the Reserve Bank. The
Reserve Bank offers remittance facilitiee to many banks without. any charge
and it can also diotate that such bankers who take sdvantage of the Reserve
Bank s remittance facilities should only charge u notninal fee to their customers.
The effect can be achieved administratively which the additional sub-clauses
to this Bill proposed by The mover will not ensure. I think flie purpose is un-
doubtedly very well meant and one that is desirable, buf we cannot achieve
this by means of the addition of the sub-clauses to clause 8. Therefore I would

ask the House to reject the amendment.

Shri B. P, Jhunjhunwala (Bihar: General): The amendment which has heen
moved by my hogourable friend Prof. Bhah enlarges the scope of this Bill. My



382 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [l0vn veB. 1049

[8bri B. P. Jhunjhunwala].

honourab'e {riend Mr. Himatsingka has said that this business which is ocon-
templati:d in the proposed part (k) the bank always does. If this business is
ordinarily done by the banks as j8 made out by my honourable Iriend Mr.
Himutsingka, 1 wish to say there are so many other things which have been
incorporated in this clause which the Bank already does. But still they are
thers. So if it is necessary at present to develop the industries und help small
industries and new industries it is very necessary that the proposed sub-oluuse
should be there. My honourable friend Mr. T. T. Krishnemachari hus said
that the Honourable Minister has explained in his opening speech that though
such things are necessary there should be separate legislation for this. But
if there is no other such legislation at present it is very necessary that this
sub.clause shculd be there und the bank while advancing money on such pro-
jects mmy curefully see that the moncy is sufe.

Mr. Deputy 8peaker: The questiov is:
*“That after past (j) of wub.clause (1) of clauso 6 of the Bill, the following new parts
(k} and (1) be inserted and the subsequent parts be re-lettered accordingly :

‘(k) assisting in financing new industries to be established, or expansion of existing
industries bv subscribing for or taking up any shares, bonds, or debentures of any
company if guaranteed by the Induetrial Finance Corporation, or the bonds or
debeotures issued by the Industrial Finance Corporation on ita own account, eo,
‘however, that the total investment made in any single concern shall not exceed
five per cent of the flxed deposite in the bank making such investment;

(1) developing such system, methods, or facilities of making payments between cuosto-
mers of the same bank, or of a different bank in the same place, or in arother
lace, as would eliminate the cost of remittance within the country, and popu-
farise the habit of banking among all claeses of the population, provided thpt
such customers maintain & minimum balance in each such bank or branch of the
bank, as may be preacribed by the Reserve Bank; ' "

The motion was negativied.
Prof. K. T. 8hah: S8ir, T heg to move:

‘“T'hat after sub-clause (2) of clause 6 of the Bill, the following new sub-
‘Wuge be added :

“That after sub-clause (2) of clause 6 of the Bill, the following new sub-clauses be
waund ¢ .

(3) Unlesa the Reserve Bsnk otherwise prescribes, no charges shall be fevied by any
liank for any remittance on account of any customer of that bank from one
place to snother in Ipdia. ,

(4) No company, firm or individual shall he allowed to engage in banking business
without being registered as a bank or banker and licensed to carry on any
bamking baosinesa’

Mr. Deputy S8peaker: May I ask the honourable member whether hoth
these points are not covered, the earlier one by his last amendment, and the
Intter one by the amendment regarding registration which were negatived)?

Prof. K. T. 8hak: BSir, if I may submit, the fiet one is not quite covered
by the lust amendment I had moved, in the sense that now I bring in the.
authority of the Reserve Bank, and therefore, by implication, necessarily the
facility should be given by the Reserve Bank so that the banks need not be
rermittcd anv charge. In that extent it is different whereas in the previous
amendment I had suggested that the bank of ite own accord, without reference
to the Reserve Bank, should for its customer, make no charge as between two
vlaces where the banl has ite branches. Here it in a little different.

In the second place, also it is different because, whereas the previous
smendment of mine on registration referred specifically to those operating in
Indiz but not registered herc, and now I make it categorical for all banking
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businessus or rather for everybody carrying on the business of a bank that the
concern must be registered and icensed to carry on the bankmg business. To
that extent this is much wider in both cases than the previous ones that
T had submitted to the House. 8o, unless you rule that tbis point has already
been disposed of and the House cannot stultify itself by considering thxs thing.

I would beg permission to move them,

Mr. Deputy Speaker: Sub-clause (3) in the amendment may be all right,
because power is given to the Reserve Bank.  But in sub-cluuse (4) in addition
to registrution he hns added the word ‘‘licensed’’.  Registrution is equally
compulsory. I believe sub-clausc (4) is out of order subject to what the Hon-
ouruble Minister might have to say.

The Honourable Dr. John Matthai: B8ir, as regard sub-clause (4), the
amendment ns proposed by Prof. S8hah covers firms, individuals and so on,
which are outside the scope of this Bill. As far as licensing is concerned, shere
is already provision in the Bill.

As regards his other sub-clause in the amendment, I do not think it is a
satisfactory thing to place a wholesale restriction of this kind. If the distanco
between the two places is not very much it may be that the Bank will not
be put to any expense, but where one plsce is very far away from the other
place, there ought to be some provision for the hark to meet its expenses. It
is a matter to be left to the discretion of the bank.

8hrl T. T. Erishnamachari: Sir, if the point raised by the Chair was
whether the Chair could rule the amendment out of order, I am afraid not,
becanse the question of registration which was rejected does uot apply to a bank
as such—it was only in relation to firms which have been registered in this
country under the Jompanies Act. 8o, the honourable member is perfdttly
entitied to hring in an amendment to say that every bank should be rc¢gister-
ed as a bank. The fsct that licensing is covered by Clause 32 later on, does
not make it out of order to put licensing here though 1t might be perfectly
redundant. On the merits, it is a different matter and; on the merits I agree
with the remarks of the honourable the mover of the Bill. But whether the
amendment could be allowed in ita present formn or not ultimuately I think there
is a case for allowing the henourable member for moving his amendment.

Mr. Deputy Speaker: The houourable member will kindly go on with his
speech.

Prof. K. T. 8hah: Ami I allowed to move both sub-clauses (8) and (4),
8ir?

Mr. Deputy Speaker: Yes.

Prof. K. T. S8hah: 8ir, sub-clause (3) I was informed is already in practice
done, namely, that the Reserve Bank can offer facilities, and those banks
which avail themselves of the facilities may be able to u.ake remitiaiices free
of charge, or at u very 1ominal churge. 1 would point out that having adrnit-
ted the authority of the Reserve Bank, I am entrusting to that central national
banking institution in the country the discretion and the power to make rules,
80 that if the Reserve Bank—which is the bank of all bauks—is of the opinion
that some charge is desirable and necessary, it will not make the rule to the$
effect. If, however, the Reserve Bank does not provide to the contrary, then
the law should say that subject to that it is desirable that there should be no
charge for remittance to anybody who can have a bankiag account and bas
vocasion to remit money from one place to another.

-
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I place this matter on a elightly higher ground tiun that of mere con-
venience to the remitter. I think, Sir, if you desirc in' this couulry—it is a
question, in the lust anulysis, of your objectives—if you desire to huve as wide-
spread & banking habit and banking facilities a8 possible, then you should
accept my amendment. That is to say, the poor peoplec who have to make
small payments, let us say their insurance premium, or their eleofric charges,
or their newspaper subscriptions, or anything of that kind which is a rocur-
rent periodical payment, including also their taxes, if they are allowed to
meke payment from one place to another free of charge by a cheque then you
will help the sprédd of the banking habit if you remove the obstacle which for
the poor man stands very seriously in this way.

One pice per cent. or two pice or one anna per cent. may be nothing to
millionaires; but one per cent. even to a man whose income is perhaps Rs. 10
a month or Rs. 15 « month, is on u remittance of Rs. 5 equal to 1} per cent.
This 18 too much, If a domestic servant working in a capital city like Bombay
has hie monthly wages of only Rs. 5, say Rs. 15, and out of that he has to remit
and bhe has no altarnative but to go to the post office he would have to pay
four annas on Rs. 5. 1 submit that this is very burdensome on the poor man;
und ae such you should not be a party to permitting, for the sake of these
milliouaire Bankers, to econtinue thie kind of a charge.

The penalty on the poor man is that he cannot have » banking uccount and
bas not thousands to remit. Such remittances ti:i# he has to make muap
be done through the Poet Office, which charges a considerable sum, and that
makes taxation very inversely with unability.

Well, we are told that the poor man will have to incur the. trouble of going
to the hank, then on the other hand the remitter through the Post Office has
to g0 to ocash it, The poor man has to face these jroubles because it is ncces-
sary for him to consider every single pie that he spends.

Those of my friends who are millionaires, and to whom thousands do not
matter or millione do not matter, fo them these small things do not matter.
They do not come into their mind at all. I quite understand their outlock, and
I fully understand their general reasoning on this matter. = While appreciating
such pointe I can only be reminded of that unhappy French Queen, who, in
the days of the Revolution, when the mobs went shouting ‘‘Bread, bread"
around the palace, asked her attendant, ‘“Why are they shouting? What are they
shouting for?'’ and the attendant said, ‘‘Your Majesty, they are shouting for
bread'’. ‘The Queen replied, ‘‘Why are they shouting for bread? If they bave
not got bread, why don’t they eat cakes?’’

'T'his is an attitude wbleb I can understand from Marie Antoinette, Queen of
France, I can understand it also from some millionaire iriends in this House.
But I must say I cannot understand it from the representatives ol the poor
man.

I have given you an exumple which happens every day in & city like Bombay,
and 1 expect it happens also in other cities. @~ When we come to domegtic ser
vants or even wage-earners in small employments, who have very emall savings
to remit to their parents or to their families at home a few miles away, some
disbance away, they find this charge very bard. Believe me, Sir, if you wish
to eafeguard the interests of the bankers’ profits, and do not. provide for this
charge to be removed or dispensed with, you will not be serving the interests of
the masses. If you wish that banking business should take a line which will
give facilities o prevent this charge disappesring, then I am afraid you are
thinking more of the interests of the big business rather then of the small man,
I know the small man is only to be talked about. But when the question of his
interest je conoerned, then of course so many difficulties and objections arise
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that we ignore it altogether. But I forone feel that at least once in 8 way some
smull evidence may concretely be given about our resolve to try and safeguard
or promote his interest.

1 know I um in a hopeless minority—not hopeless myself.—but in a hopeless
minority. * * * But at the same time I feel that tzere will be a few people,
at least, a very few people, whose voice would be powerful enough to allow me
to obtain an ‘“Aye” in thls case, and make one division on this subject, at
least to record the names of those who refused to give even this small facility
to the poor.

As regurds the second amendment, Sir, I am very grateful to my friend Mr.
Krishnamacbari for pointing out that this is a totally different matter from the
one on which I spoke earlier. ~The proposed sub-clause (4) deals with any
individual firm or company, and not only company. By this method, you
may say that it goes beyond the scope of this Bill. You may say that it is
uot our intention to think of any but banking companies, und not of those
who do banking business I can understand that argument. But {o say that
because 1. on a previous occasion, moved an amendment relating to the regis-
tration of companies in India, meaning clearly especially those Exchange
Baik companies which operate and take a heavy toll from India, with head-
quurters, registration and capital in foreign countries, unamenuable to our legis-
lation, that they need not be required to be registered in India—I must ac-
cept the decision of the House, and say nothing more about it. But when I
spoke of others who also get into this honourable fraternity of parasites, by
their usual aotivity to require them that they at least be registered and subject
to certain conditions of registration, and licensing, especially when they want
to do banking business, is I think a proposal which I think the House should
accept.

I commend my amendment to the House. I do not know, 8ir, if you will
put them together and condemn, in fact, the poison of one as well as the
zectar of the other, but I am in your hands, you may put them 88 you lika.

8hri H. V. KEamath (C. P. and Berar: General): On g point of order. Is
not the remark of my dear friend Prof. Shah against the House far too sweeping
and objectionable?

Mr. Deputy 8Speaker: Y thought so. I thought that sucb a remark in res-
pect of the House—of course, he bas been charitable to say ‘‘except a few' —
but a general remark does not seem to be appropriate

Prof. K. T. 8hah: 8ir, I apologise.

Seth Govind Das (C. P. and Berar: General): There is no question cf
apology. He must take back those words. Otherwise, such remarks will he
made by one member or other every now and then and they will into our
proceedings. They should be taken back. They should be removed from the
proceedings.

8brimati Renuka Ray (West Bengul: General): Mr. Deputy Speaker. un
apology should be good enough.

8eth Govind Das: I would request you 8ir, that tbese remarks should be
removed from our proceedings.

Mr. Naziruddin Ahmad: With due respect to you, Sir, we are men after
all. A inere remark need not hurt anybody. The fact that the honourable °
member regrets is quite enough. After all, we are not sentimentsl bodies that
would be afflicted by small remarks.

Srijut Bohini Kumar Ohaudhurii On a poin} of order, 8Bir. My friend
Mr. Noegiruddin Ahmad sadd that we are all of us men here. Are all of us men
here? He has simply ignored a very important section of the House.

* Expunged as ordered by the Deputy Speaker in the House.
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Gbri H. V. Eamath: But men includes women, Sir.

8eth Govind Das: The other day certeiu remarks were made by Maulana

Hasrat Mohuui. I raised some objection to it. Today Mr. Shuh has doue

it.  On the third day, some other member will make such a remark on this
+House and this House will not have any honour.

Mr. Deputy Speaker: I think Prof. K. T. Shah has made sufficient amends
to the House. The House must be satisfied with this. But lest this should
appear in the paper and in the official report that one member made & remark
1 do not think Prof. K. T. 8hah would require that these words should conti-
nue in his name, partioularly wheu he has said that he is sorry for bhaving said
those words. I do not think he will have any objection to having those words
to be expungod.

Prof. K. T. 8hah: If you will permit, Sir, I would éven eay, ‘T with-
draw'".

Mr, Deputy 8Speaker. 8o the words will stand expunged.

Now, we will proceed. These two amendments will be put separately ac-
cording to the wishes of the mover. I will put the amendments to the House;
then discussion may go. on.

Amendment moved:

*“That after sub-clause (2) of clause 6 of the Bil), the following new subclauses be
added :

'(3) Unless the Beserve Bank otheirwise prescribes, no charges shall be levied by any
bank for any remitiance on account. of any customer of that bank from one
place to another in India.

(4) No company, firm or individual shall be aildwed to engage in benking buainess
without being registered as a bank or banker and licensed to carry on any
banking business.' *’

8hrl Prabhu Dayal Himatsingka: I rise on a point of order, Sir. With due
regpect, can we legislate for a firm or individual?

8hrl T. T. Erlsbnamacharl: That is irrelevant. I$ is inapplicable. If
you put something into it which cannot be enforced, it is useless.

8hrl Prabbu Dayal Himataingka: But can we legislate here for a firm or
individunl as money-lending is a Provincial subject? It is all right so far as
compunies ure concerned. Iirm or individual ought not to be included.

8hrl T. T. Krishnamacharl: May I suggest that discussion may be allowed
on this and before voting the Chair might give a decision on whether to allow
the words ‘“‘firm or individual’’,

Mr. Deputy Speaker: 8o far as we have procesded, we have done only
clauses 2 to 5. We are on clause 8. Clause 2 says the provisions of this Act
shall be in addition to, and not, save hereinafter provided, in derogation of the
Indinn Compnnies Act. There is nothing preventing a reference to a firm or
individual. Clause 83— Act not to apply to cooperative banks. 1t does not
8ay, to a firm or individual. Clause 4 relates to power to suspend operation of
Act. The next clause—intsrpretation clause cannof be substantial portion.
Therefore, as it stands I cannot see any objection to this amendment, whatever
may happen later.

fLri T. T. Krichpamachari: If I may submit, firm or individusl could not
come within the scope of the control 6f the Central Government. A partner-
ship or an individual will come under money-lending and could not come within
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backing. 'That is the reul point. Tbaf is why we have steered clear right
through this Bill from roping snybody who is a partnership fivw or an individuu!
moneylender. i

Mr. Deputy 8peaker: 1t hus bee'n held on a prior’ vecasion by the Speakez'
from the rulings thut it is not open to the Chair o decide as to whether this
comes in or not. It is left to the House. The House vy vote agsinst it.

As it is aheady five o' clock, the House may now adjourn;

The .dssembly then adjourned till a. Quarter to Elevgn of the Clock on
triday, the 11th February 1949,

S 4
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